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.CON STITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
& DEBATES

(PART T—QUESTIONS AND ANSWERS)
Monday, Bth September, 1948

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clook, Mr. Depuby Speaker (Shri M. Ananthasayanam
Ayyanpgar) in the Chair. ‘

STATEMENTS LAID ON THE TABLE

[INFORMATION PROMISED IN REPLY TO OBRTAIN QUESTIONS DURING THE PREVIOUS
BBSSIONS OF THE CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)}—LAID ON THE
TABLE OF THE Housp—ToDAY]

Shri Algu Rai Shastri’s Starred Question No. 728 of 9th December, 1947.
ArTA0Kk ON Non-MvusLiM REFUGEES

(s) Owing to Jhelum District having been banned.to our Liasion Agono{, the Gov-
ernment is not in & position to give complete information. Information so far available
is that Gobindpura and not Golipara was attacked by Muslims,

(b) 700 approximately.

{c) Yen.

(d) Does not arise as evacuation is mow practically complete.

Supplementaries to Mr. B. K. Sidhva’s Starred Quecstion No. 4 of 28th
January, 1948.

GEeoLoaIicAL SURvVEYS FOR PBTROLEUM AND KEROSENP OIL

The conditions under which the prospecting licence was granted to the Burma Oil
Company are these laid down in the Model Form of Prospecting License (Form No. 2)
on the Government of Assam, a copy of which has been placed in the Library of the

ouss,

.
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Shrs V.C. Kesava Rao's Starred Question No. 185 [a] of 9th February, 1948
RETRENCHMENT OF UNQUALIFIRD OLERES AND ASSISTANTS IN GGOVERNMENT OF INDIA SgCORETARIAT
STATEMENT

Showing the number of first, second and third division clerks in the Central Secretarial who are mot qualified in the prescribed tests conducted by the Federal
Public ervice Commission

Position a8 on the st January 1948,

Berial No. Ministry Total number employed *Permanent and Quasi Total Temporary Number of No. of ungualified
(Column 4+ Column 5) Permanent {Column 6 + Column 7) temporary quali- temporary men
fied men
I Div II Div III Div IDiv II Div III Div ) | I II1 1&11 IIX I&II 1III
1 2 3 4 5 6 7
1 Agriculture . : . 107 > 117 8 s oo 99 i .17 11 10 88 107
2 Commerce . . . oll8 iy 139 18 s . 100 . 139 . e 100 139
3 Communications . . 29 - 42 3 - 54 26 .. 42 2 5 24 37
4 Defence . . . 267 .e 339 22 . 8 245 -t a3l 25 28 220 303
5 Education . ) . 85 2 119 ~ 22 2 4 63 - 116 4 - 59 116
6 E.A.and C.R. —
(E. A. Wing) . 119 5 105 56 5 16 63 .. 89 6 5 57 84
(C. R. Wing) . 46 1 63 17 1 12 20 51 4 6 25 45
7 Finance 3 ; % 118 2 155 40 2 2 8 aw 168 ] 2 69 161
(Revenue Div) . : 82 e 86 40 s 6 42 s 80 8 1 34 79
(Defence) e @ 213 9 314 110 8 38 103 1 276 20 5 84 271
8 Food . 4 x % 247 1 246 18 s 4 229 1 242 i 1 230 241
9 Health . 3 i . 50 “a 47 4 5 = 46 i 47 2 3 44 44,
10 Home Affaira . § 82 3 113 16 3 1 66 R 112 9 5 57 107
11 Information and Broad- 46 5 81 3 ” 1 43 80 & o 43 80
casting.
12 Industry and Supply . 168 " 155 12 i o 156 165 1 155 156
13 Labour . : : . 43 2 41 2 2 e 41 v 4l 2 4 39 37
14 Law A 5 5 . 27 16 33 18 13 4 9+ 3 29 .. .. 12 29

oLo

gF8I ‘adg Hig] (AILvISIONT) VINI 40 XTIRESSV INEQLLISNOO



7
156 Railways 174 163 61 102 (Information not gvail-
a,ble). -

16 Relief and Rehgbilitation 43 . 48 .. .. 48 .. .. 43 48
17 Btates . . . . 46 4 53 3 2 51 4 3 29 48
18 Transport . . . 86 1 113 10 1 2 111 5 2 70 109
19 Works, Mines and Power 74 1 65 8 A} 1 64 3 3 63 [}
230 Without Portiolio . 7 .. 8 5 .. 6 e .. 2 [
31 Cabinet Secretariat 12 12 3 .. 12 .o .. 9 12
23 Partition Secretariat 14 12 1 ‘e 12 . . 13 12

1,809 2,320

*This column includes persons who are permanent in a lower grade and are officiating in the higher grades.
No. of unqualified Assistants and II Division Clerks= 1,609

No. of unqualified Clerks

gVl ¥HI NO dIvi SINAKITLVILIS

e
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Pandit Hirday Nath Kunsru's Starred Question No. 907(b) and (c) of 19th
March, 1948

RE-EMPLOYMENT BY A88AM GOVERNMENT OF PERSONNEL OPTING FOR PAKISTAN
AFTER RE-CONBIDERATION OF INITIAL CHOICE.

(b) At first, the Government of Assam mllowed their employees who ongmul:lg opted
for service in Pakistan to revise their option in favour of India. Later, they decided that
such revisions of option exercised after the 14th of August 1947 would not be recognis
since the Government of East Bengal refused to accept Government servants who revise
their options after that date in favour of Pakistan. Information about the number of persons
who had actually made an ineffective change in their option in consequence of the procedure
followed by the Provincial Government is not available.

(c) 1728 employees of Assam Government opted for Pakistan and as ag¥inst this
pumber 1486 employees in Sylhet opted for India. Out of the latter number 1153 have
been absorbed in employment under the CGovernment of Assam. All Sglhgt employees
could not be absorbed in the vacancies created by the employees opting for Pakistan becaunse
the Provincial Government had to make reductions in various cadres by about 25 per cent.
as o resuly of Sylhet having seceded from Assam, and also because vacancies were not
filled in all cases in certain temporary ®departments such as the Supply, Textile and the
Assam Transport Organisation in which establishments were being reduced.

Babu Ramnarayan Singh's Starred Question No. 1009(a) of 29th March, 1948.
ResuLTs OF RESEARCHEE CONDUCTED BY THE INDIAN COUNCIL OF AGRICULTURAL
REsEARCH

A brief summary of the work done by the Indian Council of Agricultural Research on
the agriculture side

(TrREND OF AGRICULTURAL REREARCH UP TO TrRE ESTABLISHMENT OF L.C.A.R.) '

Until the L.C.A.R. came into being the research work on agriculture, although of a
very high order, was mainly limjted to the fields of icultural chemistry and botany
in so far as the provinces were concerned. Work in t pathology, insect pests and
bacteriologionl aspects was restricted to Pusa, Coimbatore and Poons. Important food
crops were naturally the main subjecta of attention by the earlier botanists and plant
breeders. In Bengal and Madras, rice formed the main subject whereas in the Punjab
and U.P. wheat absorbed most of the energies. Crops like jute, sugarcane etc. s
received attention, At Pusa improved wheat was first produced and tobacco and linseed
were also bred. Pioneer work on physical, chemical and biological problems as well as
studies on crop fungi and insect pests led to notable results.

The year 1829 marked a new stage in the history of agricultural development in India.
The I.C.A.R. was formed on the recommendation of the Royal Commission on Indisn
Agriculture. Already much spade work had been done but & new impetus was mnesded in
the field of collation and co-ordination besides initiation of new lines of work. The
I.C.A.R. provided the much-needed impetus. Its objectsa have been—

(1) to serve as an agency for co-operation, collation and co-ordination,

(2} to finance schemes in accordance with well-planned programme of research in the
provinces and BStates,

(3) to fill up important lacunae in the work of the provinces and States Departments
(as well as in universities and other institutions) in the science basic to
agriculture,
Recently the Council har decided to bring under its purview schemes desi
resnlts of research in the flelds of cult?vatom. Hor?caforward no schemagn :vdilltobate!:o;:li.;
dered as complete until the results obtained in lahoratories and remearch stations have boen
tested and found practicable and economical under conditions of farming prevalent in

this' country. In order to judge the degrea of progress achieved, it will i
to take up improvements in respect of each indiﬁm crop. #vill 1o sonventent

Rrom

Before the advent of the I.C.A.R.—In the rice growing provi iati
were produced notably by Hector in Bengal, Parnell in ndrum::; m’;l?ghu?:fulao:;;e;m

After the eatablishment of the I.C.4.R.—The I1.C.A.R. ve & i

subsidising a chain of rueuci schemes at Bankura Buri, Ohirf:unh, Bf:l::*mpﬁr“(:‘::mriy
subsidising a chain of research schemes at Bankura, Suri, Chinsurah, Berhsmpur, Cuttack,
Kanke, Nagina, Raipur, Habiganj etc. The schemes terminated on the 3isf H;reh 1944,
Tn addition to these, minor' schemes were started in Travancore, Kashmire and Baroda

in 104041 and in Bombay in 1946.
\
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The resul4s, which have been of immense value to the cultivators arc briefly summed .
up in the following paragraphs :

1. Breeding side.—(a) In parts of Bihar and Central Proviuces wild rice forms & weed
encroaching widely on the cultivated rice. A urple-pigmented rice has been evolved
whereby the wild rice can be eagily distinguished and weeded out at the ovarly stages.
This has been adopted in practice and has led to a saving of 20 lakhs masunds of paddy
in the Chattisgarh g)iviuion alone, whereas the cost of resesrch was ahout & lakh of rupess
In Bihar, the purple-pigmented varisties have given higher yield viz. 26 tc 20 maunds
per acre. :

» (b) Three improved varieties in Bibar giving 20 to 30 per cent higher yield are under
distribution.

(c) Higher-yielding flood-resistant varieties for Bihar, higher yielding flood and
drought-resistant varietigs for Bengal, higher yielding flood, drought and salinity-resistunt
varieties for Orissa and higher yielding deep water varieties for Bihar and Assam have
been obtained and are under distribution. g

(d) In the United Provinces one.tenth of the area under early rice is liable 1o the
oitack of Gundhi insect pest. Bix hybrids resistant to this insect huve been evolved.
These have proved to be a great boon to the cultivators and have helped in increasi
the production of paddy in U.P. Other high yielding strains too have bLeen obtained an
the selected of these are under distribution to the cultivators.

(e) In Kashmir crosses between early-maturing, disease resistant Russian varieties and
typical Kashmir strains have produced high-yi;],ﬁing digease resistant hybrids which also
require less water. Vernalisation has also given promising results. Cultivators have been
very keen here to adopt the superior strains.

11. Culturdl and manurial side.—On she cultaral and manurial side, the co-ordinated
schemes were conducted in Bengsal, Unitcd Provinces, Bihar, Central Provinces and Berar
Assam and Orisss up to 3lst March 1044, The object was to develop suitable ,improvui
'c!’IeSl"ﬂe:t of manuring and cultivation in respect of different varieties of the crop and
soil-climates. { ;

The results are summarised in Appendiz A Tt will be observed that definite results
of practical and economic value to the cultivators have been obtained s a result of the
investigations. .

, III. Fungus and virus diseases.—In Madras the blast disease and goot rot disense of
rice and in 8ind Helminthosporium disease are the subjectz of study. The application of
sgrosan G and sulphur has been found effective in the latter. Theee investigations have
been helpful in initiating control measures and thus increasing the yield of rice.

IV. Insect pests of rice.—In the case of Gundhi insect in U.P. resistan i
have been evolved as already stated. In O.P. Gangai inmcﬁut has be:‘::mntuc}io:iu‘ul:s
control measures adopted. In Bengal rice Hispa and rice stem horers are being studied.

V. Appreciation of the present position aff rice.—It will be seen that there h
:::?kt:%t pTgTi:? ig the e;:ilult)ion dﬁf high y';elding, drought, diual:e, aood a::ld l:;l:]::l:n
is strains. By care reeding varieties h been obtai i i
10 to 256 per cent more than the lgcsl bl;pl:: e obtuined which: rodgnly-yisl

Experiments on the economics of majure have shown a marked effect and an i
return. As a matter of fact if the all-Indis figures are acrutinised, it will bo seen tht
phrﬁa;; ﬁgnn:lg hnhplr:duoed increased yield fv;:)ying from 20 to 150 per cent., and

ndia a whole an average increase ithi
g e e S e g o per cent should be well within the

VI Fﬂtw\s.thu of work.—This will naturally var nder local itions :
the practical side in terms of immediate need l.hye fol nw‘i’nge:re impo?tn,.?::lf_n" Rut:

(a) Multiplication, distribution and maintenance of the purity of improved st
is necessary to have several groups of registered farms mrdor yoomprahl:mive ...'Ei“:&uu[if
lication schemes as are, for example, contemplated in the first five.year Bengal Plan
ore we have to make up great lee-ways. It will be noted from the chart on srea under
improved varieties that upto 1838-30 only 6 million acres, that is about 10 per cent of the
:;:e u?g}e; 231&3'5 g‘:“ tl.li!l(ll’rhlmp;‘)o\'ed varieties. Bince then under the impatus of grow
aigns ere has been i
e T il 0, some progress, but much remains to cover the re-

(b) The problem of water requirements of rice is another questio © success
:Iolutmn of which is of the greatest importance. It is well-know: ‘.hatntl'.h:h:.m:: l&fi:ﬁ
rawback hindering increased production of rice in India is want of irrigation facilities.
While extention of irrigation facilities is & major problem facing the Irrigation Deparl
ments -of India the agricultural research workers can assist by carrying out investigatiins
Yo ascertuin how economies can he effected in the use of water without detriment to yield.

gtuﬁ; '::.Tr have been undertaken ueefully in the Puuja'b and should be taken up in

1 -
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WaEar ‘

India has two main types of wheat Triticum vulgare or soft bread wheai mainly grown
in the Punjab, United Provinces and Bihar; and 7T'niticum durum or macaroni wheat grown
mainly in Bombay, Central Provinces and Berar und Hyderabad.

Before the advent ot 1.C.A.R.

Wheat breeding was carried out at Pusa by Howards, in the Punjab by D. Miloe and
his successors, by Leake in United Provinces, later ou in Bombay by Chibber, Bhide and
Kadam and also in the Central Provinces by the local workers.

Trend of research after the establishment of I.C.4A.R.

I. Breeding side—The most important work in this line is the breeding of rust.
resistant varieties of which Dr. Mehta of Agr. University has been conducting investigatio-e.
with very promising results. J

The Council is also financing & scheme for breeding rust-resistant wheat in the hills
with stronger stem and higher yield. This is of great importance as the hill wheat is
mainly responsible for infecting the plains wheat with rust.

All the wheat growing provinuuh have now =& fair range of improved varieties and
they are being widﬁy adopted by the cultivators.

I1. The results of careful and manurial experiments on wheat are summarised in
A dix B. As in the case of rice, the results obtained are of definite value to the
tivators.

I11. Virus and fungus diseases.—(n) Wheat rust.—(i) Under the cereal rust scheme (Agra
College) Physiologic races of rust prevalent in the country are being studied. Tacse
hysiologic races have the characteristics of resembling one another in external characters
gnt differing in the wheat varieties—or strains which they attack. At Rimla the botanical
snd agronomical characters of & large number of hill wheats have been examined and tha
h; bridsmntion petween the best indigenous and rust-resistant varieties have been completud.
It has been possible to breed varieties which are fairly resistant to the prevailing one or
other three types of rust (black, red or yellow) and such wheats are in great demand by ite
cultivators. ®

(iiy In the Bombay rust scheme the variety Kenya Governor was first found resistant
but developed "heavy infection of another physiologic race (race 21) to which it is susce
tible. The magnitude of loss due to rust ravages may - be from 5 to 100 per cent., whi
thTt‘mati;tant varieties shall be capable of saving. The work is thus of direct benmefit to the
cultivators.

(iii) A scheme on rust is also in operation in the Central Provinces.

The investigation on rust has led to the conclusion that the persistence of rust from
year to year is not due to the barbery plant but to the oversummering of the disease on
self-sown and early-sown wheat in hill areas throughont India, hence the special importance
of breeding a rust-resistant hill wheat referred to before.

(b) Wheat smut.—Wheat is liable to loose smut attack which can be best dealt with
bﬁ roguixﬁ out affected plants and applying hot water treatment to seeds before sowing
(Luthra Method).

IV. Insect pests of wheat.—No scheme under the Council's grant is in progress at
present.
_ V. Milling and baking Twuies and protein survey of wheat.—~Thiv scheme is in uvpira-
tion at Lyallpor and samples grown at Lyallpur from other areas are being tested.

The objectives of the scheme are—

{i) to ascertain the protein content of different kinds of wheat,
(i) to ascertain loss of vitamin B in different processes of milling.

(iii} to ascertain the extent to which the nutritive value of wheat fldur can be
increased by mixing with it flour of different pulses, without reducing its
palatability.

These studies are therefore helpful in improving the nutrition of people, (large bulk of
whom are vegetarians), and in advising the growers to grow the kinds of wheat rich in
protein and vitumin content.

Certain definite results of ‘practical value have been ohtained d ste e
taken to publicise them. £ b s and steps are being

1l
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tion.—Wheat presents agricultural and commercial
problems different from those of rice. It is a crop both for home consumption and lgotan-
tially also for export. In the past there was considerable export. I'he export in 1b10-11
to 1914-15 was 1,239,000 tons but it gradually came down and wae 46,000 tons in 1930-31
to 1934.35. 1f export is kept in view it is necessary thot the wheat should conform to the
standards required for the importing countries. As Sir John Russell has pointed out thers
is one point in favour of export viz, that “a large export trade in normal yesrs affords
the best guarantee against famine in years of low yield.”

Future lines of work.

1. Vigorous work is needed for producing rust-resistant varieties, particularly for the
hill areas which are the main agencies in the dissemination of rusts to the plains.

2. Some attention should be given to the kinds of wheat which may be required for
export. _

3. The useful work conducted in the Punjab for investigation into the vitemin content
and nutritive values on wheat flour should pursued and intensified.

4. Further manurial and cultural experiments should be undertaken with a view to
devising reliable schedule of cultivation to increase the yield of wheat in different areasa.

Barrey

The major part of barley is grown in‘the United Provinces (42 million acres), and
the rest in Bihar and Punjab (1-3 million acres snd 0-91 million acres rurochvely). This
crop has a special value as a potential cash orop, as it is used for mttnf. and good

ting varieties are always sold to brewers st a premium. This crop was neglected before
the advent of the I.C.A.R.

After the advent of the 1.C.A.L.

Under a scheme of the I.C.A.R. the malting and brewing qualities of barley were tested.
Of the 118 samples from the 1839 crop, 16 were selected for test at the Imperial Institute
of Brewing, London.

One variety viz, C. 251 wes found to be of grade I quality comparably with choico
California for which some brewers were prepared to pay & premium.

Barley like wheat is » ible to rist attack (black snd yellow) and this aapect is
under investigation of Dr. Mehta as in the case of wheat. Barley in India Holds ont
the rroapect of being a cash crop as California barley reaching Britain may be in short
supply consequent on the abolition of prohibition in U.8.A, Moreover, barley has an
advantage over wheat in as much as it can stand better unfavourable weather oonditions
and can be grown in poor soils.

VI. dpprecjation of the prescnt posi

Future lines of work.

(1) Greater attention should be paid to malting and Brewing qualities of barley with
an eye to developing an export trade and varieties with superior malting snd brewing
gualities should be bred-suitable for growing in India.

(2) Rust-resistant barley should be bred.

3 tj] d?::cticabilit.y and economics of substituting barley for whest and vice versa should
e studied.

Maize
It is of importance only in certain aress vwiz. North India, Kashmir and along the slupes
of Himalayas where it is grown as & rain crop in rotation with wheat as winter crop. It

is capable of yielding 3,000 lbs. in grain iwenge in India 800 to 1,000 lbe.) and 20,000 Ibs.,
if grown as fodder. It is less liable to fungus attack hut more to steam-borer and vermin.

In America there is now a very large acreage under what is known as hybrid maize.
This is obtained from the first generation seed got from large-scale crossing of two
vurieties. Tt is yery difficult to keep maize seed pure, as cross fertilisation occurs on
uccount of the pollens blowing with the wind over conmsiderable distance. On this account
hybrid seed hus to be gwduced a new every year and requires large erea for a ed produc-
tion, highly skilled staff and land situated a long way off from any other maize cultiva-
tion. On thia account it in difficult to introduce hybrid maize in 1ndia Mthough tests
conducted on a small scale at the Imperial Agricultural Research Institute showed cons-
picnous hybrid vigoor in the next generation.

Selection work has been done in Bihar, Punjab and Kashmur.

Future lines of work.
It is very difficult to keep maize pure as the pollen blows with wind over showed oo
siderablé” distance thereby leading to extensive cross-fertilisation. The only way to onsure
purity is to grow one variety and that the seed is collected from areas in the centrp of « e
viurietal tract and mpot from the edges.
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1) Maize is a highly prolific crop. It has not yet received the attention it deserves
in gu}gmenting the fogd {cerenl) resources of Indis. It can play a ve mmportant part in
making good the deficit in our food supply if arrangements can be made for production of
hybrid maize seed evolved at the Indian Agricultural Research Inatitute as & result of
a scheme of research subsidised by the 1.C.A.R.

(2) There is need for testing mew varieties and the development of seed schemes to

provide pure saced. Jrmee

(3) In recent years certain ‘industrial firms have been interested in maize growing for
production of starch. Investigation may be directed for prodvcing maize of high starch

. MiLiems
The Millets : Jowar, Bajra and Ragi

Thesp three crops occupy nearly 40 million acres -in British India and 63 million acres
in the whole of India, Jowar is the most important, Bajra comes next and ragi third.

With the establishment of a mi.l.‘lelt.uction ot Coimbatore and at Indore nnd experimental
schemes under I.C.A.R. one may hope for improved high yielding strains.

Jowar

Jowar and Bajra are main grain suppliers outside the rice and wheat zones. The dried
stocks of jowar provide the main csttle feed over a large tract.

After the advent of the I.C.A.R.

The following results regarding jowar cultivation have been obtained under s.nemes
fAnanced by the Council :—

i) In areas of scanty rainfall, dry farming methods will lead to an incresse in yield
by per cent.

(ii' The jowar heads are liable to two or three kinds of fungus attack of which ‘‘grain
smut’’ is most important, This can be contralled by treating the seed with copper sulphate
snd still betier b rllbbin'g! the seed in finely powdered sulphur which used to cost only
one pie per acre {nfm war.

(iii) The insect pest viz. jowar-borer can be best tackled by digging out and burning
the stubble and the jowar grass hopper by sweeping them in large open mouthed bags
during the early stages.

{iv) Ashes, sand dust, bhusa, neem leaves etc., pucca underground pits are’ recommendad
for storing this grain.

Jowar suffers from a parasitic,flowering plant ‘‘striga’ the seeds of which germinawe
wher in contact with the root of jowar, A research scheme is in progress in Bombay for
production of varieties resistant to strigs. *

The Council also financed a scheme for investigating the chemistry of malting jowar

‘grain with the object of ascertaining whether the grain can be converted into foods suit-

able for infants and invalids. The results obtained are summarised below :—

(1) Whereas previously it was considered impossible to preserve jowar malt flour for
more than three months without deterioration, it has been found that malt can be kept
packed in vacuum tins without deterioration or loss of aroma for at least six months.

(2) Under higher humidity, the keeping quality of malt lowered during storage in
containers which are not air-tight.

(3) Being cheap, jowar malt can be utilised in the preparation of Biscuits, malt cakes
and malt bread. -

{4) Blending of malt meals for two or more chosen cereale may be used in the pre-
paration of malted fdods. It can be preserved for long and the protein contenits can he
adjusted to any desired level of nutrition.

The Director, Nutrition Laboratories at Coonoor expressed the opinion tha. jowar malt
should prove useful as a sl_lp%emonh?' food for infants. It is understood that steps are
being taken to popularise this kind of food.

Foture line of wark.

As Bir John Russell has remarked more work is needed in view of the importance
nutrition experts attach to millets. In particular some of the humbler varieties such-
sy hodon, the poor man’s crop, should be studied and either improved or replaced by

, something better. More work needs to be dome in Bajra and Ragi.
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Porses
Before the estallishment of I1.0.A.R.

Bome investigations on pulses were gonz on spasmodically but attention was more
vigorously direcg:d to it onp the recommendation of Bir John Russell who suggested that
a conference should be held with the nutrition experts to discover ~whether more work
could usefully be done and if eo on what lines. As 8 result of this meeting numerous

schemes were launched.

After the advent of I1.C.A.R.

the Council is finaucing since April 1841 3 co-ordinated scheme with the ohject of
evolving high yielding, disease-free and dronght-resistant strains. The scheme is iu opera-
tion in Mnﬁru, Bombay, Bengsl, U.P., Bihar, C.P., N.W.F.P., Oriesa, Sind, Hyderabad,
Mysore, Gwalior and roda.

su the Punjab a separate scheme on soya bean and another on gram wilt are in
operation. The pulse plants incremse soil fertility; the « are n source of nutrition te
man and the grain and bye-products to animal. The final results are not yet available.

Future lines of work

While the investigations under the scheme will go in much can be done on the basis
of existing informations. One such important use is to sow them -after rice to utilise
the remaining wsoil moisture.

Although in the statistics gram is shown separately, it belongs to the pulse group.
In certain parts of India it is grown after rice and. in other places after maizo, bajra
or jowar. It i» valuable as » rotation orop snd definitely benefits the following crap.
In the cropping programmes these should be kept in view.

OnLexzps

In point of area oilseeds are next in importance to rice and wheat. They are sources
of oilcakes, the edible ones of which are of great value as cattle feed, while all of them
can be used as manure. - ’

Before the 1.C.A.R. waa established

. Before the 1.C.A.R. came. into being, various oilseeds received a fair amount of atten-
tion. There was an Oilseeds Bpecialist in Madras who evolved high yielding castor and
did a botanical classification of same. Burns and Masur did also selection work on
castor in Bombay as far back as 1028 .

After the advent of 1.C.A.B.

1. The Council either had or has been financing the following schemes :—

Groundnut breeding (Madras), Rape and mustard breeding (Punjab), Linseed and
other oilseeds (C. P. & Berar), Castor breeding (Hyderabad), Groundnut hreeding (Mysore),
Brossica and sesamum breeding (Calcutta University), Coordinated scheme of research om

este and diseases of oilseeds in Madras, the U.P., the Punjsb, the' C. P. & Berar and

derabad, Storage of groundnuts (Madras), manurial experiments with groundnut cake
(lf derubaa:'l), Multiplication and distribution of improved groundnuts (Madras) and
multiplication and lﬂltribntion of improved linseed (U.P.).

The Groundnut breeding scheme in Madras, the Rape and Mustord rcheme, Punjab and
the Oileeed research scheme, C. P. expired on the 3lat. March 1945 and the work of the
two has been taken over by the provincial Governments. High yielding strains have beon
evolvad under these schemes. They are being popularised among the cultivators. Trials
in the United Provinces with released castor seed strains from Hyderabad show that all of
them were gignificantly superior to local strains.

Under the scheme for the multi%h'cation and distribution of linseed (U.P.) and ground-
nut (Madras), over 4,000 maunds of linseed was produced and distributed to cover 16,000
acres in the U.P. In Madras, two high yielding strains viz. AH25 and AH688 were

roduced to the extent of 12,250 lbs. and 21,650 lbs. respectively, out of which 5,340 and

7,600 lbs. respectively were distributed.

The Madras groundnut storage trial shows that deterioration is more in summer than
in winter. Well ventilated room with masonry walls and pucca flooring duly fumigated.
showed marked reduction in insect activity.

Significant results have been ohtained about the behavi f the different insects
the final reports of which are awaited. e L
A co-ordinated scheme of research on pests and diseases of oilseeds is in progresa st
(Limmf';

Madras oundnut), U.P. (Til etc.), Punjab
Mo bt(l (Cutorg,, (Til etc.), Punjab (Rape and mustard), O.P. , and
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In addition to these, the following schemes are also in progress :—

W
(1) Storage of groundnut at Bharat Vanaspati Products Limited, Pachora, East
Khondesh to study the problem under factory conditions. \

(2) Research on linseed rust under Dr. K. C. Mehta (Agra College).
(3) Research on insect pests of safflower,

I1. Manuring and cultural operation.

(a) Toria.—(i) In the Punjab it has been found that if in the usual rotation in which
tora follows wheat, the land is green-manured with guara before sowing wheut, the yield
of toria is considerably increased due to the residual effect of green manure,

(ii) Ammonium sulphate at 40 lbs. nitrogen, half at sowing time and half at flowering,
produced 1026 lbs. against 700 lbs. in unmanured plot.

(b) Groundnut.—(i) Like other leguminous crops, this crop manufac*ures much of its
own nitrogen and so nitrogenous manures are mot its apecial requirements. In soils deficient
in phosphate and potash these applications are needed.

(ii) Correct spacing may increase the yield by 25 per cent.

{¢) Castor.—8o far farmyard manure has been profitable.

I11. Fungus and virus diseases.

(n) Linseed.—The crop is apt to be dum?od by rust for which s research scheme is im
progress under Dr. K. C. Mehta at Agra College.

(b) Brassica—Some forms of Toris and sarson are seriously attacked b Alternalic
“Brassicae wflecting leaves, stems and pods and reducing yield. Rayas withstdnd toe
fangus better. Investigation on the control manures have been taken in hand in the
different provinces under a co-ordinated scheme embracing all oilseeds.

{c) Groundnut.—It is subjected to tikka disease (Cefmlﬁfﬁ personata). Certain resistant
varieties withstand the disease. Spraying the crop with borderux mixture is also helpful.

(d) The Council is jointly financing a scheme on castor rust.
IV. Insect pests.

‘(8) Groundnut.—Storage trial in Mnadras shows that deterioration is more in summer

erop than in winter crop. Btoruge trial is also in progress at Bharat Vanaspati Products
Limited, Pachora, East Khandesh.

(b) Saflpwer.—A scheme on insect pest of safflower was initisted in 1845-46.

(c) Caston—It is subject to attack by caterpillar but the remedies are not commen-
surate with the expenses involved.

V Appreciation of 'the present position.

Oilseeds occupy about 5 per cent. of the total area sown in India. They are concen-
trated chiefly in Madras, Central Provinces, Bihar, Bombay, Hyderabad, etc. Regarding
the evolution of rust resistant varieties of linseed it is expected that within two or three
years it should be possible to recommend suitable straing of ecomomic importance. In
Central Provinces investigation on the extraction of fibre from linseed stem has led in
the production of ﬁmminng materials. The Imperial Agricultural Research Institute is

also investigating this aspect by hybridisation with flax. Linseed thus offers scope both
for oil and fibre,

In respect to other oilseeds good quality strains have heen and are being evolved. Some
of t:l::-e ave been successfully distributed. Toria A in the Punjab  has become very
popular.

VI. Future lincs of work.

The work relating to oilseeds will now be taken over hy the newly-created Indian
Central Oilseeds Committee which will start functioning in the course of nex!, few months.
Presumably the work at present in progress under the aegis of the I.C.A.R. will he token
over by the Oilreeds Committee,

Poraroes

_Potatoes were probably introduced in Tndia about the 17th century. The various pre-
vailing types can be reduced to three wiz. No. 1, (Phulwa or Patna white), No. 9
(Darjeeling red) and No. 3 commonly known as Gola.

Tvend of regearch prior to the establishment of the I1.C.A.R.

Prior to world war No. 1, large quantities of Italian potatoes were importod for seed

urposes in Bombay and Rind. The world war No. 1 led Mann and his associates to
« investigate into the methods of storing potato seed and into the qmestion of protection
agningt storage rot and storage insects. Some other work has also been done.
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. dfter the advent of 1.('.A.R,

The Simla Potato Breeding Station financed by the I1.C.A.R. contains valuable collec-
tions of potato varieties many of them from the original home of potato in South America
(Cale, Peru and Bolivia) collected by various expeditions, Russian, German and English.
The I.C.A.R. also financed the latter expedition.

1. Breeding.—The above varieties have been used for crossing with Deshi and English
varieties, and some of the hybrids are now ready for multiplication on a larger scala.
Amongst the hybrids nine have been found superior to Darjeeling Red Round and six
to Phulwa. Much progress has been made in the breeding of late blight-resistant type.

I1. Manunial and cultural operations.—The manures found most suitable for potate
cultivation in different areas of India have been used (Appendix C).

Prospects.—Given disease-free seed-potatoes and suitable manuring, the production of
potatoes on the existing acreage can be doubled.

I11. Fungus and virus diseases.—The main causes of potato deterioration .are virus
diseases which may damage as much as 82 per cent of the crop. They are highly infectious
and the infected seed tubers serve as the source of infection. There is no way to controk
them except by rigid segregation and seed certification on a mass scale. In to do it
effectively the Council has focussed attention on the following :—

(1) Evolution of higher yielding varieties.
(2) Production of pure and disease-free seed potato.

(3) Control of diseases and pesta.

(4) Improvement of seed storage. §

In order to carry out these objectives the Council took steps for initiating :—
(1) A central potato breeding station at Bimla.

(2) An intermediate “research station at Bhowali.
(3) A seed potato certification scheme at Kufri near Bimla.

(4) A seed potato multiplication centre at Karnal.
(6) A scheme for investigation of diseases and pests in Bibar.

The Central Station will be the source of nuclens disease-free certified seed wbich
will be later multiplied on the plains by certified growers undor strict supervision.

IV. Insect pests of Potatv.—Work ot Bihar shows that potato moth can also lay e
on leaves and soil. If there are cracks in seil the larvae go inside but are not able
infert the tubers unless they are at a depth of less than one inch. They multiply at a
temperature of 86F to 102F occurring during April to June when heavy damage occurs.
Control lies in sufficient irrigation to prevent soil cracking and harvesting when the
cr:f kls more or less green (about 3% months old) when they are less libale to moth
attack.

Other methods under storage conditions have been tried in which & typs of beetle hus
been found as an enemy of the eggs of caterpillar, and the aid of ants by altracting these
with guar has been of much success.

V. Appreciation of the present position.—-The work initiated by the I.C.A.R. has
alreudy begun to bear fruit. Some very desirable hybrils tMit have Leen evolved have
been tested in Assam and one of them is under large-scale cultivation. A new method of
tuberless sowing from sprouts yielding 20 to 40 plants per tuher has heen developed which
promises {o be of inestimable value for rapid multiplication. On the manurial side
schedules of maniring found most suitable in each potato growing areas have peen
prepared.

VI. Future line of work.—(i) The evolution, multiplication and maintenance of virus-
free seeds is the dominating need. ¥

(ii) To ensure purity, cerlificd seed growers should ulone form the agency of distri-
hution of seed.

(iii) The proper method of mepd storage*is another line of fruitful investigation. Cold
stcrage wherever it has been tried has been a derinile success for keeping for nine months.
The econamics and possibilities of this method need study. Other methods involve a loss
of 1C te 50 per cent.

(Much of the work on potato are heing done with in future be done at the proposed °
Central Potato Research Institute and its sub-stations,) R
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VEGETABLES

Only recently more attention has been directed towards the increased production of
vegetables. We have probably about 700,000 acres under vegetables.

After the advent of I.C.A.R.

In 1042 the Council published a useful bulletin on vegetable growing.

The war dislocated the supply of seeds of European types of vegelables from the
United Kingdom, U.S.A. etc. and, the Council financed schemes for the production of
these vegetable seeds in Kashmir, uchistan, Punjab, Saharanpur, etc. etc. The results
obtained are promising and there are good reasons to hope that India will be able to
manage in future without imports of vegetable seeds from abroad.

Frurrs

The position in respect to both fruit and vegetables is far from satisfactory. We have
about ﬁromiuiun acres under different fruits in British India. Attention on fruit has
been given on the initiative of the Council,

difter the advent of the Council

The Council has been subsidising fruit schemes since 1933 in Madras, U.P., Punjab,
Bihar, Bengal, C.P., Assam, N.W.F.P,, Orissa, Hyderabad, Mysore and Coorg. he
Fruit Development Adviser visited the stations and recommended considerable revision of
the programmes of work. Besults of practical value must await the working of . ese
revised schemes. The following schemes are alse in progress :—

(1) Cytogenetics of mango and banana, Calcutta University.

(2) Preparation of manuale on fruit culture and fruit preservation.

(3) Manurial trials on citrus in the Purnijab,

(4) Possibility of collecting yield data from individual trees in uniform fruit orchards,

the Punjab, the C.P. & Berar, the N.W.F.P. and Kashmir, and

(5) Mango necrosis, Lucknow University.
«~The following new schemes were 'initiated during 1945 :—

(1) Burvey of deciduons fruits, Kashmir.

(2) Citrus physiology, Bihar.

Fruit and vegetable preservation

Work has been done at Lyallpur and Quetta on canning, dehydration and preservation
of fruits and frujt juices. g: the teymination of the Lyallpur scheme on 31st March
1045, the pilot-plant there has been utilised, do set up an Institute of Fruit Technology
for teaching, research, advisory and publicity work, quality control of commercial pro-
ducts and co-ordination between regional stations and the Institute.

Fodder crops and grasses

The Council has planned various programmes of research and development. Crasses
have been obtained from U.8.A., Australia, and South Africa for trial and acclimatisa-
tion, The Council has sanctioned combined agricultural and animal husbandry research
schemes (Mixed Farming Schemes) in U.P., Central Provinces, N'W.F.P. and Bind as
well as ‘‘Project’’ schemesa in Bombay, U.P., O.P. and Travancore, for all round agri-
pultural and animal huoshandry improvement in villages.

In addition to these, a ure land scheme is in ’Froa'rul in Baroda and two others
have been sanctioned for the Punjab and Bengal. The results of these schemes are
expected to indicate the lines on which development of farming in villages should proceed.

Dry FirMmo

Dry Farming cultivation is a necessity in areas where on account of wscarcity and
uncertain rainfall, measures for catching and making the best use of that rainfall are
-essential. The dry farming research work at Sholapur has provided some authoritative

figures on the run-off ar loss of soils due to torrential rains and indicates the protec-
tion value of various covers,

The investigations were conducted at five centres viz.,, Rohtak in the Punjab, Hagn :
in Madrae, Bholapur and Bijapur in Bombay, and Raichur in Hyderabad. The results
have been published as a Monograph.

In Bombay, a practical method of cultivation and soil management has been evolved
for growing jowar. The method has been tried for eight years at Sholapur and Bijapur
as well as in cultivator’s fields for four years in & number of places. The results have
iboen very satisfactory and have given increased yield from 50 to 90 per cent.
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For North Indian Tracts, the method proposed is much the same except that warly
monscon Kharif crops are to be grown with modifications in harrowing and interculture. As
rainfall is mesgre in theso tracts, following is of more importance and in tracts like
Rajputana it may be necessary to keep lands fallow for two years.

Plant diseases and pesta

Research on pan (betel leaf) cultivation with reference to foot-rot and leaf-rot diseases
and Anthracnose has been carried out and cerlsin measures have been found effective
in respect to these diseases. These have been published.

Virus and fungus diseases

A schame on plant virus disease is in progress in Bombay. At the Indian Agricultural
Research Institute a small scheme for the development of type culture fungi in India is
in operation.

Prant EnNTOMOLOGY
Looust

At its meeting held in December, 1029, the Board of Agriculture recommended (1)
the establishment of a Locust Intelligence Bureau, (2) investigations on locust control,
3) a~survey of the permanent breeding grounds in India and (4) investigations into the

ionomics of the Desert locust. In the years that have passed since then all these
recommendations have been implemented. -

The Council has also financed the Punjab research scheme on the biology and biouomics
of the Desert locust costing Ras. 37,817. The special Locust Research Entomologist had a
staff of locust research workers with headquarters in Karachi and field outposts far out
in the desert of Sind, Baluchistan and Rajputana. At all these places intensive surveys

have been made and continuous meteorological data collected. The ecology of the Desert
Locus: has been critically examined.

Apart from this bionomical and ecological work, a record of looust movements is
being made both from the ourrent reports and from the study of old records dating back
over the last 60 years.

The Council has com(}:latad monograph on locust research, but publication has been
unfortunately held up due to pamr scarcity. The results of these investigations have
been of incalculable value in combating the outbreaks of locust pest in India from the,
ieu 1842 onwards. Has we not conducted thess stndies in the earlier years, we would
ave been helpless in combating the outbreaks of locust pests in the years, 1042, 1043
and 1944 when we were faced with a food crisis.

The other schemes are :—

(1) Combined schemes for ‘“‘San Jose'’ Bcale Survey in the Punjab and Entomological
Survey in the North West Frontier Province.

{(2) 8an Jose and Woolly aphis survey in Kashmir.
(3) Burvey of Icerya purchasi.

(4) Scheme for the breeding and multiplication of a predatory beetle. (Rodolus cordinalis)
for the control of Icerya purchasi {Madgu).

(6) Insect pests of stored cereal grains, Punjab. 3
(6) Control of insect pests by the use of mercury vapour (Punjab University).

(7) Preservation of grain in stores through mercury dispersion powder at the Furgusson
College, Poona. ;

Soil  Science

The following Boil Bcience Schemea deserve mention. These schemes are designed to
furnish the basic data for all schemes of land improvement and are therefore of funda-
mental importance in the development of Agriculture.

(1) All.India Boil Survey.

(2) Cosstal Bous (Calcutta University).

(3) Colloidal Soil Constituenta (Calcutta University).

(4) Sewage Farming, Bangalore.

(5) Soil Btudies, Bengal. .

The following new schemes were initiated during 1844-46,

(1) Trace elements in Indian soils.

(2) Control of Erosion (Visva-Bharati Institute).

(3; Crop production by catalysis, Bangalore. )

In addition to above, another scheme ‘‘The Fundamental Characteristics of Indian ‘solls
(Panjab University)" was sanctioned in 1845-46. °



082 OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [6Tm Sep. 1948
Green Manuring Survey

The Indian Council of Agricultural Research have sanctioned s scheme to caiTy
out an enquiry into green manuring practices and problems throughout India, as & Ireli-
minary to undertaking u campaign to popularise the practice. Mr. Burjan Bingh Siddhm,
Headmaster, Goverument Agricultural School Bulandshahr, has been appoinied us Officer-
in-Charge of the survey. -

All-India Compost Scheme

As a result of special investigations carried out under the auspices of the Iudian
Council of Agricultural Research at the Indian Institute of Bcience, Bangalore, the econo-
mic sanitary and agricultural factors have been incorporated into an improveé system of
compost-making, which had been given an extensive trial at several municipal centres in
the Bombay province, with very encouraging results. Several of the municipalities found
the method of composting to Le so satisfactory from the hygienic and economic aspects
that nomerous municipalities in India have now adopted the process on a routine basis 1
wrder to deal with the whole of the daily output of refuse. This has increased the
manurial recources of the country to a large extent and its potentialities are very great
indeed. A s];ecinl imsetus was given to it as a ‘‘Grow More Food” measure in all the
provinces of India and some States. :

Agriculturel Meteorology

Lhe work is in progress at the Central Agricultural Meteorological Observatory to
study the amalysis of crop and weather data, investigation on rainfall variability and
inldenslt oﬁ cold wave, progress of monsoon day by day, study of surface temperature
and so forth.

The following schemes were initiated during 1945.46.
{1) Crop weather co-ordination agricultural meteorological section, Poona.
{2) Water-saving experiments, Sind.

Field technique ond cost of crop production

This is done by statistical investigation for which the Gouncil has a complement of
#aff under the Council’s Statistical Institute, Calcutta, under Professor P, C. Mahalanobis
for conducting various research schemes there.

Ay:. lturdl E
An important investigation has been financed by the Council for research on ihi
subject by the Gokhale Institute of Politics and Economics for investigating wha%her t.l::

survey method of farm business studies is applicable to Indian conditions. This work is
mot yet complete,

Miscellaneous Schemes
These cover— :

(i) Enquiries into the production of cloves in India, and into th i
<Creasing girlcl‘mnu cultivation in India. N e e

The results of hoth these enquiries are contained in the blicati ‘Mi
Bulletine Nos. 20 and 29" issned by the Indian' Council of Ap;ricultu::; Rase:::l'lll.menm

(ii) Medical plant scheme.

Under this scheme, a large number of medicinal plants and poison
surveyed and have been chemically and pharmacolog?caﬂy nnaIyE:d. ﬁmmgmt:;p]}.“zub:;’:
poisonoue plants of India has Leen completed. The resulta which will be shortly publish’edl
will contain useful information which will help the production of medicinal products for
which India ix largely dependent on foreign countries.

A large numher of\enquiries are received Ly thn Officer-in-
there has alan heen an\. appreciable increase of %’nt‘erest in ;o::ig:“iﬁm?:ie:h?ol?c}:)?;ﬂfinnind
supplies of raw materials from this country. The need for finding effective nuhstitnf]s
for drugs which are .ot available in India has alro become imperative. With the k -
ledge gained from the work done under thin scheme it is now 'pnnible. to give advi 1o:v~
scientiats, ngrtcultErl!t.a and commercial concerns interested in this field, 8 .

fiii) Cardamon rchema in Madras, which aime at findi i
pests and diseases of the crop and imprnving! t;m :Ti(::‘lrﬂlf weye and moans of contrqlling

(iv) A survey of the pollu and root diseases of er in Mad i
the ohject of assemsing the relative importance of p::ﬁoun faotorsr” r;:mﬁnﬁ:lzcefdorwg&

decline. T -coltiets
1,]::_ 1;1: m.c:I ivation ::_f pepper. It is reported that research should be undertaken on
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(s Evolution of high yielding and disease-resistant strains,
(b) Bystematic contrel of the more important insect pests and fungus diseuses.
(c) Improvement of cultural practices iz, adequate manuring and control of soil
erosion.
(d) Reduction in the cost of maintenance of gardens.
(vj Research on turmeric in Oris:a, cioves in Travancore and diseasea of coriander in
Gwalior are in progress.

.

Other activities af the Council

Among the otaer useful activities of the Council, the following may be mentioned in
particular—
' Training of research workers

Even though the training of research workers under a scheme of research scholarships
or other ways, is one of the objects with which the Indian Council of Agricultural He-
search was established, the Council has not yet instituted any system of scholarships
for the higher training of research workers, as it was the view of the Advisory Board
and the Governing Body that having regard to the number of scholarships given by
other organisations for higher training abroad, the Council'a funds should, for the

resent, be devoted to the undertaking of actual research. It has, however, arranged for
]:igher training abroad from time t6 time in the following special branches of science :—
Poultry diseases and husbandry, Dairy technology, Soil microbiology, virus disesses of
lants, Cytology (2), Physiology of fruit trees, Insect pests, Agricultursl biometrics,

il chemistry. Gas storage of fruits, Tobacco problems, Horticallure, Animal genetics,
Bacteriology (Veterinary). It has also made a grant to the Celcutta University for
special post-graduate training in statistics. .

Of these 15 workers, almost all have been employed under research schemes financed
by the Council so that the benefit of the specialist training received by them is availahle

to the Council,
Relatéions with Imperial end International Institutions

The Indian Council of Agricultural Research is in effective touch with the agricultural
and veterinary research Institutions abroad. By virtue of its contributions to some of
the most important of these institutions, the Council has been ahle to establish close
liaison with the valuable work donme by those institutions, and to oblain the benefit uot
only of the publications issued by them, but also of the sciemtific advice for which those
inetitutions maintain highly specialised staff. Indian scientists who go abroad generally
visit these Institutions,

Payticipation in Imperial and International Conferences

One of the useful activitien of the Council has been its participation in Imperial and
International Conferences and Congressea organised abroad. Indis has sent he delegates
to some of these conferemces and congresses. .

The Council also participates in exhibitions and shows organised in India and in other
counfries at which facilities are provided for the display of gndim exhibits. Bpecial refer-
ence may be made to the participation in the world's Grain Exhibition and Conference
hald in Canada in 1933, which was financed by the Imperial Council of Agricultural
Research at n cost of about Re. 11,100,

Award of prizes and medals

The Council hns also taken action towarde encouraging the invention of implements and
applinnces useful in agricultural practices. It has made a numher of awards of gold and
silver medals for improvements of distinct merit of all-India importance and the number
of entries sent has bheen very encouraging,

Concluding Statementa

The Indian Council of Agricultural Research was esiablished in 1920 an a result of the
main recommendation of the Royal Cowmissian on Indian Agricnltnve. Tta function is to
aid, develop, and co-ordinate agricultural and veterinary rescarch in India. The Council
hag now been in oxistence for 17 years and the practical results achieved so far have been'
set forth in the previous pages. The Council has lived up to ils aime namely, the
fostering of a spirit of research and the training of research workers. It has tnken np
problems which are of immediate economic importance to the general body of Indian
cultivators, and has been to it that the results, wherever possible, have been and are
being translated into nctual farming practice. Uver and aoove tarmisming an over fndia *
a well balanced programme of ng'ricugt.uul research, the Council has also filled o important
lacunse in the work of the provincial departments Pf Iste there have been gar-mehing
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changes in the Council’s organisation. A number of commodity and scientific committees
have been constituted for the purpose of critically examining each individua! scheme from
different aspects, spacially with regard to their economic importance and ussfulness to the
farming community before these are recommended for sanction. In most of these com-
mitteee there are influential trade representatives and, therefore, the commercial and busi-
ness aspect of commodity and other schemes are thoroughly examined. -

Becondly, all important research works have been planned on an all-India basis in order
that duplication may be avBided and well chalked out programmes may be taken up by
different provinces and States.

Lastly, the Couneil’s research functions ure now based on a wider conception and very
important stress is being laid on developmental research. Important projects have been
financed in different provinces with purpose of initiating all round improvements on culti-
vators’ holdings. The Council has no propagands or demonstration staff of its own and
while it has given the lead towards all round research, and has co-ordinated the research
work in the provinces, it has to depend entirely on the Provinces and Btates for the exten-
gion of the results of research to the. cultivators’ fields. The Council has, however, nlwnzl
kept clearly before it the ideal that, speaking generally, all research schemes should -be
such as will prqvide results capable o pmtlmj application and that the research work
shoud be of sufficient economic importance to the country. For the «ame purpose the
Council has made it a rigid condition in all plant-breeding schemes that the rapid multi-

lication of improved seeds and their sofficient provision are conditions which must be
ulfilled before such schemes can be financed.

APPENDIX A

(a) Bengal.—At Chinsurah ammonium sulphate at 20 lbs, nitrogen gave an increase of
12 per cent grain and 25 per cent straw. At double this rate the increase was 22-5 per
cent. grain and 49 ger cent. straw. The application is profitable even when the fertilizer
is selling at the high rate of Rs, 250 per ton provided the price of paddy is Re. 38 or
more per maund. :

Oil cake at 40 lbs. nitrogen gave higher yield but further higher application only
increases straw and not grain, d‘;can manure also guve increased yield.

At Bankura also increased yield was obtained with ammonium sulphate, but unless the
price of paddy is at least Rs. 6 per maund it was not economic.

(b) - Bihar.—Heavy manuring is not advisable. The general application of artificial
manure was found economically sound and the best time was thirty days after transplanting.
Both dhaincha and sunp hemp proved efficient green manure and peas, khesari and gram
can be used s catch crop without affecting rice crop.

Even on prewar basis the net profit with artificials hss heen reasomable and is expected
to be much more under the prevailing high prices of paddy.

(c) United Provinces.—At Nagine green manuring with sanai gave the highest’ yield o'
t-l]:l c{owent cost as compared to organic and inorganic manure. Molasses also gave higher
yield.

. (d) Central Provinces.—In the Central Provinces 1:1 nitrogen and phosphate gave
highest yield and largest net profit.

(e) Assam.—Broadcasting of aman (deep water) gave higher yield over transplanting; in
the case of boro double transplanting gave 65 per cent ugcrmz e

The local agricultural departments are kept everywhere to introduce the improved
practices and 1t can be confidently stated that they are taking all necessary steps.

APPENDIX B

(a) Punjab.—(i) Under irrigated conditions green manure gave 15 per cent higher return
under the rofation of wheat, toria and cotton. With wheat following wheat the incresse
was 32 per cent. In some places the best green manure is guara, in others sunn.

(ii) Calcium cyanamide st 1 or 1} maunds per acre gave an increase of 21, 41 and 63
per cent respectively.

(iii) Sodium nitrate at 2, 3 ard 5 maunda per acre gave an increase of 13, 17 and 39
per cent respectively.

(iv) Ammonium gulphate at 1, 3 and 4 maunds per acre gave 6, B and 24 per cent
increase.

ot{ev} Ung::f barani L;r uniﬂ'igut.e;‘l condition greull ﬁnanute gave increased return but they
wete not uniform. Manuring with ammonium sulphate or superphosphate without irriga-
tion was profitable. e
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(vi) In some trials manuring definitely required lesser number of irrigations.

(b) United Provinces.—(i) Well made compost was found equal to cattle dung and 20 lbs.
of nitrogen and 20 lbs, of phosphate gave 80 per cent increase in Rohilkhand and Kumaun
circle, .

(i) At Kalianpur 200 maunds of farmyard manure or compost (the latter coating only
5 pies per maundl:; gave 17 per cent increase and at Hardoi green manure with ‘‘sanai™
gave a 15 per cent increase of wheat,

{¢) Central Provinces.—(i) Under irri%ed condition cattle dung is the only effective
and profitable manure. Powdered cake ( to 400 lb.) applied before sowing or ammo-
nium sulphate at 80 to 100 lbs. drilled in with the seed have also given effective result.

(ii) Profitable yield can be maintained by steady manuring at the rate of 3 to 4 tons
per acre, adequate rotation with leguminous crop and deeper primary tillage.

(d) Dry farming.—The experiments on dry farming have shown that if water supply
is adequate & manured plot gives a higher proportion of dry matter for the same amount
of wgter supplied.

BTATEMENT

Showing the amount sanctioned by the Indian Council ‘ Research undsr
wing the am wd{ﬁmwcofofw Jor expenditure

Amount
Bo;xid Head of Research

0.

- Elm Current Total

8o Bohemes

Agrioultural Schemes
1 Riee ° . . . . . 14,16,140 2,54,010 16,71,050
2 Wheat and other cereals . . : 4,562,070 2,686,660 7,10,880
3 Millets and pulses . . . 13,500 3,71,300 3,84,800
4 Oilseeds . : . ? A . 2,24,950 3,48,190 5,79,140
§ Tobacco S 1,865,110 C 1,85,110
4 Fruit i H . . A ,05,300 14,783,110 19,78,410
7 Vegetables . . , . . 25,150 4,91,630 15,186,780
8 Fibres . . . . . . 34,160 27,730 81,800
9 Other crops . . . . 78,020 2,20,230 2,038,260
10 Boilsendmanures . . . . 2,76,020 4,67,870 7,43,890
11 Agronomy . . . . . 8,71,260 1,60,960 8,41,220
12 Physiology . . 88,400 88,2680 1,76,760
13 Entomology . . . 8,19,830 1,49,880 9,09,210
14 Mycology . ‘ . . " 11,580 2,24,300 2,835,070
15 Generdl . . i . N 8,47,120 57,400 9,04,520

Total Agricultural Schemes . 56,44,800 46,11,110  1,02,65,710

APPENDIX C
Province.—Manures and fertilisers (quantifies per acre),
Ageam.—Nicifos 225 lbs.+sulphate of potash 225 lbs.

Bombay.—Farmyard manure 13,000 lbs. and 200 lbs. of potash, superphosphate and

te of ammonia.

Madras.—Farmyard manure 5,000 1bs.+1,610 lbs. of Nanjanad mixture (500 lbs. ground-
nut-cake, 350 lbs, steamed bone meal, 336 lbs. concentrated super and 224 lbs. sulphate of
potash).

Bihar.—Ammonium sulphate, superphosphate and Potassium sulphate sufficient to give
76 lbe. of N2, 35 lbs. of P, O, and 75 lbs. of K; O.

U. P.—200 maunds cow-dung+20 maunds of castor-cake,

Yields.—The following are a few examples of typical yields of manured and unmanared
potatoes in the same areas. .
Province.~Yield in 1b, per acre of manured and ummdnured potatoes. ;
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Manured Unmanured
Assam w 10,140 7,680
Bombay .. 15,328 7,000
Madrag . ... 20,000 8,257
Bihar . ... 14000 to 15,000 Figures not available.
U. P. ok ... 10,944 6,776

Animal Heolth.—Research in animal diseases and health has been and still is directed
towards the prevention or control of contagious and infectious disesses rather than to-
words the affections of individuals. Rinderpest, being the chief disease, has received most
attention. As a direct result of research (I) a cheap efficacions vaccine is in use and the
elimination of rinderpest from India is technically possible, (2) immunisation against
Anthrax, Blackquarier, Contagious Bovine and C!:sprma pleuropneumonia, Haemorrhagic
septitaemia Contagious bovine abortion, Sheep, Goat, and Fowl-pox, and Ranikhet disease,
as well as the effective treatment of bowel parasites are all available to the cultivator.
The main reason why greater use is not made of these in—

(a) disinclination of the owner to have his animals treated, except on the face of
a fatal diseass, and

(b) an insufficient number of vaccinators. e

S

Animal Nuirition.—In animal nutrition much basic information is still required con-
osrning the nutritive value of common grasses, fodders amd concentrates, so that the
amount required and the amount available may be more accurately estimated with a view
to setting an aim for production angd solving the chief problem,:i.e, the actual deficiancy
of food. If some methed could be evolved of conserving surplus grasses grown during
the rains, the grutut problem in animal nutrition would be solved. Research in India

0,

has given the following practical results :—

(1) The enhancement of the feeding value of rice straw by washing.

(8) The use of Munj and Kans grass by ensilage. '

(3) The use of “fsh meal, bone meal and other animal by-products as valuable addition
to the supply of protein and concentrates.

(4) The advantage of rotational and controlled grazing.

(8) The power of properly evaluating foods should the farmer have io buy them.

(6) The method of saving foods which are now being used extravagantly, e.g. in city
milk production.

(7) The ability to estimate, though still very imperfectly, the country's feeding resources
and requirements.

Animal Breeding.—Cattle breeding has followed orthodox lines and no great advance
can be claimed from it except in the production of some valuable herds of dairy cattle
improved through selective breeding. Research has been done on farms whose primary
object has been to continuously turn ot as large a number as possible of improved bulls
and bold experimentation has not been Emrmi.mble. Even now cattle breedi

old ing is run om
empirio lines, but under the guidance of trained Indisn gensticists, a changed outlook is

rapidly davafoping. Sheep and goat breeding research has besn more soundly planned and
promises comparatively quick resulta.

. Pouliry research has tended towards the re of foreign breeds, while the possibilities of
indigenous ones have not been fully explored.

The main immediate advantages accruing to the farmer as a result of research are :—
(1) The supply of improved aires. -
(2) The means of multiplying their usefulness by artificial insemination.
(3) The means of improving the quality and quantity of wool by—
(a) selective breeding in the plains, and
(b) crossbreeding with merines in the uplands.

(4) The means of increasing the mulk supply from goats b di ith i
indigenous breeda.- 1 el ¢ 7. SEGRACAE. withinpesior

., Doirying.—Dairying research has been focused on the detection of adulter
and milk products and, as a corollary, the study of the detsilsd composition

ducts. It is at present dive towards elucidating problems upon
schemes are based, such as transport of milk.

aticn of milk
of thess pro-
which development
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It has never been sufficient in volume. Preparations are mow in band to greatly
extend it.

Fish.—Research in fish and fisheries has been for the most part of a fandumental
pature, and it cannot be ssid that the ordinary fisherman has {: derived any directsor
immediate gain from it. There 18 much spade work as yet to be done before resulta of
ractical importance can be expected. There is urgent need of information upon which
gevelopmentll plans will be framed.

Apiculture.—Research has been directed towards obtaining knowledge concerning indi-
genous varieties of breeds, their domestication and exploitation in the wild stats. Research
has been closely connected with education and propaganda, Indian experts are now in the
undoubted position of being able to teach villagers improved methods of hee-keeping which
even the poorest may follow. Cheap appliances have been devised.

Hydes and Skins.—The main object under study has been the control of skin parasites,
such as, ticks and warble flies. Large field experiments ore being 2onducted. A demand
for cheap dressing which the villager can readily apply to his cuttle has been wmet.
Insects fatally parasitic to ticks have been found.

What Indian rescarch on animal husbandry has to offer Amia.—Trend of research up w
the establishment of Tndian Council of Agricultural Research.

Modern organised research in animal husbandry in India, commenced in 1890 with the

opening of the Imperial Veterinary Rescarch Institute to investigate the diseases of animala.
Adaptive research was immediately directed towards the control of coutagious diseases
and, especially, to the production of biological products to be used towards that end.
Practically sl)l’ the more serious diseases were eventually studied and diagostic agents, as

well as protective and curative vaccination for the majority, were evolved but rinderpest
being the most important one, received special attention and was the subject of original
work, as a result of which ante rinderpest serum was first issued for use in the field in
16899." This was followed by the improved serum-simultaneous method, and finslly by the
cheap and efficacioud attenuated great tissue vaccine, which has brought the elimination
of rinderpest from India within the field of practical consideration. The volume of mate-
rial issued can- be judged from the fact that the receipts to the Institute for biological
products in the year 1920-30 were Rs, 152 lakhs. 5

About 1920, the Institute be%an to direct its nttention to research to promote the
development maintenance of the healthy animal by the study of nutrition. The work was
aleo taken up about this time at Pusa, while work at Coimbatore and Lyallpur Agricultural
Institutes had been well launched. The study of nutrition led to the realisation that great
loss of food was occasioned when it was consumed by heavily parasitised animals and
the study of the internal parasitic worms later iollowoz by that of skin and other pars-
sites, was commenced systematically at the Imperial Veterinary Research Institute with
a view to their control,

Although individual research in animal breeding had been carried on at most agricul-
tural farma institutes long before the foundation of the Imperial Veterinary Redearch
Institute, it had been done without? knowledge of the science of genetics and, although
some sound information concerning Indian breeds had been acquired, little real progress
resulted from the comparatively immense amount of work dome. On the other hand, the
atfaﬂ .the? employed had discovered much which was of value concerning the management
ol animals,

Up to the establishment of the Imperial Council of Agricultural Research, the position
was that research on disepse had been well maintained, but that it was confined almost
exclusively to the Institule and opportunities throughout the provinces were neglected.
Research on nutrition had commenced at a few stations, bul was inadequate in volume;
research in breeding was carried out by empirical methods and no real progress was being
made; research on sheep, goats and pouliry was almost entirely neglected.

Although dairying research was the responsibility of the Imperial Dair Expert appoint-
ed in 1920 when three military farms were handedyover to himp for that y};urnol::, hilp p:rork
lay along the lines of breading and cattle improvement which has already heen commented
“pgnil ItI was '"?tnm!m ;{1: Im ur;nl t(ior:nc;;l of Agrioultm;al Research had come into being
and the Imperial Dairy Research Institute had been estublished a
strictly pertaining to dairying was commenced. b Batyaloes il rasecok

Trend p{ Rescarch af.ccr the. Establishment of Imperial Council of Agricultural ResearcA
AAnimol Diseases—The importance of obtaining provincial and state participaticn in
research was early recognised and, as s first step, it was considered necessary to ascertain
8s far as possible, what the actual diseases were which causod most loss and under what
conditions they were encountered. For that purpose, Disease Investigation Officers were
employed eventually 1gmpract.1ally every Province and major State, as well as Assistant

izenss Invostigation Officers, whose interest is either in poultry or sheep or goats, Bince
the first Disease Investigation Officer was posted in Hyderabad in 1833 a comphu' veteri-
nary survey has been made, some of the diseases of unknpwn origin }I'mra been defined
their canses ascertained, and methods ut overcoming thrm made available, Apart !n't-
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hese officers have been a very useful link botween cattle owners, prdvincial veteri-
:1];:;; tstaﬂ' and rerearch centres a? a means of disseminating modern knowledge issuing
{rom research centres. Their work was reviewed in 1945 when it was decided that, the
survey having been finished, the officers should now turn their attention to research dn
a few specific problems of particular importance in their localities; subjects were allotted
to each so as to avoid overlapping. It is anticipated that these trained officers will in
the very near future be taken over by the Provincial Governments to form a nucleus of
their research staff in animal health at the new station to be opened. '.l’he nature of the
hanefit which has been derived from the work of the Disesse Investigation Officers can be
gauged from the following instances which immediately come to mind.

In Assam the presence of an insidious fatal disease called Bovine pleuropneumonin hias
been discovered; a protective vaccing is available and as it is considered that the
disease can be stamped out hefore it spreads to other provinces, a scheme to that end
has been financed. In Bengal, the production of Rinderpest Vaccine in a desiccated form
has been perfected and ap;?lied. In Orissa, the presence of Tuberculosis among municipal
cattle of Puri, which threatens the health of the neighbouring cattle has been discovered,
and a method of dealing with it devised. In Bihar, the cause of a devastating sheep
disease called Pittoo, or Gillar has been ascertained and methods are available for dealing
with it. In the United Provinces, a simple method of vaccinating cattle by scarification
is now under large scale test gnd promines to simplify and cheapen the process. In
Hyderabad, an excess of fluorine was found in natural water in large areas which resulted
in malnutrition of the cattle;: means of reducing its effect have been devised. Instances
of more advances could be given for practically every province and State.

Parasitism received early attention. The first Imperial Council of Agricultural

esearch scheme was started in 1934 in the Punjab’ and others followed in the United
Provinces, Central Provincen and Madras. These have been mainly directed towards the
elucidation of the life history of common parasites so that methods of control can be
framed. Progress has been slow but methods of effectively treating bowel parasites are
imown and could be applied to the mass. ILiver-fluke is of ever increumg importance as
the irrigated area of ‘I.Ee country expands and, with it, ravages caused by the parasite.
Field research is proceeding concerning methods of control.

Protozoology was taken nq in 1835 and the scientist on the subject posted to the
Tndian Veterinary Research Institute. Under his direction many new drugs produced
elrewhere have been tried out in the experimentu! stage and passed on for field use, such
as Plasmaquonine, Naganol and Antrypol. The studiee have otherwizre been of funda-
mental nature and show promise of producing practical results. .

More recently, i.e. since 1938, attention hass been given to diseases likely to arise as a
result of intensive dairying such as havo caused great havoc in other countries namely,
Tuberculosis, Johnes Disease, Contagious abortion and Mastitis. As a result of a special
survey on CUontaglous abortion, the position in regard to this disease is now fairly well-
known and the provinces mostly affected have taken advantage of the information obtained,
and are framing measures to deal with the condition by the latest variety of vaccines and
other methods. A new scheme which will cover in practice all-Tndia has been financed
for the study of Mastitis. Among other things, the recent world advance on the chemical
treatment of this disease will be tested under Indian conditions. Poultry disenses have
received special attention and the production in 1945 of a protective vaccine against Lhe
most serious Indisn Poultry scourge, i.e. Rsuikhet Disease, is a major triumph to the
credit of the Indian Veterinary Research Institute, and is now in urgent demand.

Appreciation of present position.—Research has been directed towards the control and
revention of disesses which affect animals in' the mass rather than the affoction of indivi-
uuls, The chief disease is Rinderpest for which a cheap effective vaccine has been
produced. Its more intensive general application is hindered hy—

(a) the disinclination of the orginary cattle owner to subject his animal to treat-
ment excepting in the face of actual outbreaks,

(b) the occasional deaths resulting from wvaccination,

(c) the delicacy of the vaccine which entails difficulties in transport and care in

manufacture and application without which the so-called breakdowns in immu-
nity occar.

Metheds of immunisation against Anthrax, Blackquarter, Contagious Bovine and Caprine
pleuro-pneumonia, Fowl Pox, and Ranikhet discuse are used extensively and are on the
whole sutisfactory. The vaccine for Haemorrhagic septicaemia has up to now not been
very reliable, but recently a suitable one has been evolved, Protective vaccine against
Foot and Mouth disease has been manufactured and is now on field trial. The methodr
aL present in use, however, will not remove the diseases from India and as that must be
the ultimate object, possibilities lying outside the orthodox methods must he searched
for. Modern drugs for blood diseases, like Surra and Parsplasmosis and for disease of
the udder. are neither easily obtained by the owner nor easily administered. Search “for
simpler cures should proceed. As the population of the country increases and as more
intensive methods in agricultfre are needed, research directed towards the prevention of
the diseases associated with intensive husbandry are to be encouraged. .
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Animol ¥utrition.—By 1031, the lmperial Council of Agricultural Research started to
finance thig subject, first at Dacca and then in Madras, Bibar, U.P., Punjab, Assam and
Bombay. At Dacca, the main work was directed towards the peculiarities of the nutritive value
of the rice straw; the adverse effect upon calcium stilisation and thus upon growth of
the animal body was discovered; the modification in feeding practice necessary to counter-
act it were indicated after work at the Indian Veterinary Researclr Institute had explained
how the calcium was leached. At Coimbatore among other things, the general nutnition
of milch cattle was studied with special reforence to their mineral requirements; a survey
cf the pasturcs of Madras with regard to theic mineral content was also undertaken and
the effect of soil treatment on crop composition wes examined; some fundamental research
was aleo attempted. Requirements of calcium and phosphorous for Mudras milk cattle
were discovered and the relation of deficiencies of these minernls in pasture with under
development of cattle was demonstrated. In Bihar a study of the chemical composition
of common fodder and grasses was carried out. In the United Provinces, the nutritive
value of these substances has been the subject of study and the relative value of common
grasses fodders and concentrates have been determined so that the cattle owner can now
be reliably advised on what eubstitutes can be used when the usual cattle food is not
available. In the Punjab, and at the Indian Veterinary Research Inatitute the actual
nutritional requirements of various classes of animals and for various formms of production
have heen determined, ar well as the nutritive value of most of the common fodders and
scme special concentrates. In Assam a study has been made of the value of varidus grasses
and work is now directed to the discovery of the best means of fodder conservation.
Experiments in grass drying by artificial means were tried in Bombay, but discontinued
when it wasr discovered that the process was probably impracticable in Indian conditions,
At the Indian Veterinary Research Institnte Nutrition SBection the feeding value of possible
famine foods was determined, and the method by which unused material could be made
fit for use has been demonstrated, ruch for imstance as the preparation of thorny fodders,
munj and kans grass, the kernels of the mango-seeda and of waste offal from the slaughter
houses. Modifications of the Lehmann process of straw digestion has been tried on a field
scale hut it is considered that although the yalue of rice straw is improved &0 per cent.,
the method is probably impracticable under present conditions. On the other hand it has
been shown that rice straw. in greatly improved when washed simply with water. and
ihut procedure is in the process of trial under field conditions. The nutritive value of
leaf fodBer has also formed the subject of special research as well .as thai of United
Provinces grasses in all stages of growth and environment, A study of the nutritive valoe
of vanaspati and ghee suggested that if the former was consumed in a diet on the
borderline of vitamin and caleium requirements, the effect might be decidedly adverse.
This is being confirmed. An experiment just completed in Malabar showed decisively that
climate by itself plays 8 comparatively minor part in the defective growth and develop.
ment of animals when compared to an unbalanced or insufficient diet and to the effects of
parasitism. Two experiments have heen carried out to see if there was any foundation
for the objection of farmers to feed fuzzy cotton in the Punjab and groundnwt cake in
Baroda. It was shown that both could be fed with impunity and profit. In Madraa =
laboratory in the Medical College hae leen financed to confirm or refute the commonly
held opinion concerning the danger of poisoning hy certain common plants and to discover
the value of indigenous medicinal plants and drugs.

Appreciation of present position.—It is obvious that naccurate information concerni
the composition of feeds and the exact requirements of different animals kept for differen
purposes must be obtuined, if one is to amsess the size of the main problem of animal
nutrition in India, namely, the actual deficiency in fond. Buch an estimate would appear
to he the first step towards planned production. Initial research was directed towards
that aim but, as it progressed, attention appears to have diverted towards the solutiom
of problems immediately confronting the worker, with the result that much basie
information concerning foods in many parts of the ocountry is still lacki
There appears to have been a tendency to overlook the fact that pasture nﬁ
and possibly will always be the main food of livestock. Experience and tradi-
tio: has probably taught the farmer more abont how to feed hiz animals
under the conditions in which he finds himself than scientists have yet lesrned but
nevertheless they can offer him to following practical results of their work :—

(1) The enhancement of the feeding value of rice straw by washing.

(2) The uee of Munj and Kans grass by ensilage.

(3) The use of fish meal, hone meal and other animal .lw producta as a valuable additiom
to the supply of protein and concenttates.

(4) The advantage of rotational and controlled grazing.

(6) The power of properly evaluating foods should he is to boy them,

{6) The method of savin ds which n being used ext th) g, in ei
R ot o g goods ich are now being u extravagantly, e.g. in ml.j :

(7) TWe ability to estimate, though still very imperfectly, the country's fesding resources -
and requirements, . ’

BTATEMENTS LAID ON THE TABLE
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It is coneidered that if some method acceptable to the farmer of uonmrvix_g surplus
grass grown during the rains could be evolved, the higgest problem of animal feeding would
be solved. Grassland research should be taken up, as it ix elsewhere, a= a specidlized line
of work. ' A

Brbeding.—As has already been pointed out, cattle breeding under methodn not
thoroughly understood was being conducted at (lovernment farms in nearly every provirice
and Btate when the Imperial Council of Agricultural Research came into ewistence. The
improvement of established herds by what was thought to be method of breeding but which
was probably to a large extent due o improved management waa being undertaken with
considerable success. The milking capacity of Indian dairy breeds of cattle has been
ga’uged but development' through progeny testing has only lately been put in hand. Cross
veeding with Fresiens has produced a high yielding indigenous cow which ean be main.
tained under protected conditions. Goat breeding in the United Provinces in 1832 formed
the first scheme of modern research in breeding other animals, Sheep breeding in Bombay
and the Punjab was initiated in 1935-36 and in Madras in the following year. During this
time, the lack of trained animal geneticist had become very apparent and n student was
sent abroad in 1833 and encouragement was given in the training of others. During the
next year, sheep breeding schemes involving crosajng with foreign breeds was started in
Mysore and Kasbmir, and the first wool laboratory was instituted in Bombay. In this
year also cattle herd book registration was commenced so that reliable records of the
pedigree of the bLest stock in breeds of all-India importance should be available, Aa soon
as-the principles of genetics were applied, it was realised that progress in hreeding
depended upon an accurate appraisement of the value of the individual. There is no
great difficulty in doing that as far as milk or beef is concerned, and milk recording
societice were formed in 1838, but neither in India nor elsewhere, had a method of measurin
the quality of the animals’ ability to work been evolved. A scheme at Hissar was atarte
in 1840 under a physiologist and geneticiat to study the problem, and another was
commenced in 1942 at Allahabad. 1n 1940 investigation in artificial insemination was
commenced at the Indian Veterinary Research Institute, and for large field experimental
application, four substations were opened in 1943. The increased use of these stations b
the public indicates success. Again in 1940, it was considered that by using proper breed-
ing methods, it would be possible to encourage milk production in cows helonging to
draught breeds without impairing the quality of bullocks, and work towards that end
was started in Madras, and in 1942, .another on different lines bLut with the same object
eommenced with the Kankrej breed in Bombay.

In these years other schemes of scientific breeding of sheep and goats had been initiated.
Awong them was one for the production of Karakul pelts, in the North West Frontier
Province, and for evolving a breed of goats by the use of pure bred Angoras which would
produce mohair. New sheep breeding schemes for the improvement of wool have been
financed each year up to date, but in 1942, one of a different type wns opened in the North
West Frontier Province. Itsa aim was 1o demonstrate the value of improved shearing,
washing and grading of fleece. In 1944, u similar scheme was opened in Ajmer. Milk
rgcordmg or what are now called, Cattle Improvement Schemes had been started in the
villuges of Travancore, Bombay, Bind, U.P., Punjab and Ajmer, the nltimate object being
to turn selected villages into subsidiary cattle farms, and the immediate ‘object to
cncourage villagers to increase their milk supply by controlled breeding from milk recorded
stock with better feeding and management. .

. Poultry breeding schemes commenced in Bombay in 1835 with the parallel etudy of
11;11p1:ovmmt by selection and cross-breeding. In 1040, the Indinn Veterinary Research
nstitute carried a poultry scheme to certain villages to see what the result of introducing
{nrdug‘:; hloodt \umuldl be and (;.n supplement the breeding experiment of foreign hirds which
a en extensively carried out at the Institute. Work in RBengal i

Madras and Bombay was taken ap later on similar lines. B, TCeutAl Frovicss,

. Appreciation of the present position.—Research in cattle breeding has followed orthodox
lines and no great advance can be claimed from it. Tt is now reslised that if advantage
is to be gained by what knowledge has been accumulated in genetics, it is necessary to
bave reliable evidence of the quality of breeding stock used and thus, herd hook registra-
tion is encouraged, as well as the rational method of evaluating by progeny testing.

Research in cattle breeding has almost of necessity been associated with i i

sroduetmn of improved sires for immediate mse nnfl.ywhila the advantages :? .tﬁﬁmeﬁux
ure are apparent. it is not always realised that the fear of failure to turn out a continuous
supply of good sires has restricted bold experimentation. For instance, an experiment in
erombreeding might well result in the production of only one or two individuals of the
:n tou 'r:q;:i:o:' and ;:atui:“&l num(llnr ;l co:np.“:lit‘;:ly useless one, and & farm_ might

prod n for a decade or two, ou i
o i vt of pes gh the eventua! result mifht well

"
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Research in sheep and goat breeding has for the most parts been devised on what are
thought to be sound lines and is now subjected to periodic review of geneticists. Its object
in regard to sheep has almost invariably heen the production of more and finer wools and
evidence of the ultimate success of the work is to be found in the interest taken in it by
the shepherds of Bombay, Mysore, Kashmir and to lesser extent in the Punjab. The limita-
tions of the Merine in the plains seem to have been demonstrated, and their power to
improve upland stock confirmed. There has been tendency to ignore the poesible dAnger
of reducing the meat quality of sheep.

Poultry breeding research has aimed at improvement through the introduction of western
breeds, but the latest work quite distinctly points to the limitations such breeds have in
the viflm. The necessity of more attention being given to devising means of developing
indigenous breeds without foreign blood appear to be indicated. The main immoadiate

advantages accruing to the farmer from research in breeding are :—

{1) The supply of improved sires and reliable breeding stock.

(2) The means of multiplying their- usefulness by artificial insemination. .

(3) The means of improving the quality and quantity bf wool by (a) selective breeding
in the plains, (b) crossbreeding with Merinos in the uplands.

(4) The means of increasing the milk supply from goats by upgrading with superior
indigenous breeds,

Datrying.—In 1936, st the suggestion of the Viceroy a village enquiry regarding the
cattle and the production and consumption of milk in seven breeding tracts was undertaken
and the work directed attention to the needs of the milk market. As a result research
was focussed on the means of detecting adulterstion in milk and ghee, and us a corollary
the study of the detailed composition of Indian milk was taken in hand in & scheme started
in 1936, while work on the vitamin content and minerals was pursued a little later. The
bacteriological content of milk was taken up in 1842, In 1044, large scale investigations
were commenced to obtain suofficient data in each province to allow of a re-examination
of thp legal presumptive standards of market milk to be made with a view to removing.
defects and injustices.

In 1940, the methods of detecting adulteration in ghee was started, the freezing point
test for milk quality was tried out in 1841, end again in 1043, simplified tests ?or the
estimation of fat conlenl were devised in 19042.43. A scheme in the same year was directed
towards the detection of the mixture of skim milk powder in tinned milk and the use of
sesame as a  datector of adulteration of ghee with vanarpati waa investigated, as well as
methods of distinctively colouring vanaspati. In 1946, the Resoaurin test for the cleanli-
ness of milk was tried out under Indian conditions. Besides these main intereats, others of
some importance were prosecuted. Some years previously it had been determined what the
housing requirements of Indian dairy cattle were in relation to milk production and milk
quality and the designing of a simplified and improved ghee boiler and refiner was started
and successfully completed later. In 1941, a scheme to promote ghee production and im-
f'rovg the milk qualities of the oattle of the graziers in Jhallar District of the Central

rovinces was financed, and in the same year money was allotted for the study of the
economica of handling milk between village producers and town consumers. A survey of
market ghee was commenced in 1943, and an investigation was financed to.compars the
nutritive value of ghee and vanaspati. Work was also in progress this year towards the
discovery of a suitable vegetable rennet,

Tn 1845, the pomsibilities of transporting milk at s high temperature were investigated
and research was started towards devising a simple method of utilising surplus whey for
casein manufacture in Bengal villages. A study of the current methods of making ghee
t.ll:d casein has been carried out with a view to %nding the most practical way of improving

em.

Appreciation of present position.—It is now fully appreciated that the amount of
research carried out on dairying has been quite imdo?uh and J stions are now
being made to greatly increase ite volume and extend its fleld. uch basic information
is still required concerning the composition of milk and of varions milk products under
cqmmon conditions and varistions which occur in them under the influence of varying factors
While research in every aspect of market dairying will bs increased, methods of producing
elean millc and ways of incressed production of milk and milk products sre to receive

great sttention.
]
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The chief results of practical impértance so far obtained are:—
(1) The production of vegetable rennet. "
(2) Means of manufacturing edible casein and lactose on a cottage industry basis.
(3f Manufacture of renmet casein under village conditions,
(4) Method of neutralising high acidity of ghee with common lime.
.{5) Manufacture of a simplified and improved ghee boiler and village utencil steamer:

(6) Simplified method of lesting fat in milk.

7) Standardising sesame oil test for detecting adulteration of ghee under Indian
oom(iitionu,

Fish.—Fish research has been carried on over s long pericd in more or less smalk
isolateg units and slthough its quality has been good its quantity has been deplorably small
and in no manner of means corresponding to what the modern situation demnauds. There
has been practically no co-ordination or overall policy, but the immensity of the field has
ensured that needless repetition or overlapping has been avoided. Schemes for fish research
were not sponsored by the Imperial Council of Agricultural Research until 1936, when
the study of some fresh water fishes at the University of Calcutta was financed, the chief
scheme being to collect basic knowledge concerning edible Bengal fishes. In 1940, another
scheme was started in Madras whose aim was also the study of inland fishes of importance
with a view to devising means of extending their cultivation. The Madras Government
opened an inland Fishery Research Station at Chetput to forward the same. The best
method of preserving dead fish was studied in Baroda in 1942, while in 1943, the study
of plankton fish eggs and larvae of malt water fish was taken up in Bowbay and Madras.
Work was commenced in 1943 towards devising improved methods of preserving fish for
food in Bengal and in 1944, wurk was started in the Collair and Pulicat lakes, Madras,
with a view to obtaining better methods of manufacturing dried prawns.

Appreciation of the present position.—Research done up to nmow has mostly been of a
fundamental nature and it cannot be said that the ordinary fishernfan has derived an
direct or immediate gain. Practically all the schemes are still in progress and there ir
much spade work yet to be done before Tesults of practical importance can be expected.
On the other hands, there is urgent need for information upon which development plana
will be framed, and it has been decided to establish a Central Fishery Institute and
stations to study these problems, as well as those of fishery technology. Fundamental
research will be pursued at the universities and such like institutions, while it is the
intention that the Imperial Council of Agricultural Research continues to sponsor schemes
to further the development of fisheries in relation to agriculture and land problems, such
as, fish farms, management in relation to irrigation, and marketing.

" dgriculture.—Organised research is being done mainly at the jeolikote Station in the
United Provinces, at & Central Bee Research Btation (opened two years ugo at Lyallpur
apiary which has been in existence since 1934) and by entomologists at various provincial
agricultural centres, such as the Institute at Coimbatore. Work has been mostly directed
towards obtaining knowledge 9f the normal habits of indigenous varieties of bees with a
view to their domestication or exploitation in the wild state, the important sources of
nectar and pollan, control of bee parasites, and the manufacture of cheap appliances.

Appreciation: of present position.—Bufficient fundamental knowledge hss been acquired to
allow of developmental research on lines l;}proximating that successfully carried out in
other parts of the world. The research so far done has been intimately connected with
education and propagands to promote the popularity of bee-keeping. The experits are now
in a position to teach undoubtedly improved methods to the villager which even the poorest
can follow. The erroneous belief that the useful hill bees cannot be successfully main-
tained on plains has been disproved, methods of control of some of common enemies of
boaT }’nsve been devised and put into practice, and cheap patterns of appliances have been
evolved.

_Hides ond Skins.—Research directed towards the prevention of damage to hides and
skins was started in 1040 when a lsrge scale field experiment to control ticks and warble
flies was put in hand in the Punjab, and well known methods were applied to typical
villages in Bomhay; work was successful and is now being taken up as a development plan
in that province, while Bengal and Central Provinces have asked that trials on similar
lines should he made in their villages. The demand for an effective cheap skin dressing
which the villager can apply to his cattle himself was met in 1946, and an insect fatally
g::;n;.io t; ticks, which it is hoped further research will show us the means of using, has

ound.
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Shré Satis Ohandre Samanta's Starred Quastion No, 1343 (b) and (o) of 8th April, 1948,
¥ HoOsPITALS AIDED AND MANAGED BY CENTEBAL GGOVERNMENT
Rural Dispensaries in Cenirally Administered Areas

Amount spent by Government
on rural dispensaries

Berial No. Name and location
During 1046  During 1847

Ra. Re.
Delhi %7,161 19,450

Bhahdara Dispensary, Shahdara (Distriot Board).
Mehrauli Di Mehrauli (District Board).
gmh Di \ Narﬁ_la {?m;i%noud}. }

jafgarh Di , Najafgar istriot Board).
N:Jngloi Dispensary, ilnng oi (Distriot Board).
Bawana Dispensary, Bawana (Distriot )
Ujwa Dispensary, Ujwa (Distriot Board)

Afmer-Mervara 18,734 23,618

3D O g O B

Ramsar Dispensary, (District Board).
Bawar DisE:;ury (Distrioct Board).
Pisangan Di Imr{)(Dmriot Board).
Bhinai Dispensary (District Board).
')r(:;ud;l%spe {qﬁ”li:lr]-’t msnag)sd by Govt.)
garh Dispensary ( y y -
Pushkar Dispensary (Wholly managed by Govt.).

Coorg

Somwarpet Di (District Board).

Banivarsanthe Dispensary (District Board).

Fraswepet Dispensary (District Board). _
SuhticopBa Diapenmgw{tl)intriot Board). '
Murnad Dispensary (District Board).

Napoklu Dispensary (District Board),

Bidapur Dispensary (District Board).
Geuni ppalEspen{ary (District Board).
Brimangle Dispensary (District Board).

Balele Dispensary (District Board).

Ponnampet Dispensary (Missionary, Govt. aided).

Supplementaries to Sardar Bhopinder Singh Man's Starred Question No. 10 of 9th Avgust 1948
ReserrueuenT or Mzos N GumoaoN District, Easr Punias
Report of the Fact Finding Committee on Meos

At the eighth meeting of the Joint Rehabilitation Board held on the 25th June, 1048,
a Fact Finding Committee consisting of representatives of the Government of India,
Ministry of Relief and Rehabilitation, the East Punjab Government and the Matsya Union
was appointed with the following directives :— ‘

“A fact finding committes of three persons consisting of a rﬁ:menhtivo each of, g}
the Ministry of Reliel and Rehabilitation; (2) the East Punjab Government; and (3) the
Matsyas Union should be appointed immediately with a direction to report by July, 15,
1848, Tt will be the duty of the Committee to collect and report the full facts aboot

over the whole of the affected regipn and bearing on problem connected with their
bilitation and inter alia, to ascertain—
" (a) how many Meos there arg at present in this area;
(b) how many of these in Gurgaon belong to the Mataya Union;
(¢) how many of these who had gone over to Pakistan have returned, and
(d) how much land in East Punjab and in the Matsya Union is available for allot-
ment to them and where.” :

3 O i S N

12,618 12,86%

Bk -1 T F- YTy

Tt
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It waa also decided that it was the responsibility of the Government of India to reseitle
Meos who, belonging to areas in the Indian Union, had left their homes and land, but
had either not left the Union or having left it, had already returned to it. The Board
affirmed the intention of the Government of India to resettle all such Meos somewhere in

the area cqmprili'nﬁhthe Gurgaon district of East Punjab, and the States of Alwar and
Bharatpur in the taya Union.

2. The first meeting of the commitiee was held at Delhi on the 26th June, 1948, the
Ministry of Relief and Rehabilitation being represented by Mr. N. C. Bhrivastava, the
Matays Union by Mr. K. B. Lall and the East Punjab Goveroment by Mr. Tarlok Bingh.
The Committee determined the lines on which the census of Meos was to be taken and
information regarding land belonging to evacuees collected in the Matsya Union and the
Gurgaon district. The second meeting of the Committee was held at Alwar on the 4th
Julhy, when the various problems were also discuesed with the Minister, Public Works snd
Rehabilitation, Matsya Union and the President of the Matsys Praja Mandal. Mr. B. G.
Ray joined the Committee in place of Mr. N. C. Bhrivastava. The Committee met agaia
at Delhi on the 12th and 13th July. Both in the Matays Union and the Gurgaon district,
steps were taken to iate with the inquiry leading non-officials who have wnrkin?
among the Meos. TH¥ Deputy Commissioner and Deputy Commissioner, Rehabilitation, o
Gurgaon district have been associated throughout wi& the enquiry.

3, The census of Meos residing in Gurgaon district and Matsya Union was extremely
detailed, and information was collected for each single family, the particulars recorded
being attested by the head of the family. A copy of the form used for this purpose is

given as annexure I to this report. The Meo population has been divided for purposes of
tabulation into three categories »—

(i) Meos families who have remained in the Indian Union;
(ii) Meo families which have partially evacuated to Pakistan; and
(iii) Meo families which have altogether evacuated to Pakistan.

Tt will be seen from Table I that there are at present 33,705 Meo families representing
a population of 182,838 who have remained throughout in the Indian Union. Of these
174,115 are in Gurgaon district, 7038 in Alwar and 1685 in Bharatpur. The population in
‘Gurgaon includes 113,885 Meos who belong to (Gurgaon district, 25,100 who belong to Alwar
and 35,121 who belong to Bharatpur. Thus, there are in all in Gurgaon district 60,230
Meos of Alwar and B%Jantpur who have remained in the Indian Union. Of these 327 are

in the Ballabgarh tahsil of Gurgaon, 13,524 in Nuh Taheil and 46,379 in Ferozepur Jhirka
tahsil. ‘

4. Table IT summarises all the information obtained in respect of 3,355 families com-
prizing 18,581 persons which have only parlially evacuated to Pakistan. It will be seen that
from amongst these families, 4,204 persons have remained throughout in the Indian Union,
9,566 evacuated to Pakistan but augnaquently returned to the Indian Union and 4,602 are
atill in Pakistan. Of the npmber who have returned, 8,630 are in Gurgaon district and
926 in Alwar. Of the population of Meos in Gurgaon district who have returned from
Pakistan, 523 holonF originally to Alwar and 95 to Bharatpur, It should be added that,
although considerable care has been taken, a certain number of Meos 'who evacuated to
Pakistan, may have avoided admission of this fact.

5. In addition to the Meo populstion shown in table I as having remained throughout
in the Indian Union, mention has also to be made of 11,823 Meos comprised in 2,463 families
who temporarily embraced the Hindu faith, and have continued to stay undisturbed in their
villages In Alwar.

6. The total population of Meos in Alwar in 1841 was 134,241 and in Bharatpur 65,000.
‘The population of Meos in Gurgaon district was not recorded separately in 1041, In the
831 census the ulation rocor%ed in Gurgaoa district is 123,160 out of a total Mualim
population of 24 .3'5)7‘ In the period 1931 to 1941, the Muslim population of the district
increased to 285,092, The general increase in population in the Province was about 20-7
per cent. The population .of Meos would, on this ecaleulation, work out to 148,654, If
the same rate of increase held good since 1841, then, at the date of the partition, the Meo
population in Gurgaon district would be 166,492, Bimilarly, the Meo population in
Gurgaon district would be 166,492. Similarly, the Meo population in the Matsya Union,
following the rate of increase for the period 1831 to 1941 in Rajputana (18 per cent.),
would be 235,104, Thus out of a total estimated Meo population of 401,_?96 4n Gurgaob
district and the Matsya Union, 196,688 Muslim Meos and 11,823 ‘“Hindu'' Meos are in
the Indian Union, the net emigration to Pakistan being 183,085 that is, abonut 48 per cent
of the total population in 1847, From QGurgeon district, however, the percentige of the
Meo population finally evacuated to Pakistan (excluding those who have come back) ia
25 per cent. In Qurgaon district in addition to the Meo ulation, there are at present
5.545 families of Muslims other than Meos comprising in all 31,226 persons. A statement
of Muslim tribes of Gurgaon district other than Meos with their ulation as recorded
iu the census of 1931, to which approximste additions can be made, ia given in Table IIT.
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7. Along with facts regarding Meo population in the Matsya Union and Gurgson dis-
trict, information concerning Jands held and abandoned by Meos has also been collected.
Tables 1V and V set out the information in respect of Gurgaon district. It will be seen
‘that out of a total area of 348,680 acres (cultivated 300,386 acres and uncultivated 46,134
acres), the Meos of Gurgaon district are in lawful possession of 233,472 acres (cultivated
'206,045 and uncultivated 16,627 acres). The area actually abandoned by Meos in Gurgaon
district is 126,108 acres (cultivated 93,441 acres and uncultivated 32,667 acr;;{.‘ Of this
area, 23,018 acres of cultivated land have been allotted to refugees, the nce bein,
69,743 acres of cultivated land and 32,867 acres of uncultivated land. The area abandon
gg Muslims other than Meos in Gurgson district was 85,497 acres of cultivated land atd

,802 acres of uncultivated land.

8. Tables VI and VII give the necessary information in respect of evacuee lands in
the Matsya Union. The tetal area held by Muslims in the Matsyn Union is us follows :—

Cultivated Uneultivated " fTotal

(aores) (acres) (aoros)
Alwar i . : 271,041 1 le.ﬁ’( 387,495
Bharetpur . . . 180,813 14,348 © 145,061 .

Altogether 56,185 acres have been allotted to refugees in Alwar and about 80,000 acres in

Bharatpor. In respect of the balance, with a view to securing cultivation, the Matsya

* Administration has issued instructions for leasing out the ares to local residents for a

period of one year. It is understood that about three-fourths of the area has already
een leased out, but the detailed returns are mnot yet available.

8. To sum up, the answers to the four questions set out in the terms of refersnce
prescribed for the Fact Finding Committee are as follows :—

(a) In the area comprising the Gurgaon district and the Matsys Union there are at
present 196, Muslim Meos and 11,823 “Hindu"” Meos,

(b) Of the Meoe in Qurgaon district, 61,562 belong to the Matsya Union;

(c) 9,556 Meos have returned from Pakistan; amd
(d) Of the land held by Meos in Gurgaon district, 69,743 acres of cultivated land
and 32,867 acres of uncultivated land are available. Of the land abandoned
by Muslims including Meos in Alwar, 56,1056 acres being allotted to refu
= and 21,647 acres being held by local ﬁcol, the balance 106,100 acres of culti.
vated land and the bulk of the uncultivated land (116,454 acres), which includes
both banjar and ghair mumkin, are available, subject to the leasea for two
harvests which have heen recently sanctioned. In Bharatpur, 60.000 acres
having been allotted to refugees, '70,813 acres of cultivated land and the bulk
of the uncultivated land (14,248 acres), which includes both &mnjer and ghair
mumbkin, are available subject, as in the #ise of Alwar, to the leases for two
harvests which have been recently sanctioned. -
B. G, RAO,

TARLOK BSINGH,
K.'B. LALL.

New Delhi, the 13th July, 1948,



ANNEXURE 1

Census of Meos residing in Gurgaon District|Matsya Union
Village Town Tehsil District )
Berie! Head of family Particulars of members of Particulars of members of Particilars of land owned
No. of family residing with head .
family of family : .
Name and father's Age family not residing with head of family Name of village Area in Class of
[husband's name Tehsil Kham land
Name Age Name Age Place of residence & District’ Bighas
1 2 3 ‘4 - 5
Partioulars of land under ocoupa-  Particulars of members of familywho have returned fromPakistan Remarks Signature or thumb im-
pression of the head of
tion of family Name and father'sy Age Place of residence Approximate date family
Area, Family's title to husband’s name in Pakistan of return
land under occu-
pation
8 7 8 9
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TABLE 1

Meos who have remainedin the Indian Union )
Belonging te Belonging to Belonging to Total
Gurgaon Alwar Bharatpur
Diatrict T ghsil Persons
Families Persgons Families Persons Familiee Persons Families

Alwar . . . . . bow 1,148 7,013 b6 26 1,151 7,038
Bharatpur . . . . 1 é 10 63 332 1,618 343 1,885
Mateya Union . - % 1 6 1,156 7,078 337 1,641 1,494 8,725
Gnrswn . . ¥ . Gurgaon . 219 B44 i 219 844

Rewari 2 . " it Bié v s =X
Nuh . . 8,306 48,680 1,762 9,683 708 3,841 10,774 62,204
Ferorepur-Jhirka . 11,275 68,691 3om 15,124 5627 31,2656 19,946 105,070
Palwal .. 9y 361 i it i 99 361
Ballabhgarh 1,003 5,309 o7 302 13 25 1,173 5,836
Gurgaon District £9,002 113,885 4,873 25,100 6,346 35,121 32,211 174,115

20,399 113,891 5,029 32,185 6,683 36,762 33,706 182,838

Grand Total

414VL HHL NO aIyT SINIWALYLS
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TABLE IT
Analysis of Meo Famislies which have partially evacuated io Pakistan

Tabe Famill Person Namber of who ha D i ! o AR Irwmbug
8 am Persons ve Persons returne w, ve
TeRetek & remab®d in Indian Union from Pakistan remsined in syderabad
Pakistan
Bha- Bha- Bha- Bhas Bha-
Alwar rat- Gur- Tot- Gurg- Tot- Alwar rat Gurg- Total Alwar,rat- Gur- Tot- Alw- rat. Gure  Tot-
-— pur sl _Alwar pmr aoOm tal pur aon pur gsoa al Ar pur gaon al
aTwar: - 687 587 2124 .. .. 2124  elg .. o123 o028 926 574 ... .. 57¢ 12
Shanatpur . ' [ [ 19 .. v .. 8 .. 18 1 1 ..
#ataya Union 587 @ 583 2,124 19 2,143 612 18 630 926 026 574 1 575 12
Gurgaon . Gurgaon . 4@ 42 . 120 120 o 5 ar o1 91 .. .. 35 35 ..
Kuh . 189 12 1,588 1,719 933 43 0,045 10,621 386 14 000 2470 302 14 5,015 5331, 26316 2508 2,786 25
Ferosepar 91 38 860 289 606 230 45602 5,428 234 110 049 983 221 81 2870 3,179 161 39 1066 1,365 1
Palwal . .. .. . 25 % .. . = 25 2 .
Ballabbgarh ... ... - 238 28 .. .. 2z 202 + 4 81 a
Qurgaon District % 230 66 .2482 2,962 1,530 278 14,020 10,438 500 124 2,050 3,004 523 06 8.?2 8,630 424 54 3,030 4,117 27
Grand Total . 817 66 2482 8,356 3,603 202 14,026 18581 1,202 142 2,90 4,204 1,440 95 8012 0,556 008 55 3,630 4,602 39

B19] (FAILVISIONT) VIONI 4O ATENESSY INIALIIBNOO
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Meo .
Fagir
Rajput
Bhe
mbl. .
Pathans
Teli .
Nais |
Byed "
irasi
Biloch =
Lohar
Dhobi i
T
Gujar .
T (Mustim)
at im
J uhs:n ) v
Kumhar
Chhimba .
Chamar .
Malis .

SBTATEMENTS LAID ON THE TABLB
TABLE III

Compoeition of the Muslim Population of Gurgaon Distrist (1038).

.

T T T

. ® s .

128,160
19,928
17,879 #
16,800
15,043
9,775
6,012

5,272
4,529
3,748
2,806
2,683
2,340
1,187
787
557
479
433
384
50
29
18

11




TABLE IV
gy =
Meo populasion and land held by Meos in Gurgaon Disirict.

i

Beial Tehsil Total Popula- Present popula- Present paﬂlll» Total area of Meo villages in Total area held by Mena in
No. popuia- tionof  tion of Meo - lation of Mus- acres acree
tion at Meos in  holders (includ- lima other than
1942 1942 ing land-holders Meos Cultivat- Unculti- Total Cultivat- Unculti- Total
Census (Estirmat- from Gurgavn, ——————— &@ed, vated od vated
ed) Alwar & Boarat- Fami- No. of
pur) E lies perscns
Fami- Peganns :
- Ties ’
1 2 3 4 b 8 7 8
1 OGurgazn . 140,843 ~e 214 R38 43 217 13,000 10,524 24,524 4,556 2,177 6,732
2 Rewari . = 182,175 - . .e . - 20,16 881 2,807 17 6 23
3 Nub . . 147,649 - 9,312 81,016 16,608 9,172 160,613 43,511 204,024 107,167 24,834 132,401
: 5
4 Ferorepur Jhirka 123,743 o 21,211 110,337 38,739 20,527 141,067 37,222 . 179,189 171,077 12,048 183,125
5 Palwal . . 169,641 - 2,138 A . i 30,803 6,440 37,333 3,727 6,088 10,675
6 Ballabgarh i 87,702 ‘1,189 5,700 285 1,310 12,300 5,320 17,638 13,843 2,181 16,624
el
Grand Total . 851,458 [[166,492 34,064 167,800 50846 31,226 361,688 103,917 465,605 300,386 49,104 349,580

000%
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Table IV—~Conid.

=]
Z Areq in lawful possession of Meos  Area in nnlawful possession of Meos Area abandoned by Meos Culti- Culti- BALANCE of abandoned
& vated vated area held by Meoe (Acres)
- area area L]
held by held by :
Cultivat- Uneul- Total No. of Culti- Total Cualti- Uncul- Total Meoce Moos Culti- Unenl- Total
ed tivated families vated vated tivated and given wated tivated
% : allot- on
‘é ted to °  leass
: g
s vation ]
= $ : »
] ,
' 9 10 11 12 13 14 g
1 1,128 177 1,305 118 v 3427 2,000 6427 2012 202 1213 2000 3213 o
=
2 .. .. e - o 23 17 o 6 E
)
‘.l 60,846 16,350 36,196 7,713 189 | | 190 90 37,321 8,484 48,205 10,891 278 26,662 8,484 30,036 E
4 127,228 127,228 12,944 27 27 8 43,840 12,042 56897 1,271 .. 41,978 12,648 054,625
5 . .- 2617 .. 2617 103 3727 6948 10675 3727 .. i 6,048 6,048
6 8,743 v 8,743 803 . e W 5,100 2,781 7,881 5,100 .. A0 2,781 2,781
"45 16,627 223,473 21,678 2,833 1 2,834 201 , 08,441 32,607 126,108 23,018 480 89,743 82,867 i 102,610 §

—




TABLE V
Land abandonad by Meos in Guryuor L ict
s ———
' Berial Tahsil Total area of Meo Meos’ share of Arca ownodd by Area held by Meo
‘ Ro. villages shamilat lands . Meoa free from oocupancy fenants
mortgagos under Moo owners
Total Culti- Unculti- Totsl Culti- Uneulti Cultivat.  Uneculti- Cultivated Unenlti-
vated vated vated vated ad vated vatod
] ]
1 / 2 3 4 5 (;
1 Gurgson 24524 13,990 10,534 485 419 46 2,805 1,938 5
2 Rewarl i 2,807 2,016 881 . 17 6
3 Nuh 2 204,024 160,513 43,5611 9,822 3,316 8,508 28,743 2,400 476 5
4 mmr:!lh‘h . 179,189 141,087 37,222 12,902 3,083 9,819 42,669 2,262 1,309 8
5 Palwal . . 37,383 30,893 6,440 2,631 387 2,144 2,353 4,819 668 67
6 Ballabgarh . . 17,638 12,309 5,329 972 480 512 6,613 2,085 472 184
L]
Grand Total . 465,605 361,688 103,017 26,602 7,665 19,027 82,888 13,613 2,937 270

c00t
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TABLE V—Genid.

Berial Taheil Area held by Meo Area held by Meos as morigages with Lauds held by Meos  Aros agtually abandoned b}’ __.5
No. uc:::gnng tmants possession but mortgsged Meos E
' with posaﬂsamn <
* with local residen’ = ©
Cultivat- Unculti- From Hindus From Muslims Cultivat- Tneulti- Cultivet. Cneulti-  Total
ed vated ed vated ed vatad
Cultivat- Unculti- Caltivat- TUnculti-
.ed vated ed vated
] 1 8 ¥ 9 10 11
1 Gusgson . . 413 16 55 1 66 80 3,427 2,000 5,427
-
3 w - . e .u . - - .. at 17 6 23
3 Nab .. 2,682 67 2,532 116 5,071 100 2,067 203 37,321 g4 48,200
4 Ferosopur Jhirka 1,142 80 3,804 104 4,254 121 13,540 120318 55897
&8 Palwal . . 460 24, 503 a9 1,967 107 2,103 213 3,727 6,948 10,679
¢ Ballab garh . .- - 168 2,613 5,100 2,781 7,881
Grand Total 4,607 187 6.98¢ 290 7,271 207 12,017 537 93,441 32,867 126,108
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Tadls VI

Btatement of Evacuee Lands fn Alwar

001

i Area owned b Area held by Area held by  Area held Ares  belonging BREMARKS
%‘n. m‘ Total area of Tahsh. Muslims free u’r nen-MusHms as n'w‘;lv‘?m" ctg Mualims to l-!ln-“| tﬂn
Cojt. _Uncult. - e uad tenants under with abas-
. (Evacuee villazes ouly) “Cult.  Uncult. e e o e T wht tocal -
£ landlords. Iandlords, r°sidents Mus o
Talt. Uncult. Caf. Usnculf. Cut. Uncult. GuR. Uncuit __l=s S
= Cult. Unclt -
g
1 2 i ¢ 5 (] 7 10 "
>
! + ]
1 Alwar, . . , 124804 78125 63662 24,083 8800 0,171 084 9 gee8 78 1,485 12 61,820 14,087
2 Bamgagh. . ., 35,006 43,047 03,828 88,540 8,506 305 2e2 1 7,68 89 8,421 337 64,282 37,088
Gobisdgarh . . 50228 6461 300631 . 5768 817 186 . 2,684 12 1,245 20 40,368 65,760 »
$ Kishangarh 1,186,485 45872 81412 30,830 1,900 5 48 3 7,350 17 2,288 20 84983 39,819 )
4 Tiars . 1,837,850 67,630 1,118,071 50,562 5357 8327 41,208 86 292 6 2366 25 1,06048 50,201 =
/5 Mandawar 58,58¢ 30,569 87,740 23,211 e8ss |, 89 257 4 90 802 27 30420 23,099 E
'8 Lachhmangarh . 18,626 42,808 37,881 10,848 3,088 122 4,450 106 610 32 828 97 39,606 10,851 —
7 Thanaghasi 56,000 45,016 176 89 64 7 ; 299 48 E
8 Behror 15,524 5,354 1,776 265 42 80 ” 2 m 1,708 287 )
9 Rajgarh . 2,051 1,682 1,996 1,666 49 5 1 s' n 39 3 1,026 1,548 E
10 Bansur 15,359 2,908 1,624 1,675 88 2 47 1,488 1,675 5
Total  Ehambighas 6,74,355 360,770 442,516 1096372 25496 10,060 7,873 304 20850 247 12,007 547 4,83,066 1,86,326 '§
-]
Acres 421,472 224360 270,678 1,22,788 15,085 0,281 4,097 100 13,087 1564 7,681 3z 371041 1,1645¢- ¥ E
HoTH. —5/8 bigha 1 acre, —
> : g



TABLE VII

Btatement of Evacuse Lands in Bharatpur.

@ngvi THL NO Iy SLNENELVLS

B Name of Total area of Tabell owned Ares held by Arﬁ-nl:dh Ares held by Area held be- ™ Area
Mumitme tree * non-Moslims ss M a8 Mualims on to hm
. - P mortage w i-nauu ocen| L with & lﬂ:{:-:: mort- b M
Caki. Unculk. Salim non-Musitm, O8It Uncult. 380, Teeidents Ot Uno
Gt Unculi. landords. Gul.  Unoulk.
Cult. Unoult.
L
1 3 4 5 [ 7 8
1 Pharatpur . . - . 5,304 1,709 196 2 45 ? [} »0 " i 5,216
‘4 Raupbas . B . 125,000 73,638 12,791 2,704 382 281 " 958 sn 4 - 18,654
S Fadval . . . 12265008 258008 8667 904 28 158 34 7,778
¢ Baysos . . 18,107 20860 1,08 “ - 288 8 70 1@ 1m 51 12,301
5 Kumher . . 210338 [ 1,626 1,408 118 80 7 1,584
¢ Weir B 11,886 1,850 951 140 234 8 12 1] 11,186
7 Deeg _. . . 122075 57,003 2,108 2183 276 8 8ss 20 ; . 28,754
 Pabarl . . . 171,062 19,008 1,33300 14887 3,414 80 882 : 1072 1 635 [ 1,%1,156
9 Eamar . % . 168572 14,600 71,704 4,778 1,786 17 5,028 - - 810 187 9 75,180
10 Nagar . . . 229480 26165 111450 9447 2938 6 247 13 1 M2 18 1,10680
Tokal llmlblﬂnl 9 o 8,92088 42,629 11,888 487 10,114 200 2557 887 1832 85 8,02,480
Acres a . 1,380,990 14,210 3,902 162 33711 "9 852 120 444 28 1,%0,813
Hl_'hb—l Enamoighas-1 m
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Mr. B. K. Bidhva's Starred Question No. 143(d) of 12th August, 1948
Housss Axp Smors ror Rurvcomss 1N Deuux ‘
There are 46,680 persons living in camps who have mo houses to live in.

8hri H. V., Kamath's Starred Question No, 243 (s) of 16th August, 1048
ExporT or Bowms AND IMpORT ¥ FERTILIZERS

Total quantity of crushed bones and bonegrists exported outside India during '
yoar 1947-1! was 36,507 Tona. '

8hl B. R. Diwokar's Starred Question No. 300 of 18th August, 1048 @
B 0BGANISATION OoF GOVERNMENT oF INDIA SECRETARIAT

No specifio terms of reference have been laid down; but the enguiry will be a com
prehensive one covering the whole range of Governmental machinery at the Federal Centre.

The examination of the present system of staffing the Secretariat and its method of busiae .
will slso come under scrutiny.
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{ CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(PART II PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 8th September, 1948,

s ]

The Assembly met in the Assembly Chamber of the Council House at »
Quarier %o Eleven of the Clock, Mr. Deputy Speaker (Shri M. Ananthasaysnam
Ayyanger) in the Chair.

w
EERERIEY

QUESTIONS AND ANSWERS
(8ee Part I)

il et

(1045 A M)
DEATH OF MR. ANANDA MOHAN PODDAR

Shri H. V. Eamath (C.P. and Berar: General): Will you permit me, Sir,
%o offer you my cordial felicitations on this mosd auspicious occasion, Ganesh
Chaturthi, the opening day of one of our most important festivals, and let me
pray to Lord Ganesh that he may lead you from strength to strength towsrds
the consummation of your heart's desire?

Mr. Deputy Bpeaker: Let us wish a happy return for our Bpeaker as early
as possible.

I amn sorry to announce that Mr. Ananda Mohan Poddar, who was a
member of our old Aesembly and a colleague of us all, passed away recently.
He came from Bengal. When he was ill, he did not want to deny this
Assembly of the benefit of his advice and therefore, he was used to be brought
by his servants here and on one or two oceasions, he took part in the delibera-
$ions. I knew him intimately and am exceedingly sorry that he should have
passed away. Ib is in the fitness of things that this House should respect his
memory. I request members will gtand in their seats for s second.

b

RESETTLEMENT OF DISPLACED PERSONS (LAND ACQUISITION)
BILL—-concld,

Mr, Deputy Speaker: The House will now take up further consideration of
the following motion moved by the Honourable Bhri Mohan Lal Saksena on
the 4th Beptember, 1948, namely:

“That the Bill to provide for the speedy acquisition of land for the resetilement of
displaced persons, be taken into consideration.’ ;

Mr. R. K. Sidhva (C.P. sand Berar: General): Mr. Deputy Bpeaker, Bir,
the other day while supporting this measure, I was stating that the tale of the
refugees is really very horrifying and deplorable and we all sympathise with
the hardships that they have undergone and nre still undergoing. They have
been detached from their original homes and today after they have come out
into our country from the other Dominion they have been wandering from
provinee to provinee and they are not vet settled in uny one place; even those
who hnve settled do not know what . their permanent home is; they are in
suspense oll the time, nod knowing what their future would be. With all this,

1065
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8ir, I certainly feel that the Government have been doing their utmost under
the extraordinary circumstances in which they were compelled -to take this
huge task, No Government [ dare say from the little I know of ‘the refugee
world, could have done anythMg better than what the Government is doing ab
present and has been doing. They hadito rehsbilitate a lot of them. Huge
refugee camps had to be established and from the visits I paid more than once
to the Kurukshetra camp, I csn say it was a gigantic task for anybody to
undertake the work of restoring or re-habilitating these four lakhs of people
at that time. I do not state that all the arrangements that were done by the
Governmept were perfect. It could not be. It could never be and it could
never have been done by anybody. Under the circumstances what has been
done is admirable and certainly the Government deserve credit, but what
happens, Sir? Unfortunately this work is a most thankless work and any
Minister or any Government.taking any work for the rehabilitation of refugees
with the best of intentions, refugees would never be satisfied for the simple
reason they are also distressed and that although gou may do as much for them,
they have been uprooted from - their homes and they feel that they are nob
served well. After all their original home is the sweet home and they have
been broughtf out to a place where they feel everything foreign to them; they
have to settle; they have to adjust themselves; they have to reconcile and it is
not possible I know for the average man to reconcile, adjust himself so abruptly
and therefore, Bir, whatever the Government does or may do, I do feel that
they will not be satisfied and Government will be rebuked from time to time as
they have been rebuked. Notwithetanding our present Minister who is taking
such n personal interest in thesc matters, we know very well how his house has
been picketed from day to day und what hardships he has to undergo. What
little g Imow of refugees in Bonbay and here, I can say quite safely that in
spite of the good work that the Government is doing some interested persovs
" for their personal and political henefit, are creating all this trouble. Notwith-
standing all this, I hope the Government will go ahead with the policy that
they have cnumerated - particularly of housing themn. What they want ab
present is & job and a shelter for themselves and their families. If these two
things' are found T am sure, they will be content. T do not mind mueh ahout
getting jobs for them. Providing n job for everybody is a difficult problem,
bub housing is & great necessity. Without a shelter people have to roam
about from one place to another. 1 have seen in some camps for months
together no decency could be maintained for their families and no morals for
their women, children and their daughters. Thia class of people are fecling very
much about it and therefore housing is n very acute problem, which, if, had been
taken ab the earlicst stage, rather more rapidly and despite all the enormous
task that the Government have faced, T think if the Honourable Minister for
Works, Mines nnd Power was rather alert this work could have been started
oarlier and many families could have been allotted their homes long ago.
Howeve_r. now that the scheme for housing them has beon enunciated and
the Ord_mn.n.nn has been prdmulgated, I really congratuldte the Government
for tuking immedinte steps for the aequisition of lands and making svitable
arrangements for their lodging. Now this Ordinance is brought as & piece of
legislation to be sanctioned by this House and I am very glad that this is hLeing
doxlm and I congratulate the Gnvprnmqnt and the Honourable Minister, After:
this T would request them not to slacken their efforts; they must proceed
rapidly with“the building of houses. We were told times out of number that
they want to build hnpﬁe.a, but there wus no cement, no building materinl and no
steel. May I ask, Sir, how houses could be ready for occupation now within
next October? There will be nearly hundreds of houses ready without the
huilding material. They have ngreed to do this because there is a will to do

it pow and if there is a will to do, no matter rou m i
gﬂﬁ B anens ] y ¥ ay have no material, you
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(As for the fabricated houses, 1 put a question last November to the
Honourable Minister for Health whether fabricated houses would be possible
in India. BShe enquired from England and we were told in the last session by
the Honourable Mmister for Industry and Supply that a factory is being esta-
blished here and fabricated houses would be put up. B8ir, all slong, this nonss
availability of building material was an excuse. If & little incentive or a
little will to do was there from the commencement, we could have done a lot.
I am glad that in both the directions, in the direction of the munufacture of
fabricated houses as also in the direction of providing brick houses, rapid pro-
gress is being made and I only wish that this work should be continucd, and
under no ciroumstances should it be stopped. A large number of persons
require houses today, refugees and others. The Honouruble Minister for
Works, Mines and Power said that.there are schemes for the construction of
houses for the clerical staff and low paid peons snd chowkidars snd some of
the houses were under construction. When 4 put him & question in the
budget session, he said that they were not ready. Even in March, they were
not ready. If even these houses are completed, it would go a great way in
relieving the tension; because our people are occupying certain houses, and
if they are provided with Government houses, those houses would be available
for the refugees. I therefore hope that the housing question will be given
priority, not on paper, but in actual practice. 1 know many of the schemes
are now under priority; I do not know what is the meaning of the word
priority; I mean the work should be given the first preference. Therefore,
I feel, as the Government also feels, that something should be done im-
mediately.

Bir, I was pleased to hear the other day what Mr. Jain was saying regard-
ing the arbitration clause. From my little expericnce of arbitration, T tell
you that what he stated was perfectly correct., If you do not mention here
the period, there will always be disputes between the arbitrator and the
land holder and the decision of the arbitrator will be challenged in the High
Court, by the dissatisfied party. I know High Courts have taken various
views and the High Courts have stated, that in the absence of any definite pro-
vision of law, it may be prices prevailing in the market at the time or the prices
when fluctnations were great. Mr. Jain was right in saying that there should
be a clause that the 1989 prices should be the factor for the arbitration. Other-
wise, the unserupulous landlord will take ndvantage of thiz and the matter
would b: prelonged by taking to the High Court. Therefore, to minimise the
difficulties and in justice and fairness, T say that there should be an amendment
that the price should be that prevailing in 1939,

In conclusion, I would request the Honourable Minister to bear another
factor in mind. There are many displaced persons who have come from
Pakistan, They want to build houses under the Housing Co-operative scheme.
They do not mind going a few miles away from Delhi. The Government
should set nside a large area and fix a nominal price for the building of houses
by these people. Tho Government's burden will be lessened to that extent.
This class of people can rontribute one-fourth of the cost of the house, tuke
a loan of the balance of three-fourths from the Government and build their
houses. From my experience in Knrachi where T was regponsible for the
building of a large number of houses for various communities on the co-opera-
tive bhasis, T can state, that a great tension that existed on account of over-
crowding in the city proper, was relieved. Those who have seen Karachi can
gny that a new town had actunlly sprung up. Why should the Governmend
take upon themselves the responsibility of huilding houses for those people of
the lower middle class, who are prepared. to build houses of their own undor
the Co-operative scheme? I do not want the Co-operative secieties for the
rich people; they should be formed for these lower middle classes who can
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build houses at & cost ranging from Rs. 5,000 to Rs. 10,000. Toddy, a house
of Rs. 10,000 means a house of Rs. 5,000 only. You may also imnpose &
condition that one who has & house in Delhi should not have a plot there.
Therefore I say that the Government should set aside a large ares for these
Housing Co-operative societies for this olass of people. I kiow @
number of societies have been registered, and only yesterday

we formed one. I hope the Government will give sympathetic con-
11 A. m, sideration to this proposal. I do not know who is &t present in
charge of this work; sometimes, the Minister in charge of Health,
sometimes the Minister in charge of Refugees and sometimes, the Minister
in charge of Works, Mines and Power looks after this work. Whoever
it may be, I would suggest that there should be one Minister in charge of this
work and I would qu‘il:“ that this work should be enirusted to the Minisber
in charge Relief and Rehabilitation, because it is his work. What I am ocon-
cerned most is that there should be a definite plan in regard to these Housing
Co-operative Booieties. The Government should help those who are willing
to help themselves. I can assure you that if the Government takes steps in
the right direction in this matter, 8 new model town will be created on the
effort of the displaced persons, of course with the support of the Government
and locsl bodies, which will be a pride to the city of Delbi. The authorities
should not feel that they are giving away a huge area. In Karachi the Muni-
cipal Corporation gave land at the rate of Re. 1-8-0 per square yard while the
provailing prices were between Rs, 20 and 25 per square yard. Our object
*was to help those who were willing to help themselves. If you really want to
help these refugees, you must allow them to stand on their own legs. They
want a piece of land, and manage themselves, they shall find out the building
materials and find out the money also. Why not help them? 1 therefore
hope that the Government will come to their assistance in this respect and set
aside 8 large area. I say emphatically a large area, because I know a very
large number of peopls are anxious to build houses under the Housing Co-
opertive syatem. The Government would thereby be saving themselves from
considerable financial difficulties and they need not sink any very large amount
for this class of people. Of course, the Government cannot find money for
every man. Here are some people who are able to find the money. 1 feel that
the sympathy with the Government have for them can be shown by this action
and if this action is taken, we would have gone a great way in relieving the
tension and we would satisfy the displaced persons.
With these few words, I welcome the measure and 1 am quite confident
that the Honourable Minister who has the intcrests of the refugees at his hea
would not relax his efforts and would proceed with this Iousing.scheme.

1 have raicd that two things are wanted for these people—jobs and houses. I
will not deal with jobs. But housing is an erbsolute necessity without which
they cannot go on roaming from place tn place, going from footpath to transit
camps, ebe., where their morality and security are not safe. S8ir, T welcoms
this measure. .

Shri K. Santhanam (Madras: General): Bir, T should like to know what
work we are to finish by tomorrow ovening. Is if the idea that if thix present
Bill goes on till tomorrow the other Bills will not be taken up, or will the House
go on sitting indefinitely till all the business on the agenda is finished? The
programme must be known so that there may be a guillotine if needed.

Mr. Deputy Speaker: I expect that in the ordinary course all the Bills will
be moved and passed as in the agendn. We have therefore to see that no Bill
is needlessly prolonged. 1 think it is the intention of Government that all
the programmc on the agendn will be finished by tomorrow.

- [ ]
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9&1 K. Santhanam: What happens if the agenda is not finished?

Mr. Deputy Speaker: T am not thinking of that hypothetical position; we
can think of that .later.

Shri Mahavir Tyagi (U. P.: General): Sir, this Bill is o very necessary
measure. Tt is long since these people were uprooted from their homes and
have been rouming from place to place without finding ¢ a shelter. It is therefore
necessary that those who paid the price of our freedom and lost their kith and
kin should now find shelter and employment. I am glad that the Honourable
Minister has been vigilant’enough to bring this measure before this House for
%mwdmg ghelter for them. and I only want to urge two points in regard to this

il

. It was at one time proposed to establish some townships in certain places,
one of which happened to be a village in iy district. That village hsg no
drinking water; still it was proposed to establish a few thousand refugees there.
My point is that wherever such townships were sought to bo estabiished ib
should first be seen whether there are any industries there to provide em--
ployment for these people. It is no use putting up houses in places where .
people cannot live. T had a talk with an official whose point of view was
that the peuple will set up their own businesses, viz., the lawyver will conduet
coses, the cloth-seller will open his cloth shop, ete, and the pluce will be self-
sufficicnt. T tried to convinee hini that this might go on for & month or iwo,
but once their goods were consumed they would have to replenish their stocks
from outside. The barber, for instance, will need a new razor when his old
razor gets blunt: and the same is true of people following other trades. Iither
they must produce from the land or *by menns of industries they must add
to the value of the cominodities. Bo unless there is production by meuns of
cotitage or other indusfries such n township cannot exist for long. Thercfore
my submission is that wherever these twonships are created and houses built
there must be Bometlhing which can give employment to the people and which
ean keep them going. Otherwise if you build these houses they may live there
in the rainy senson but they will abandon them when they cannot live thera
any more due to want of cmployment. The idea of their opening shops scemns
to me to be ridiculous. Every city hag the number of shops that it requires.
Delhi had just as many shops as its population required; now with the increase
of population new shops have sprung up. You cannot zo on opening and
adding to shops which are not required, because no shoplmoper will then make
enough to mect his costs. My proposal therefore is that before opening these
townships and building houses .you should see that every abla-bodied adult

gets an opportunity to get employment

Another point is ‘that in acquiring land it must be seen that no agriculbural
lands are acquired because those are wanted for production of food. Only
waste lands should therefore be acquired for these people.  Acquiring
agricultural lands would be of no use because most of these refugees are not
agriculturists. You will only be robbing Peter to pay Paul because the real
agriculturists will be ousted and that will create another problem. 8o you have
to see that men slready employed are not disturbed. in any way; otherwise
by uprooting the agriculturists from their,land you will create another refugee
problem. 8o agricultural land should not be acquired.

These are the two points I wanted o urge. I hope they will be taken note
of by the Honoursble Minister. They may already be in hig mind, so I will
@ob take any more time.
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@ agi < dfese Tedzand AT gEi RAed sAd % E 1w s F
Tzt & eri 7 S ®1 gEAET (Acquire) w3 & feg Afew  far nar g o
gt 593 qFES A ag 9 9@ & 97 qEeww wiEd o gdw o g
et 99 T § T FAET T awdaq we o | 1EE qwa Fe AW
W AT AH F I G qfzS S O qg F W 9@ 2 A gwE y@rEr AT
ft aoftr gad sraTTE wrelt o § o W §, o fe wwF § w1 F e awdr €|
afem aar At fir g8 a7 & a0 awd) # 9 &
* zafed & 9z frdea s wem g 6 ot o qElew @ ag w9 91T
foa® qEomm A groeT qiffcT WS 0 & | s g B mE & . ag &
@A ATeT § T &) T # qww S A a1, dar e fae § e o & e gER)
qHIAT ¥9F & w9 F faar wdwm | & qF fegre 0T 0w AH FVH A8 F A9 LH
wA F) FE) qE aWHAT § fe odie & qurEwr | gar g | W9 I§m &£94r
afadnr gL I§FT IWT 1§ A T 19G1 § 7 AL GO | SN AT IJEFT gHA
QT ALY IF F A AT FIT ®GAT A7 IEF] qWEASGT 7 a1 M IEE A
Qe T faodT § | ag 97 g1 7T &, T IWH G AHF QAT § T TOES R
GuT TEAT § | 9T 9§ THEA & T7@ A o F |

THET UF qHYU T E | ¥ g 9! AT @I H A AT I A A9
vasew (inflation) # 39% M3 fifar o @ a1 fF 30 % WRT ETRET § | 39
¥ AISE WY qrnfinrg § 40T M9 IAW qwEsT 19 & w9 F @fwdm o s
WRam | @ w fed ¥ agum g W 9w W A ) i 9w @
gt o ¥, faadt  ofee oY WY ol § WY O ST SWeY spETaeT &Y
oY ¥y W 9T A sw F @ fas ool wifg@ ) F wow @wd Tege atw
1wl #Y faeme A1) TIGT @ A qR ama fe 4 @ ofes sawT aiw wgr
ofg® snare a1 IOy fear mav @v v ST AT gt A AW U E SEw few o gAwy
wieh T W e faord ) fealt g @1 wromaw we § fe @ W W @Rt
el & for awmfiat 1 90 ¢ ®F ¥ T gURIT A AT AW § AW Agesn

- - -
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W€t @ 7o & we o @ for iz wom g F e oo g b W
s @ 5 95t a9 der & wid gu SN A a9 §T FAE § T2 T AUy
oY ¥9T A & A FmY o7y IWE @ § IA9) o q| w7 qfger s g swar
2| % oF I A wEET § e gAEr I Ay R G § @ fed N &
& a7 gu & | 3feT A R qra § qry gy o gAwar g 5 S S ggr &t o &
e fomey i @ @ A @ aF opftare @ A, e fe ot g oF A T
" T | I aTw g ey i Ay ¢ | et ® ar ) g o €, falt & are o
7T A § AR frelt & 1w aw UEE AFA ) T A o af garer aa & foy
A o IHN @ ST A F qBAT § 5 I | g9 g AT I Ay e W
& frwmer § | & sarar 4w a@ 97 € oan §, & A9 ] 98 €T FgAr @ g &
St fr 5@ fars F 2 na § s 9T R @%9 W war fea wwdAT | TEE 99
- BN Y FEAS TE A | waT 9% fog o A Ag & ) SAar A dam T
T Grfgd | @ AT AR AW ® aw@ § gadr & Fiug ) qHE I9F T T
wraaT & g Qo o 1o Afrwe Ag &) FifE N S qfeem @ E T w0
et § | & e g P ot o arfer & and § gy o sl et ifed wae au
I 73 fad & o977 § ARy qeen-qfvad, o 9o, To o, AT qEd fraraAr
Famara ¥ | o dmi Ay N e agt a8 gu & fomay sy gy @ & a1
ITFT IEH A qTHAE FE IN Arww €7 A faer arfgd | gEd g7 Sl
ferra F7 woar A FE IWM R gIET w1 e i 7@ g 7 A A
S ST T § 919§ IRt AT AW AT 9N o ST SrrAr 9 g
T qET 41 g STRT A4 grAT & GRAX FI @ F | AT gF q9AT AT B QW
£ ¥foU IAFY § T@R FT G & A 7E g GF 2 9 & o Aw avw &
ag® § qE, AT o & S § o ST duT & 4w § I dan dwn e |

i

wH T A &1 g@E v o gz @ned § fF s ST ag soam 9
T gFa & A F onmaT g 5 ag aOEr gy e & a7 w18 9w A $ gnd
¢ OEi G AR 5@ TS A ¢ IR AEEEl A &A@ HE dwag R
wrEd v § s gEw qwr agi w@ § ) xafer § wio & ag g fe
T fore ¥ o 1 48 A ek & Iwwr Ave fear o AT SEWr FwT ag T e
W fF AR AN ® a9 §F I Wwq & A W ol & oadr | v
wed & fF oY e 2338 fo ¥ i T SETAT & wifed oY & qwen § e wud
ot T T &, ol et ¢ ag of amwe whwhr g A frag ks de F
wdoh § | srrwe ol R AeE W W wgm e g § | W e i Y
foraTe T8 § AT qgt w0 A orefiT BT TRAT R000) W frgw w W AW S
ﬁit:m#m ® 97 WE § @R (WK afte w3 § /R s e
qOOT & ag amr 7wy § ot ¥ qed WA @ qwd § fog awht ames
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[efedr Tre fg) : Y
T A HA @R § JWIE gU S By a@e & foQ o 9 I w2 &R
AR A T qEHA FY TS F ‘;armrr i

(English translation of the above speech)

Oh. Ranbir Singh (East Punjab: General}: Mr. Deputy Bpeaker, Sir, as a
Punjabi, I welcome this Bill, and cannot help expressing my gratitude to the
Government, But there are one or two obstacles in thy way. I do not want
to dwell upon the past events but would like to say something. The place ab
which we are sitting to-day was inhabited by cert8in people about 25 or 30
years ago. Their lands were acquired and they were thus rendered homeless.
Many of them are still living without a hqgse -even to-day. On the one hand,
it is- the responsibility of our Government to rehabilitate our displaced brethren
from the West, it also is their duty to make arrangements for the provision of
houses, and employment for those persong whom we are going to uproot for
their sake. T wijll just quote one or two instances. A few days ago,; people
from the village of Rajpur came to me. Our Government is carrying on
intensive propaganda in respect of ‘Grow More Food’ campaign, especially
the production of fruits and vegetables. The village of ‘Rajpur is situated
near Delhi and the village has many gardens which will have to be cut down
as the Government have approved a scheme to set up medical and other insti-
tutiong there. With this @ud in view, the people have been served with notice
for the aequisition of their land, nlthough the land owned by our Muslim breth-
ren who have since left for Pakistan is almost lying vacant in its close proxi-
mity. DBesides this, the land which wag acquired from the inhabitants of
Rajpur village is also lying vacant and there is also some more fallow land
which can be utilized for rehabilitation purpose. It is thercfore not understood
why such a wrong course has been adopted.

I would like to say that as far ns possible only that land should be acquired
which has been left over by our Muslim brethren who have gone to Pukistan.
If the land owned by any of our brethren here who is a cultivator is acquired
as proposed in this Bill, he should be paid compensation in eash. 1 fully
realize what compensation is paid for land. You can pay him the money,

ut this cannot compensate him for the loss of hian avocation If you do not

provide him with some alternate employment, you may pay him compensation
at Rs. 1,000 per bigha—even then he ig not fully compensated in the real
gense. He is rendered homeless—he is deprived of both hiz avocation and
house. Therefore, you should give him land in exchange for land.

There is also another aspect to this. Only day before yesterday, the House
wasg very seriously considering the problem of inflation facing the country.
If you give them compensation in cush, then in vicw of the existing inflation,
this is bound to increase inflation. TFor this reason I would urge that you
should give them land belonging to persons who have left for Pakistan. Out
of this abandoned land, they should be given land corresponding to the value
of the land held by them for which Government will pay them compensation.
I will give the instance of the people of Rajpur, who told me that about 25
years ago the place at which their village was formerly situated was devastated,
and to-day again they have been served with a notice to quit the place where
they have been living. It is really very painful and pitiable that those people
who produce vegetables and fruits for the use of people living in the cities, the
Government is to-day depriving them of all they possess. Therefore, I would
request you with all the emphasis at my command that you should keep this
in view that if in one place you are responsible to rehabilitate the people from
West, in the second place it also becomes your primary duty to settle those
residing here whom you are uprooting. As a Punjabi, I would say that we
should very gladly rehabilitate our brethren who have come from West Punjab.
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g with this, I also know that these people who cultivate their land are
not ‘all big Zamindars—as one of my honourable friends has stated. They do
not possess ¢housands of bighas of land. Some own 2 acres of land, some
5 acres and very few have got 10 acres. If you acquire their land for the
construction of big buildings, T would like to know what would be their con-
dition and how do you propose to tackle the problem confronting them? I do
not want to dilate upon this point too much, but would like to tell you that
they will not be satisfled with the payment of eompensation as proposed in the
Bill. Money is no consideration to them. Their primary necessity is employ-
ment and accommodation. It would not be very difficult if you give them
land corresponding to the value of the Tand held by them in the neighbourhood
of their village, hecnuse the people who have gone over to Pakistan arc many
in number. I do admit that the people who have come from Pakistan should
also be allotted land. but we nre rehabilitating them ab initio and can settle
them in the Matysa Union, C.I.. U.P., and other States. But the people
whom wou are uprooting should be given someJand equivalent to the value
of the land held by them in the proximity of their village. In this manner
those people will not be subjected to any hardship and the work of the Govern-
ment will nleo be smoothly carried on, Those pcople who huve come from
Pakistan were forced to lenve their hearths and homes and property. but here
we are ourselves rendering other people homeless. We arc resorting to this
for the purpose of execution of onr plans. Tt thus becomes our duty that we
ghould provide them with alternate employment, land snd actonimodation.

T am really pained to sayv that if you think that they ean pursuce their

- avocatioh after getting payment of compensation, then | um nafraid you are
mistaken in vour jundgment. Theyv cannot indertuke any other kind of avoea-

tion. They nre hereditary agriculturists, their ancestors were cultivators and

they themselves cultivate land and do not follow any other avocation. There-

fore, T would urge that the condition of payment of compensation provided .

in this Bill should he waived, and in lieu thereof provision be mude to the cffect

that they should be given land of the corresponding value. Som¢ of the

Jhonourable members havo suggested that they should be paid compcnsation
on the basig of the prices ruling duririg the year 1989. Then may I know

whether they have to build houses and purchase land now or in the year 1039?

The prices of land and houses have now considerably gone up. T will give you

an instance of my own village where vou eannot. purchase any piece of land even

for Ra. 2,000 per bigha.

I would, therefore, most emphatically urge and expect from the Govern-
ment of India that whenever they are doing their ntmost to rchabilitate other
persons, they should also do their best to resettle those uprooted due to exe-
cution of their schemes and compensate them in the forin of land and housss.

o T e ¢ ST fet eftwT v, T @ w1 qaE wg) e ot arcard?
Wk & 9% fog guwy RfaeTd qge & fog o St g ol oY Ay AT wifew
afew g ¥ 7ft awwan fF o feew # el w1 § R ored sferaror w fd
o & | X g I X FO AT AW wTT wrgew § | gwd e g o v
e § fiv xw faw o S% (land) #Y arfs § 0 ww e fed @ § cEw
T T TEE g | AEE W) FAw wR ® oy Wi ged w) feed ox frerd
® foq oY gt vt sy § fo? afcd & wew 33 # worg fiear om aw €
A7 FE 7% § 5 TEET B XF 67T & qeqq QA wifge | woC wifwe T
Jud Tt § N JeE Twrr aff W woen wifeg | o o e g s 9w o
ffoq feqr o awd T N fr xw wT ® AEIC W QU wTR WY dare A
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T &1 AT T TEY qF A% WEE Y 1S £ a7 @ W& Awgx grfew gomw
T @ s s gart ey i g Y A v A B %W A g9 W 1B
wrefigi % ww % F® ' feewg (dieplaces) 1T & |

BT oS FETAE N & fr e SA % fou s Y far N e & T § w®
aeTHr & | ur A faed wiE afie qrEl § g wr e fane s Ee
T agt g st e S wefara # A, § A ewwer 6 osmeEs
wg e qd ¥ W7 g cadd 2 ag @ avg & o W F 9T G g2 g |
T T WHTT w aTewT & A I8 gowew  (suggestions) FW # AT T@AT
TgaT § | '

WO agag § fF Ted gurasn 37 F @t F o 7% o Sorx A 0§ q®
# 7% eare § fedfaza (defective) 2 1 gwaY famawr 37 7 #15 Iq® W
arfeq | W St fe #R S fwo o A avhw i fE ww (o3 @ W
(rates) & fewra & § Wamaow faar wrw | AU A9 FEU 4E & 6 ogEH A
oH W o ¢ 9gd S uwSHfaw Gz a7 33 G@ (Section 23 of the
Land Acquisition Act) ! ga&aw® ¢ &1 @1 v (apply) & 1 Fa1
mr § wed ag wew § “shall have due regard to” # wEw #
¥} amar fv “shall have due regard to & war war § | 3g @
T8 faw § Twave s W 0 ag AY gAmF faers A @A) w@F S
R §wA 33 @ uFEeww a2 (Land Acquisition Act) & 3y drady
surr frm &Y a efadt Rt & 38 g #1 fedr (delete) W
%Y & Fwg g §FA g wWifw g8 feweaw® 9w (displaced persons)
w1 g & § | SfFW gAdr g Arewe deq N (market-value) 7 ¥ g W@
frg faar qT <@ mar § ag @19 A0 guw A A9 @dr ) g9 §9m9 § g9 3
T UFSOT gF F g0 QA F owrg  (apply) A& fear smm ag @
® wrow @ Seal g Foiw A & Sfawmw & I A qar Tog &
wHar & 1 -

are & AW ag WS Fwr § 6 ¥@d wrlwgmA  (prosecution) ®
at ¥ oanfemd’ # #r geieimw uw (Land Acquisition Act) &
ST s dgww fear mar @1 9% gEdsima dsz (Land  Acquisition
Act) ¥ @ v Afew | IT W AR @@ A1 §war 3 A
K9 Qa9 % dgT A SA 9T WE {FAET AE WO A7 §KAT | X§ AQE
TG TR W a9 & 1 A T e f5 oow gwR @yt afwed
&7 $7= (corrupt) & s T AwA ® foy R ffreT afEm o
Y FEAd qF & A T A § re Fferqroa A7 @ Ao A gy s fET
I g Wewe (protection) T ¥ga Y My @ wrwdr + wEd ar
wg favee frec %T S} %8 &8 | IWT @ @ I ug wiewme @

fir oz wig faw mww o1 @ v & sk qEl gg weEww W ¥

-
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s ;
% F9T aX R (action) 7 fear wrm 1 * A swwar fe cEwr
WTamg g ! Su an sen ag A1 § e ogt o ¥ . g wrw S
B % for smmarm A aEd §, 37 W wEd § fr @ wwEd @ sTeen
wite Wt @ @% | 9g® o qg T QE g% Ot @ ag s @ e o
N g s A @ fegw fodogs  gfezge (revengeful attitude) & wa®
fasms s 533 § A wifer i g ww @ ik fagfedt are adfaw
(security of service) # e & o T ¥gy §6 8Agy (latitude).
fegr 1 offw w7 o ommar @R F A AR Fw o fir o7 @ waTRT FTE
(corruption) #ad ¥ fawrgw oWar #1 §, £ aWT W W fAAT FET K IR
gfemrae az;r&m#a‘rtra_'gmﬁwmwaﬁ gry !

mH A AR TR A sIE R v e fafret ato o Aem 3 @y A
Fmdr i fir ag @6 ®1a8 a1 @ & v e a8 wfemamo gifee w3 &%,
fis sr&m @19 9% T FEw w1 A e @ T & oafeed @ :
TR @ g% | ¥ 08 &9 (rules) 78 aA@ w1 gwa & ag o fafredi A
W § {17 AT AN fafrex o aws s AR | g e gafae & fe oaw
% fonow w193 qar g 9d 9T R fF 2T R w9R fed s ad Al
9% FGT TR |

¥ gz %% T § 5 ous ffew & awA w wgt gard 9 @F weme At
w*o% (inferiority complex) & mard @17 wad wsx g gAfanfer
®¥mag (superiority complex) 1 sraay ar wdft # 9T ag gg aWad v @
iffmgfraagems s i) d A mar ¢ are T go17 ¥ ag 9oq
¥ H TT AFHL AT &7 FATZ A8 $74. foarar 7 71 fofaefesw (ropreseuta-
tives) ¥t M A rar g1 dag a9 & § 5 €7 grom 9T M7 51 gU
TR ®A ®Iqre FTT T0fgq )

(English translation of the abore speech.)

Shri Ram Bahal {Gwalior State): Mr. Deputy Bpeaker, Sir, there is no-
doubt that we should frame whatever legislation is considered necessary for
affording facilities to our refugee brethren. But I fail to understand why
unnecessury powers are being given through such an important legislation. I
want to submit a few suggestions. First of all T would like to know what
necessity was felt for the inclusion of houses in the definition of ‘land’ as
defined in this Bill? There already exist other measures by means of which
bouses can be acquired, controlled and leased to other persons. What I
mean to say is that the houses should be exempted from the operation of this
law.- If the owner himself is occupying the house, then he should not be
evicted unless it is considered mecessary to _acquire that house in connection
with the implementstion of the scheme as envisaged in this measure. If
~“we confine ourselves to the acquisition of houses to this extent, then only
we, can achieve our object; otherwise it would amount to what my honourable
friend Ch. Ranbir Singh has stated that instead of resettling some people, we

would be displacing a few more. T would also like to say that the limit of forty

.iﬁhﬁ hours’ notice for taking possession of the House as laid down in this.
Bill is quite insufficient. I do not really understand how woffld it be poesible-
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[Sbri Ram Sahai] _ a
_ for & person who is ocoupying a house, for the last 8o many years—most of
-his household effects and other necessities of life having been stored there—
to remove his moveable property within forty eight hours especially in view of
the present-day transport and other difficulties. So far ag the houses are con-
.cerned, I place these suggestions before the House.

Secondly, in my opinion Chuse 7 of this Bill and which desls with the
payment of compensation is also defective. We should lay down u 5]}1_'01{"[0
principle for the payment of compensation—this might be given on the basir
of the prices prevailing in the year 1989 as suggested in the amendment put
forwarded by my honourable friend Mr., Jain. What I mean to say is this,
that Clause contains provisions for the application of sub-section (1) of section
28 of the Land Acquisition Act, 1804, This contain the words “‘shall have due
‘regard to'’. I fail to understand why these word§ ‘‘shall have due regard to"
have been incorporated for. 1 canunot exactly follow why this clause has been
put in this Bill. Sub-section (2) of section 28 of the Land Acquisition Act lays
down for the compulsory payment of 15 per cent. extra. Therc may be
somp reason for the deletion of this provision, because we have to provide
accommodation for the displuced persons, but T de- not understand what is
basis for this rule that we should not pay them cven the matket value. [
would like to know why the provisions of sub-section (1) of section 28 of Land
Acquisition Act are not applied in #oto nnd what are the reasons for [raming
such type of legislation.

In addition to this, T would like to submit why the position of officers has
been made more secure as compared with the Land Acquisition Act inasmuch
= as it relates to prosecution. Under the Land Acquisition Act, they are liable to
be prosecuted after giving them due notice, but under the provisiony of this
Act, they cannot be prosecutgd. What is the reason for providing such safe.

guards? 1 cannot really understand if it would be a wise course to  vest
‘more powers in the officerg in this manner when they are so corrupt and our:
Honourable Ministers even find  themselves  unable  to  check  them.
Despite this, to afford them protection would worsen the matter. Such a
course would make them gquite fearless and allow them to act in their own

way. On the one hand we are giving them powers to acquire any housc they
like. and on the other afford them protection that no action would be taken
against them. T do not follow what are the reasons for this. | would also
‘like to submit that when we consider it necessary to delegnte powers for the
proper performance of duties, it is equally necessary that we should exercise
some rort of control over these officers. When this Government first came into
power, it was thought that the people should not think that we would take &
revengeful attitude. And for this very reason and keeping in view the security
of service, we gave them a considerable latitude, but now after the lnpse of
sufficient time and when the masses complain about the existence of more
- corruption then hefore, it does not seem proper if we go on increasing their
powers without exercising any control over them.

Another point which I have to mention is that the Honourable Dr, John
‘Matthai, Minister for Railways, yesterday told the House that he had under
consideration rules which will give him power to denl effectively with Railway
-Officers if necessity arises and is fully satisfied about corruption.  Canuot
-pimilar rules be fraomed which may be followed and acted upon by all the
Ministers? 1t would be much betber if uniform rules are prescribed for the
-observance of all rather than permitting everyone to frame separate set of
rrules for individual use. '

Formerly under the British regime even our high officers were suffering from
‘inferiority complex, but mow they have developed a sense of superiority
ccomplex, and have begun to feel that they are the sole masters.
I find that in many particular cases they do not even care for their immediate
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7, superiors, not to talk of the representatives of the people. 1 would, therefore,
submit that this Bill should be passed after considering all these things.

wr Uy el € R e e eale ] gle &R yilpg@t jfope
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Shri Gopikrishna Vijayavatgiya (Gwalior Siate): May I ask whether all this

is rolavant ?
Sardar Bhopindar Singh Man: This is relavant in that wa people want a
living accommdation,
%[r. Deputy Speaker: The Honourable Momber may go on with his speech.
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(English translation of the above speech.)

Sardar Bhopinder Singh Man (Tast Punjab: Sikh): Mr. Deputy Bpeaker,
I welcome this Bill, but I feel that compassion and merey should he exercised
to deal with this problemn. Fromn the very outset, it was considered that these
refugees who were in a destitute condition should be treated with c¢ompassion,
It was us n result of such feelings that the people served the refugees Puris
at the Railway stations as they thought that the later had been rendered
destitute. But as ja natural the feelings of merey and compassion faded by
the efflux of time. Similar is the case with our Government. It did not at
all trent this ns a ‘National problem’. Tt did not consider that this wag an
integral part of its nationul policy. It is the result of thix misconceived
policy that. these peaple are now destitute. Whad in happening now is *that
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(Bardar Bhopinder Binghi Man¥ .
instead of being treated mercifully they are being subjected to lathi-charge.
Gradually hand-cuffs are being  brought into use for these
people. The Government  take pride in their strength. It would
have been better if this strength.bhad been exercised in other directions
towards which the eyes of the country are fixred. The refugees are subjected
$o lathi-charge and no constructive proposals are placed before them to relieve
their distress, The policy of the Gavernment alone is responsible for the

send condition of the refugees. Karlier, the Honourable the Prime Minister

stated that the cases of the displaced lawyers would be oconsidered for
employment in Government service. But when the lawyers were able to secure
an interview after resorting to Satyagraha, then it was stated that they are
‘paragites’. I am afraid lest after the lapse of eome more time all the refugees
may be declared ‘parasites’. We find now thabd proposals are under considera-
tion to settle the refugees in the Andaman Island—which was sometimes called
as kalu-pani and where the convicts were transported for undergoing imprison-
" mend. I, at least feel that there is hardly any feeling of compassion left now
for the refugees who are greeted with lathi-charges and hand-cuffs and
preparations are being made to transport them to the Andamans. I know ours
is a very vast and magnificient country and if the desrs of the country hud
nob been closed to these refugees, thén these scattered few would have very
easily been unbsorbed in this vast expanse of land. What actually happens is
that the doors are closed on them and quotas are being fixed in their case
whether ten thousand or twenty thousand could be absorbed in ‘s particular
place. Previously it was proposed to settle four or five lacs in Delhi, but now
the question has arisen as to how they should be removed from this place.
Now the question is not of rehabilitation but of their dispersal. I would like
"to sssure you that until and unless you are prepared to embrace these refugees
like an afflicted child, you can never successfully solve this problem, My sub-
mission is that this problem should be treated as a nationnl problem and the
door of the whole country should be opened to them. You have seen these
refugees. I am proud of them. If the people from any other part of the
country had been similarly uprooted, I am sure they would have come as
beggars and would have asked for charity and money, but you have noticed
that all these people arc prepared to stand on their own legs. You talk
of huilding new houses, We say ‘‘Give us land and material—we will our-
selves construct mud houses. You should let us work.” They run their petty
business on the footpaths situated in front of the shops owmcd by big people
and by selling things at vory small profits they earn a few rupees daily for
their living. But you are not allowing them to do even this. Shops have been
built for them ab places which are quite ont of the way. You do what the big
capitalists and profiteers ask you to do and thus join in what T would
call a conspiracy against them. I would like you to give some assistance to
these refugoes also. Take the case of United Provinces, what iz happening
therc? The Zamindari Bill which seeks to acquire land from the Zuwmindar
has been passed in that Province. Vart areas of surplus land are lying vacant
and my own cxperience is that these lands arc of very good and rich quality
capable of producing rich harvests, But these pieces of land are not given to
us. The Zamindars demand presents from us. We ask for land, we do net
want mechanized implements. Tf you can give these, vou mav, Otherwise we
will cultivate by ordinary ploughs. In this manner we ean also solye vimr food
problem,

8hri Gopikrishna Vijayavargiya (Gwalior State): May T ask whether all
this is relevant?

Sardar Bhopinder Singh Man: This is relevant in that we people want n
living ncecommodation.

‘Mr. Denuty Speaker: The hononrable member may go on with his speech.

Bardar Bhopinder Singh Man: From where should we get %he preeent ?
We have been robbod of all we had. Where from can we now get the rmorey
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for offering presents? Now the other question relates to the grant of loans..
Under the new rules, a loan will be given only when Co-operative societies.
have been formed. For example, one man builds a house and another sets
up a shop, but none of them can get the loan until the Co-operativ: society
« i8 formed. I do not really understand that one man who rung a petly shop or
coustructs a small house can form a Co-operative society. This can be done
only when a few hundred houses are to be constructed. I think you should
consider “over this aspeet. There is anothex question. The QGovernment
gecures powers to acquire houses, but I have seen that ufter the ucquisitionr
of big buildings, these are usually allotted to very high officers who huve got
an approach or wield influence. This is & fact which I have seen witl, my own
eyes. Take the case of Delhi. The houses are allotted here only to the big
people. My submission is that whenever houses are acquired, the living space
should be rationed and sllotted per capita. In this manner, we can secure
accommodation for quite a large number of people in the big houses—wbhere:
very few people live—and which are occupied by officers. '

Last of all, what I want to say is that the Government should unequi-

vopally. declars that a refugee to whatever place he may belong should not be-
evicted till such time as-he {8 provided with alternate accommodation.- Such

things are of daily ocourrences. If after trying hard they set up a shop some--
where, then efforts ‘are made to displace them. 1 would, therefore, urge thhi:
in case a refugee i required to be evicted from any place, this should be dope-
only when alternate space or accommodation is provided for him. .

“Bir, in addition I would also like to drew your attention that this prohlem-
cannot be solved by the application of force, and I feel were it to be suppressé
by force, that would not only be unfair to a major portion of the country, bys:
would result in misunderstanding.
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-~ Shri Deshbandhu @upta (Dethi): Mr. DeputyBpeaker, Sir, T do got wanb
to take much time of the. House, but as this Bill relates to Delhi, T feel it m
duty to say a few words. Firstly,.T think that' so far as Delhi is eoncerned;
dobudy can deny that the people did notvdischarge their duty in tHis respect.
I can suy this with great pride that if any Province has rendered the maximum
possible help in this connection and realized its responsibility—it is ‘Delhi.
The populution of Delhi has now increased to five or six lats. Muny of my
honourable friends live in Dethi, an1 they are no doubt aware that so fat ve~the
people of Delhi are concerned, they have not objected to the refugees bat on
the contrary they-sympathised with them in their distress and extended to their
bretheren g cordial welcome.  1n other provinces they were not weleomed with
open grms and sometimes they found themselves “unwelcomed and many
obstacies were put in their way, The people of Delhi made no rotests agninst
the refugees inspite of the fact that the population of Delhi hal incrensed Ly
one and a half times and no provision had been made for tlis increased
population though many schemes tor expansion were formulated. I -think
therefore, that if some of my honourable friends feel that they can afford
consolation to the refugees by rebuking others; it would not be so unjustified
on their part although it would not be a proper way of showing sympathy to-
wards them., Secondly I would like to say in this connecticn as has been
stated just now that so far as the Government is converned, we should change
our policy. When we stand up in this House to criticise, we do not realize
how it is misunderstood outside. We do not appreciate the situgtion that
confronts the Gavernment and the difticult times through which the country
is passivg. While raising objections, we do not visualize what would be. its
‘effect, 1 think that in view of the situation facing the country, everybody
hag contributed his share towards the solution of this colossal problem, and if
anyone does not admit this, it would mean ungratefulness on his part. Look-
ing at the problem and to the number of people who migrated to this place
én masse we oan say that no other country has tackled such a problem with so
much success. Our Prime Minister nnd other Ministers have devoted a
congiderasble time over this problem and the Government have spent a large
wnount of money to meet its expenses and I think it is not correct to ignore all
these factors and to lav emphasis on other points. "This would lead to dissatis-
" factien among the people and would neither henefit. them nor produce any good
results. Therefore, whatever criticism we have to offer shoyld be in & con-
structive manner. Our honourable friend Mr. Mohanlal Baxena who is taking
- keen interest in the matter is u quarantee that fullest attention will be given to
-this nroblem.

Now coming to this Bill, I would say that Delhi is just about the size of &
emall Tebsil and its area is less than that of a Tehsil. Apart from thik 4he
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Government has already decided to set up three or four townships. The entire
Jund which was earmarkeq for the expansion of the city has been acquired for
the vehabilitution of displuced persoms, and in addition to this, Jand bus also
been acquired for their resettlement at other place wherever it was. available.

As ope of my honourable friends has stated, you will also bave to provide
employment for these persons at places where you are settling them. It is &
matter of great misfortune that when these people came here, there was no
place en route where the urban population could find out accommodation for
themselves. Since Delhi is a big city, they came over here. We greeted them,
welcomed them, treated them as our brethren, and helped them and we are
still doing it. Inspite of all this Government will have to consider whether by
settling these le here, they will not be creating a situation that would give
rise to unemp in Delhj, and it may not then become necessary to
transfer them elsewhere to earn their livelihood. Xeeping all this in view, only
that number of people should be settled in Delhi for whom employment can
be found. In my opinion this would tantamount to mere lip-sympathy. If
you settle every body in this place without looking.to the opportunities they
will hava for earning s living it would in my opinion be s false sympathy. Bo
long as they are not provided with any employment, it will pot serve any usefud
urpose.

"1f industries .are ideve‘lvc,;}:ved-it would not matter if the population increases
‘to 80 or 40 lacs. 'But T will submit that while executing this scheme we should
also keep in view that we are able to provide employment for these yeople at
whatgyer places we rehabilitate themn. In case we are not able to provide then
with employment, we should find out such places for settling them where they
ean get employment,

8ir, so far as the question of land is concerned, I will submit that the
Governiment has acquired more powers by virtue of this legislation than by any
ordinary law. Under the Land Acquisition Act, 156 per cent. is paid extra for
the purpose of acquiring land but Government have granted a concession to
these people and this 15 per cent. extra will not be charged from them. I do
not grudge them this concession. Iv is for a noble cause, and it would have
been quite unjust if the condition of 15 per cent. had been retained in their
case also.  Therefore, I will submit that to exempt them from the extra pay-
ment of 15 per cent, is really a very wise course. If it is slill urged as one of
my honourable friends has suggested in an amendment, that they should be
charged the 1989 prices it would be quite unreasonable. The deelnration by
the Government that the prices ruling in 1939 will be charged would be quite
unjust do those people who had reserved their lands during that year for the
purposes of expansion. If you pay compensation on the bhasis of prices pre-
vailing in the year 1989, do vou not yourself feel the injustice of it? T admit
that every individual should make the greatest possible sacritice to meet this
grave crisis but it would be a serious mistake if the burden is placed on one
side only. There is no doubt that the country is passing through a grave erisis
and something must be done to meet it. To do this, I would suggest that a
special cess or tax should be levied throughout the country to secure some
crores of rupees for purposes of rehabilitation. Every person on whom such
a tax is imposed will very gladly pay it. At least so far ns Delhi is concerned,
the people will not refuse to pay such taxes. But if you put the burden on
Dolhi alone and exempt other provinces viz., Madras and Bombay, etc. it would
not be quite proper. The United Provinces have already closed their doors to
them as stated just now by one of my honourable friends thai scme villagers
approached him and complained to him. If it has been decided to start some
new scheme at a place, it would not be proper to put mors burden on that
place. Tt would not indeed be proper to puf too much burder. on any one

section.
-»
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10 connection with rehabilitation, it should also be kept in view that the
relationg between the people to be rehabilitated and the locul inhabitants ere
not estranged.  This is a very vital and important matter. It would amount
to short-sightedness if this fact is ignored. Therefore, if any person has settled
himself at any place, he should be allowed to remain there. This will be
possible if the Government does not act unfairly and takes into sccount the
possible reactions of those people who have already made enough sacrifice.

I have already said.and would like to stress again that whatever is to be
done, we should not forget that we should do only that which is possible.
The Government as I have said should impose a special tax and levy specia)
cess and constitute a Relief and Rehabilitation Fund. Besides this, a lottery
oan be floated for this purpose. By these methods, more money for this
purpose can be seoured and this problem ean be suceessfully solved. You
will have to go to the very root of it. For this you have to apquire lJand. You
do acquire land but only so much as is required, and for this purpose the handk
of the Government are to be strengthened. 3

I would therefore urge that this Bill should be passed as drafted. With
these words, I weloome this Bill.

Prof. Shibban Lal Saksena (U. P.: General): Bir, I have been on the Btand-
ing Committee of the Ministry of Relief and Rehabilitation for & year now, bu$
I find that atter all the efforts made by our Government and the huge smmcunt
of money spent by it, we have not yet gone very far in the problem of re-
habilitation. I do not want to censure my Govepament. [ know it was one
of the biggest problems that any Government had had to face. Probsbly the
only comparigon can be Eastern Prussia from where the Germans were turned’
out and Poles were put in their place by the Russians after the Great War.
But besides that I do not know of any other instance in history where seventy
lakhs of people had come to another land to be rehabilitated. Leaving alone
those who have gone from here to DPakistan, statistics nvailable show that
seventy lakhs of people bave come to India from areas which sre now parts
of Pakistan. Of course, approximately fifty lakhs have gone from here also,
but this uprooting of people from their native lands has created a problem whick
is coloseal in it nature,

Bir, we have been trying to deal with this problem in every meeting of the
Committes, We have been making recommendations, and today we have a
Bill which really enacts an Ordinance into law. I have carefully gone through
this Bill. Tt only savs that the Governments—not the Central Government,
but the Provincial Governments—will be given power to acquire any land which
thev think necessary for schemes for rehabilitation of refugees; they have been
given summary powers to acquire any piece of land—they have only to give-
forty-eight hours notice after notification in the Gazette. -

Fven if thig Bill could promise a solution of the problem, T would not say
anything in praise of it. We are not really trving to eolve the yrroblem; we
are tinkering with it and we shall have to pay the penalty. B8ir. this is one of”
the most explosive problems in the countrv.  There is inflation no doubt. thems
are clouds of war hanging over us, but I think until we esolve the problem of
relief and rehabilitation of these refugees we shall not be uble to make headway
in anv field. To have reventy lnkhs of people withont anv homes. people who
have lost their all and who have the bitterest memorier, ‘o have them without
being firmly settled, ir, T think. the most dangerous thing for n Rtate. Here
we go fcrward and say that Collectors in every Provinee will have nower to
acquire lond—that is all the Bill says. My own exnerience is thia. Tn every
meeting of the Btanding Committee we have been frying to allob quotas to every
Province, that s0 many will go o this place, so many to that place. but the

L .
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~axperience of our Ministers and of our Committee is that although people have
;gone there because they had to go somewhere, very few, probably r.ome. have
xbeen rehubilitated there. Here again, if the Central Government does nof
i.take power to ncquire land and rehabilitate these people throughout the country,
\ the F'royincial Governments will not be able to rehabilitate’ them and probably
gome District Officers will try to wreak théir vengeance cn some people, take
their lands saying it is for refugees and-do somethmg with it. This is moy the
“tvay in which we should go about this business. I-am strongly opposed to. this
iBill. I want a much more thoroughgoing measure, This.iz 4 problam which
sosn only be solved by the Central Government and wunless this Goverument
Makes full power to have rehabilitation schemes executed by itself in adl the
{provinces, the problem cannbt be solved: What I want 13- this. Instead pf
tgiving District Mfugistrates ‘power to “acquire lands in the -provinces, this
a(iovérnment must come forward with a Bill under which it will itself buve a
Committee or some such organisation' on which the Provincial .Governments

«will be fully represented. .. oy __ .
Shri Deshbandhu Gupta: May T interrupt my haonourable friend for a minute
-and draw his attention tp the fact that this Bill extends to the Chief Com-
anissioners’ Provinces of Delhi and Ajmer-Merwarn only” and therefore ‘it does
not apply to provinces at all? The jurisdiction of this Bill is Delhi and Ajmer-

"Merwarp and these are directly under the Central Government. :

Prof. Shibban Lal Saksepa: Perhaps I did not read that portion, but all the
-game, what I say is this: just s’ we are now giving power to the provinces under
this Bill, so we, should not do it in respect of other provinces, but it should be
dﬂilrectly under the Central Government and this Bill should be extended to

The Honourable Shri Mohan Lal Saksena (Minister fcr Relief and Rehabili-
tation): Provinces have already got their Acts. U.P, has got its own Act
and so mlso the other provinees, ‘

Prol. Shibban Lal Saksena: They have got their Acts, but what I wan$
3s this. If you want to execute rehabilitation schemes, you should take full
power; the Central Government should take full power to execute the schemes
‘in the Provinces also, because if you frust to the Provinoces they will not
execute the schemes. -

Shti Krishna Ohandra Sharma (U.P: General): May I remind you that
“‘land'’ is a provincial subject?

_ Prof, Shibban Lal Saksena: | know it is a provincial subject, but when
there is an emergency in the life of the nation, when you want to solvess big
problem, when you have to rehabilitate seventy lakhs of refugees, you will
Thave to transcend that. You can enlist the fullest co-operation of the Provinces,
"but you must always formulate schemes by which you can rehabilitate them
-on a Centrul basis in the provinces. Unless you do that, you canno’ get the
schemeeg executed. This Bill will only extend to Ajmer-Merwara und Delhi
@8 my friend pointed out and the Central Government hopeés that by ucquiring
laud and giving compensation they will be able to carry out their schemes. 1
‘welcome that and I hope that the Honourable Minister who is probably more
interested in this problem than anybody else even hefore he became the Minister
and who has put in so much energetic work in this connection, will sucoeed in
‘respect of these two areas, but I do wish that the Bill was extended to other
provinces and covered the entire country. Delhi and Ajmer-Merwara are full
of refugees. They know that you will be able to rehabilitate them somehow.
When you send them ou$, they go out and ultimapely they roam sbout and

 gome back. They think: ‘‘Oh, Panditji is there and others ate there.” ’Eh‘ss
“®elieve they will be rehebilitated. This is not the way in which ycu sho
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“attempt to help thema. What I want the Homourable Miuister to do is to
extend the scope of the Bill to the entire country and hs should
not depend upon Provincial Governments’ Acts and Provinecial Govern-
ments’ schemes. He himself knows to what extent refugees who
have gone to provinces- have been resettied.” They are still not resettled.
They - roamn sbout here and there. They get somd rest-

12 Noox ing ‘place somewhere, some house or shop. That is all,
‘ ‘then they move about agmn to another place.” They have mot-been
rehabilitatéd. - I therefore think 'that it is mot in the power of the Provineial
(Governments or in the resources of the Provincial Governments to rehabilitate

them. The gcheme which we make will thus remain on paper urtil the Central ’

Government takes full powers ag we are doing in’ the case of Methi and Ajmer-
Merwara.., .J do not think that Provincial Govérnments should have any objeét-
ion to tha§ scheme. , They must be fully consulted. They must be given
the fullest opportunity to represefit their views. Their ,viéws ‘shouid be con-
sidered, but, ultimately, it must be the business of the Centfs to see tHat this
rebubilitation is carried out"otherwise, it will not ‘putisbd ‘lflﬂu}; people in
permanent rchabilitation, e oo "

Here in Delhi for the last fortnight ‘we have beén sceing a drama being
staged in the main streets of Chandni Chowk, It bas bean a thing of great pain
to all of us. Yet we cannot say that ouk Government did all they could and
the refugees. were at fault. After all who are these refugess? Theyv are people
who ha've lost their all, who have come here, who have to eke out a living by
their daily labour. Sheuld they not have some place where they cun curry on
their business? Merely saying that we have not been able to do all that is
necessarv for them is not an excuse. It is our responsibility to have seen that
within one year they have been here they have been given some place where
they could be permunently settled. They were sitting for about six months on the
streets and we were saying that they would be given proper stal's. Were they
given proper stalls? How could you force them to move to snine place within
a week’'s time? Why could you not make enough stalls before asking them
to move, so that they could have been moved smoothly there? This is not the
way in which you should do things. What has happened inspite of vour spend-
inz Rs. 85 crores, inspite of our Prime Minister and everybodv? The Goversh
ment must go about its business in a scientific way. It must not go about it
in fits and starts. They must.have their plan and execute it. Otherwise, this
problemn of rehabilitation wi'l not be solved. It will remain a sore in the body
politic of India for ever. I think when seventy lakhs of people came here, there
was a véry pood opportunity for us to muke a plan and to have the experiment
in having a particular kind of township crented and where people cun be asked
to live in a particular way. They may have been given equal pieces of land
and opportunities for tradé and business. But we did not think of anything:of
this sort. We have been drifting from day to day. When T rerd the resolutions
of the Btanding Committee from the middle of last year, I find they have n'ways
repeated. at least they have repeated several times, that nobodv cared for them
and they try to do something but they come back. Now, we have rot another
machinery, the Development Boerd. T was resily surprized to know that the
Development Board was something independent of the Ministry for some time
and even now I do not know what the function of this Board is. T hope very
soon it will be abolished and ths Ministry itse!f will tuke full powers to carry
on this thing. I think if the centralised control is not taken by the Ministry
and the Minieter is not given full power to carrv out the acheme, this problem
will not be solved, Therefore, I wish *that this Bill ia extended to the whole
ocountry and the Central Government takes full powers and does not leave ft
to the Provintial Governments to carry it out.

Mr, R. K. Bidhva: May I point out that ' this House has passed »
Behehilitation Adstinistration Corporstion Act. for the refugess with -Rs. 10
crores oapital? . T
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Prof. Shibban Lal Saksena: Perhaps Mr. Bidhva has not understood whatx
I said. Rs. 10 crores is to rehabilitate people who want loans. That is not
what I am saying. I have been suggesting that the who'e problem can be
solved only if the Centre is given full powers to make lands available and
rehabilitate through ite own agency all over the oountry. The Provincial
Governments should be taken into full confidence; otherwige, we find that
today U.P. refuses to take more than 8 lakhs, and C.P. and Madrsas etc., also
refuse to take more than a certain number. The problem can only be solved
if you make a definite plan and allot so many to U.P., so meny to Madras, and
80 on.

1 was dealing with the acquisition scheme. Perhaps the powers given are
t00 Draconian, and forty-eight hours’ notice is not enough to make a man leave
his premises. Of course there is power given to the District Magistrate to
allow any other reasonable period, but I think the Act should provide one week,
because it is not proper to give power which may be misused to the detriment
of these people. llb know the power is very wide and should have been limited
by other safeguards; but in view of the colossal nature of the problem I think
we will have to give these powers. Bir, I support the Bill.

Sardar Hukam 8ingh (East Punjsb: Bikh): 8ir, so far as this Bill is concern-
ed it is a very simple affair and there cannot be two views sbout it. Tt is
intended to replace an Ordinance which has existed for some.time; Govern-
ment had these powers and had exercised them. It is a siraple Bill; there are
just a foew provisions to enable Government to issue a notification of its irtention
to acquire land; and after some formalities the land would vest in Government
to be used for the purposes intended in the Bill. But though simple, it raises
certain very important questions. The problem of refugees, as has been said,
is surely a colossal problem and a gigantic affair. If a balance-theet were pré
pared of the work that our National Government have done so far, und the
work done by them are put on the credit side and the work not done on the
*debit side, we can say that on the credit side much has been done. Govern-
ment have taken great pains and felt for the refugees. Crores of rupees have
been spent on this problem. But if we take the debit side we must say that
there were more things that should have been done but were not done. As
for Delbi, my honourable friend Shri Deshbandhu Gupta said that Delhi has
exhausted all its resources. Delhi extended its arms to the refugees. But, as
was said, this problem ie not the creation of the refugees; it is a question of the
whole country. The country thought that it must win freedom and that was
done by sacrificing these refugees. If they are the victims, certainly the whole.
country has to bear that burden; it is not Delhi alone that should Lear it but the
whole of Tndia should share the burden. It should be felt by every Indian
that it is his duty to bear it. One thing T mav point out about Delhi itself.
It has provided certain stalls recently near the Red Fort. I went to that site
Yesterday and on enquiry from the stall-holders I was told—-I cannot vouch for
its truth But T have no reason to doubt it—that a stall Bft. x B8ft. carried a
rent of Ns. 85 per month. That made me suspect whether it was a profit-
making business concern that was being run there in the name of helping the
refugees. T inquired further and was told that the Committea had acquired
thnt piece of land on lease for five vears and the further expenditure that had
been incurred would perhaps be included; the whole thing had been snread
over a {erm of two vears and then nn avernge had heen narrived at and this
Rs. 85 per month had been worked ont. That is very good. But if sl the
outlay is to be recovered in two vears what about the income for the next three
venrs? T should like to know from the Honourah's Minister<4f in the name of
helping the refugees this is going to be made a profit-making business: whether
this is. the spirit of sympathy for the refugees who are all Aestitube, ‘poor and
homeless. As has been said, the problem is colossal and the task is gigantle,
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but in spite of that this Government has to bear it and solve it. These
millions have been dlsplaced; they have gone through unheard-of sufferings
and undergone many privations. -But it is the faltering, planless eud wavering
policy of Government that has added to their difficulties. 1t has been alleged
and admitted that none of these refugees resorted to begging. They only want
facilities to earn an honeet living and a shelter, however small it may be.
Certainly ft is the business of Government to ‘Erovide facilities for these refugees
to settle down. After housing the secoud thing is to help them to take up
useful and productive avocations. They are allowed to sit at one place But are
pushed out further as the older business men in the vicinity do not like their
presence there as their own business is affected. From same place they are
to be turned out because the beauty of that place is spoilt; they must go out
from still snother place sa_their tongue is coarse and their way of living is rought

There are hundred and one things that are being used to make out a oase
that these refugees should go out of metropolitan city. The refugees do
feel like that, They have not faken pleasure in coming to this city and they
were not looking for an opportunity for rushing to Delbi. It is only under
compulsion that they are sticking on. You can very well imagine the fate of
s family with seven or eight members. With the present cost of living, a
refugee wage-earner has to make up three or four Rupees a day to provide bread
for his dependent. Every town in the East Punjab is over-crowded. Finding
that conditions are not+oongenial even here, some of them have gone back.
Certainly, there are others who are coming still, g rightly or wrongly some
nervousnesg or even panic is being felt in the border towns. If our Govern-
ment could infuse confidence in the people that they were ready for eny contin-
gency that may arise, then, the rush to Delhi may not be mo great. Even
now, the pressure can be relieved and it could be lessened at least, if the East
Punjab Government would decide to shift its headquarters to Amritsar. If the
West Punjub Government can have Lahore us its headquarters, surely East
Punjab can choose Amritsar for this purpose. I am confident that this would
have a great reassuring effect to relieve the present pressuro. It is true that
Delhi cannot absorb all the people that have come and are still rouring in.
The fuilure of the Fast Punjab Government finally to decide the site for its
capital, some apathy on the part of some towns outside the Punjab to receive
refugees end the delay in putting forward a definite policy so far have added te
the difficulties of the QGovernment as well as of the refugees. A more
sympathetic policy with a definite plan is needed to solve this tangle. I.must
admit that the Government has done, as I have already snid, much nnd it is
absolutelv necessary that it should do more. Much more can be dome if the

real mind is there.

8hri B. Das (Origsa: General): How can we make the East Punjab Ministers
work? They duv not select their capital site nor make effort to build it.

Sardar Hukam Bingh: T am telling the House that this is not the only
problem. 'There are other factors contributing to this pressure. I do not say
that this (iovernment could decide the eapital of East Punjab. These are the
severnl fuctors that have contributed to this problem.

I again emphasise that the refugees are prepared to go buck and they d>
like to go back. It is for this Government to afford facilitiee and crente circum-
stunces in which the refugees ecould gn back. Tt might be that for the present
there is no scape and there is no likelihood of their going back scon. Therefore,
(it is the duty of every citizen of India to help them in their r<gettlement. 2
would request the Honourable Minister to look into the matter, not with this BilX
alone, but with further measures so that they may be re-settlsd very quickly.

- ‘ » - -



2082 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [6ru éEp. 1048

Shrimati G, Durgabal (Madras: General): Mr, Deputy Speaker, fir, I
Anow that a long debate has taken place on this subject; many sjeakers have
.spoken,- I had no intention to speak originally, but I felt that I would ba
failing in iy duty if I did not get up and contradict some of the statements
that’ weére made during the course of the speeches by somesinembers.

'8hr Bikramlal S8ondhi (East Punjab: General): Begardiﬁ'g your own province?

Shrimdti G. Durgabai: May be; there are other matters also. - I have heard
-one member say that there must be sincerity and a geéhuine heart in whatever
we do shd ®o long as these are absent, there is-horgood of saying that we ave
anxious ‘to tackle this refugee  rehabilitation »problefn. 'Fhe - spedch -was in
Hindi; froin what I eould .claim to hdve understood; I can make out thiat this
wns the stutement made. T really ask the member whether in what all the
‘Government of India have done-and the efforts they have tnade in the direction
of rehabi.ituting the wefugees,” he has gound :this .genuine heart :and -sincerity
lacking .anywbhere - and . whether . their efforts, ‘actions and achievements were
nob conorete expressions of their heart? - S '

Anocther member 1 have heard saying-that Delhi has tuken all the burden on
its head, and the other provinces like Bombay, Mniras and U.2.—1 do nat
‘know whether he has actiially mentioned the name of U.P.—.I heard him also
.say U.P.--linve refused "to take these refugees - Sdmetime ago, T put a
-questicn to the Minister inmcharge of Relief and Rehabilitation whether it was
not & fact that Madras along with other provinees had agreed to absorb a great
number of refugees, nearly one lakh. Everybody is nwnave that there was a
cenferen.e of provineial Premiers here and they held iscussicns. They were
definitely asked to share the burden und I know definitely that Madras has
agreed to ebsorb a great number. “In reply to my question, the Minister was
‘kind enough to state that it was a fact that Madras had ngreed. Then 1 asked
himm why only a few hundreds, 700 or 800, or never «t any time moare than
1,000 were found in Madras and others were not able to 2o, whether it wus
‘tha fault of the Government in not being able to send them cr where the fault
lay. The Honourable Minister ‘was kind enough to say that it wuas on account
-of the unwillingness and unpreparedness on the part of the refugees to go. 1
ask my brother and sister refugees whether they would not do well to adjust
‘themselves to circumstances und whether difficulties with regard to language and
‘other-things would stand in their way. It is true we have all found that Delhi
‘is over-crowded. Mr. Deshbandhu Gupta said that Deihi's burien i more
thnan it conld bear; it is true and we have endorsed that. I would really ask
‘the Government of India to see that these refugees adjust themselves to the
«circumstances prevailing and unmindful of the difficulties with, regard to
langunge and other things, they should be prepared to go and see that the
«distribution i made even. T also say that the Government of India had done
their very best. Wge are ull aware of the legislation that we have made. 1
;A told that we have spent very nearly 100 and odd crores for rchabilitating
‘these refugees or we are going to spend more. Fvery person in this House is
very unxious to help them and stand by them. I can say this with great
sconfidence that when Mr. Neogy was in charge of this portfolio. T happened
to discuss these problems with him and he showed great anxiety to do lie very
‘best and ucw I do not think that we can find a greater friend und a servant than
‘Mr. Mohanlal Saksena. He is always anxious to do his very best to help and
-stand by these refugees. We a!l know how he struggles hard from morning
‘4ill evening and even late in the night. These refugess also must know.that
they have got to co-operate and join their hands with the Miniater who is very
-anxious to do his very best. Whatever legisiation had been undertakcn and
wchiptever plans have been made to help and stand by the refugees, the House
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is always with. them and they never said ‘no’ to them. Other problems o#uld
be altowed to lie idle; other schemes were allowed to lie idle, but we have
glways given ﬁrst.priorit.y to this problem of rehabilitating the refugees. I
canuot resist the temptation in mentioning one fact that is, with regard to the
work done.

Mr. Deputy Speaker: Is not the honourable member straying away from
the question of lund acquisition? 1 would suggest that she coufines herself
to the subject under discussion.

~ Shri Bikramlal Sondhi: The honourable msmber is defending the Madrae
Government,

Shrimati G. Durgabai: These are the points which I wanted to present before
Mr. Deputy Speaker: Thoy are irrelevant and they need 'mot be answered.

Shrimat! G. Durgabai: These are the points which I wanted to present before
the House now. Because I heard an honourable member speaking in that way,
I thought that it would be my duty to say this.

The Honourable Shri Mohan Y.al Saksena: Mr. Deputy Speaker, Bir, let-me-
tell you frunkly that I was not prepared for this debate ot the turn it has taken.
I know that no question is more tearer to the hearts of mewmbers' here-than ‘this-
and I would have welcomed a dissussion on this question and I was hoping that
on the non-official resolution we will have a general discussion and I had all
the material here to lay before the House and to acquaint it as to what the
Government has done and what it proposes to do; but 1 had hoped Bir, that
you will at least rule out all those points that have beeu ruised regarding the-
work of rehabilitation, but still as certain points have been made, I feel i§ my
duty to briefiy reply to them.

Let me tell you, Sir, that so far as the Government is concerned, the
Government congiders its responsibility to rehabilitate every single refugee who-
bus come from Pakistan. Not only that, we bave also undertaken the responsi-
bility of rehabilitating the refugees who have come from urban areas
as far as possible in urban areas. We have ulso given the ussurance that as
far as possible, refugees coming from one area will be settled in the same areas,
but we can pot promise to settle those refugees who want o be settled in Delhi
or Lucknow or in one particular place to settle them there. It hus been said
that ‘‘the doors’’ of certain provinces have been closed and a grievance has
been made out of that here. But I would like to tell the honourable member
who hes mude that grievance to comsider it for himself, is it or js it not a fact’
thut the gates of Punjab itself have been closed on ths refugees coming from
other provinces, notwithstanding that they are neighbouring states, for instance,
Bahawalpur, refugees cannot get land in the East Punjab, because they do not
happen to be Punjabees or of Punjabee extraction? I know that in this manner
the question has been made more complicated, but still the Government of
India is prepared to accept the position as it is and we have not tried Lo interfere
w1t.h the policy followel by the Kast Punjab Provineial Governmeuu

Shrl Bikramlal Bondhi: Is it not a joint policy?

The Honourable Shri Mohan Lal Saksens: I know it is a joint policy, but 1
say it hus been accepted because we felt that the other policy could not be
pushed tirrough,

Shri Bikramlal Sondhl; He should have no grievanco against the Punjab
Government.

The Honourable Shri Mohan Lal SBaksena: The other honourable member
is having a grievance that the doors of other Provinces have been closed oo

»
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others ond so T am just pointing this by way of justification. If you yourself
close the doors on the refugees from a province, you canuot complain that
the United Provinces which has already got 6 or 7 lakhs of refugees do not
want to tuke any more. That is the point that I wanted to make and still I
say, a8 1 have said many times, that no refugee is going to be sent out from
one particular province where he has gone. All that we can do is that we want
to plan for the rehabilitution and this planning means accepting to certain
conditions and if those conditions are not accepted by the iefugees, then it
becomes very difficult for any Government to help the refugees to settle down.

Then the other impression that has Eone abroad is that all those who were
engaged in the profession of shop-keeping, they have o be rehabilitated in the
profession of shop-keeping and lawyers have to be rehabilitated as lawyers and
this is not possible. We must know that before we cen sell anything, you
must produce it and therefore the assumption that is generally made that if
we can give some money to these people and some place to sit, they will be ahle
to make a living out of it or to settle down, I think, is not true.  Those persons
who have been working as petty shop-keepers in Delhi have come to me and
have told me that they were engaged in doing some petty job and they have
used up all their savings; they have sold their gold. So the very fact that
they are there does not mean that they have been rehabilitated. Therefore
we must understend that it is not possible for this cquntry cr for any province
or any stute to have all shop-keepers and no producers especially when those
people who have gone from here were mostly artisans and cultivators ana there-
fore we have to begin with this assumption that if we want to provide for all
everyone shall have to produce something. .

Another grievance has been made by another honourable member that I
had called the lawyers ‘‘Parasites’’. I may inform the House that I have
never used any such term, but a great number of lawyers came in deputation,
not in Batyugraha style,—I can meet everybody and I do meet everybody,—but
I do not know where the honourable member got this informeéion from. They
came to me and wanted a loan of Rs. 5,000 each. They wanted to settle in
Delbi and they wanted a loan of Rs. 5,000 each. I at once enquired what were
the changes of their rehabilitation and they said that 225 muslin lawyers
have gone away to Pakistan and a large number of refugees have come, they
will have work. Sir, that means that the Government has to provide loans
to the refugees and settle them and inspite of their settling down, they must
fight and engage lawyers to argue about, so that they may be rehabilitated.
That means the Government has to finance the lawyers for settling down and
*I told them we could not give them loang for the simple reason that it was not
possible for the Government to give you a loan. For Delhi alone the total
amount which was recommended by the Advisory Committee came to a crore
and 85 lakhs and the provision in the budget was only 15 lakhs out «f which 2
lakhs had slready been advanced. When this matter came to ine for oonsider-
ation, I enquired from the Finance Ministry how much we can gef
and I was told ‘‘not more than 8 or 4 lakhs.”’ Then I enquired how much
of that money was to be recovered and everybody who had anything to do
with it said that not more than 20 per cent. of this loen was going to be
recovered. Then I asked how many o}) them were going to be rehabilitated and
I was told, not many. Part of this money would be used up in paying loans, part
of if would be taken by the middlemen and the balance will be used by the
refugees es they have used up all their savings. I had to take a decision and
it was that it was not possible to give individual loans and therefore, I decided
upon this scheme of co-operative society. It has been said: ‘““How ocan a.
shop-keuper who wants to start a shopping trade get a loan from a ca-operative
society’’? It is very simple. In the Lajpat Rai Market a coBperative credit
society has been opened and as I have said I have already appointed a Co-
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operative Board and it has got on its Board many members who know something
of co-operation.” They will decide that out of 1500 or 1700 shop-keepers how
many are to be cloth dealers, and how many are to have in oilmun's stores? TIb
is not possible that every one could be engaged in selling cloth. You know that
when the cloth license system starts again, many of them will bave no work,
After that is decided, it will be found out as to how wany persons shall be
advanced the money. We have already applications which have been
sorutinived. Irom amongst them shop-keepers will be selected and they will
receive loane only if they become members of the Co-operative Credit Bociety.

Similarly in the matter of doctors. You may say how can the doctoms start
oo-operatives. I have such a scheme. I do not want to snnounce Govern-
ment schemes. I want to put them through. I have a scheme for co-operative
health centrer and 1 hope if that experiment succeeds to be uble to rchabilitate
many doctors. There are 400 doctors and every dootor npplied for Rs. 5,000
loan and the lawyers applied for a similar amount each. I'ron 1920 the late
Muohatms Gandhi bad been warning us against baniagiri and the babu-giri.
These were the biggest curses of the British Government and if peoplg still
waated jobs which have... ...

Shri Bikramlal 8ondhi: Have you dene thaf in any other province?

The Honourable Shri Mohan Lal Baksena: I do not know of any other pro-
vince. But when Government money has to be spent for these people, we
must know how we are using that money.

Bhri Bikramlal Sondhi: I mean the bania business!
The Honourable Shri Mohan Lal Sakeena: Msahama Gandhi told us that
we had to take to small cottage industries. The middleman hes to go. We

must have co-operative societies. Of course Government wants to make an
effort and as the trend of legislation shows that we must.

Shri Bikramlal Sondhi: But Mahatma Gandhi wanted you to get only,
Rs. 500 each!

The Honourable Shri Mohan Lal Saksena: I want my friend to answer this.
How is he going to make Rs. 15 lakhs into Rs. 1,85,00,000? If my honour-
able friend, who is a financier, can do this, be will have helped me a great
deal and he would then not criticise. So I told these lawyers. I have a list
where I can show how many lawyers have been taken in the different ministries
of the Government of India. The other day I replied to a question in this
House in this connection. Some of them have bcen absorbad in the provinces
and others still may be absorbed. But it is not possible to absorb ull these
lawyers. ‘This is the report from every province. The biggest problem is ., , .,

. Slhrl H. V. Eamath (C.P. and Berar: General): Are lawyers, Bir, lawyers or
ars ¢

The Honourable Shrl Mohan Lai Saksena: I do not c'sim Jo know much of
the English language. I consider them lawyers and not liars as he perhaps
considers them!

Shri H. V. Kamath: I see. :

The Honourable Shrl Mohan Lal Saksena: About the housing scheme, I
admif, that the first thing that a refugee requires is a plot of land or a place
.he can call his own. Unless he has a plot of land or a place where he can set up
his hpqsa. I do not think him to be settled. When we were making allocations
to different provinces my scheme was as follows. If there are 70 lakhs of
refugees, assuming an average family consists of five persons, I wanted that
about 14 lakk plots and houses should be found and I have acked each provineial
Government to do that and they sre doing it. But again, the problem s
that, as I have said, all the cities of East Punjab,are crowded. My information
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{Shri Mohan' Lal Saksena] s N
is that in Patiala Btate there are 8,000 houses evacuated by $he Muslims. I
know that people are not going there. ) .

Shri Bikramlal Sondhi: What about Delhi? oo .

The Honourable Shri Mohan Lal Saksena: Similarly in Orissa. They had
muade arrungements to ‘receive 10,000 refugees abd thsy were waiting and
waiting and no one went. Dr. Katju said that every time he received a message
that some epecial .train was coming, no train came and they spent laukhs on
arrangements. .

A®icast a lakh of people can be settled in Coorg. Government is prepared
to help but people are not prepared to go beyond Delhi and the - western
districts of U. P. If people were prepared to go throughout the United Pro-
vinces, it would have been easier to accommodate many more people even in
the United Provinces.

There is one think more which 1 want to tell the members of the House as
well as the refugees in general: that no Government, however strong, no
Minister however capable or able, can help them unless they are prepared to
help themselves. No Government can meet a big calamity like the present
ona unless the whole nation is prepared to shoulder the responsibility: and I
must say that every Minister in the Government of India, from the Prime
Minister downwards has got the welfare of the refugees and their speedy
rehabilitation nearest to their heart and the Prime Minfster and the Deputy
Prime Minister have been taking a keen interest in this matter. Therefore,
so far ag the Government of India is concerned, we ere trying to take the °
earliest possible measures to provide houses to them, but to begin with with
plots. As for putting up houses, the total cost of housing schemes as worked
out in the Ministry comes to 800 to 900 crores: that is if wa were to build all
the houses. Then there is the difficulty of building material. Bo we may
begin with having a number of houses being pucca built, some kutcha and
others in the form of tents. But within a Jimited time, every refugee should
. have a plo! of land which he can call his or her own where he can settle down
for good. As long as.he does not get that he considers himself unsettled. I
know that however rich or comfdrtable a person may be, the very fact that he
does not know what is to be his future the next day is bound to upset him.
Therefore 1 fully sympathise with and appreciate the attitude of reftigees.

As regards co-operative housing societiés, I may inforin the- 1Jouse and the
honourable member himself, that sc far as the Government is concerned, it
ig prepared to give them whatever sssistance thev want. But to bLegin with
everyone wants land inside Delhi. That cannot be done. We have come to
a decision so far as the present scheme is concerned. We are going to give
these plots of land to individuals and not to societies, and even so we have
prioritics, and those who are employed in Delhi and in camps will have the
first priority: others will be next, Tor.those. who are gainfully employed we
hope to find a plot or a house in Delhi. '

A complnint has been mnde nbout the charges. I dv not know chout the
Delhi market. My friend Deshbandhu Guptn has informed me that the rent
of shops nearby is Rs. 50. TBut whatever it may be, il the honourable member
can prove that the rent is higher than it should be, I thiok the municipality
and the Minister-in-charge of this porltfolio, Rajkumari Amrit Kaur, will
oonsider the point. It should also be borne that while these shops were being
built other shops were put up by night. Some of the mmembers must have
seen that with Kitson lamps these structures were put up. But they have
been unoccupied for three months.

I think the Municipal Committee as well as the Health Minisiry will be
prepared co consider the question. Bo far as the plots of land are ooncerned
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we aré not going to charge even the cost on”maintenance or improvemen.
For the first) five yeams we are going to realise only the cost of acquisition and
the interest thereon for five years. For‘'the next 15 years we will realise the
.cosh ‘of improvement. The terms are very easy and the refugees and their
repreésentatives agree that they could not be more favourable.

As regards employment, as I have said it is not possible®to provide employ-
ment in the same vocation which they followed in Pakistan. By having more
shops and putting them on roud sides we do provide them with some employ-
ment, but it is not going to rehabilitate them. We should give up that delu-
sign. They have to produce scmefhing. A vocational training centre has been
started at Nizamuddin where 800 young men are just now learning different
trades and they are expected to earn Rs. 1.8 to Rs. 4 per day within three
or six months. Something like that we a® going to do everywhere. We had
.oge vocational training centre in Kurukshetra and that has been taken to the
interior in East Punjab. We have got another at Tehar, one at Delhi another
we propose to have in Ajmer and similarly in other provinces ss well. We are
giving scholarships of Rs. 45 per month to 10,000 trainees who are being trained
in lubour centres. It is not as if we do not want to help them. We want to
help them in such a way that they may help in production rather than simply
add to the number of distributors and other professions which do not produce.
I will not call them parasites bift 1 would certainly say that society can bear
only a limited number of such persons—whether government servants, lawyers
or others. The economic life of any society can not bear too many whose
vocation is not to produce but simply to live on production by others and that
is what I say today snd I-am prepared to sny the same anywhere.

Something has been said about the treatment meted out to the relugees
and the hardness that has been shown to them. Some reference was also
made to picketting at my house. When I took up this work I did so with con-
siderable hesitation, not thtat 1 considered it a thankless task but because i
was 80 gigantic and the péople have suffered so much. During the last twenty
eight years I have become used to such jobs in which we never expected any
thanks. I took up the job because it provided an opportunity of serving my
countrymer’ and women who have been uprooted from their hearths and homes.
1 know that they have undergone a great deal of suffering. Fven to listen to
their harrowing tales sickens one. I can understand how Mr. Neogy musf
have felt about it, when he heard such harrowing tales. Anybody would break

. down after hearing such stories. But when yon have to do a job you have to
harden your hearts sometimes. So far as the attitude of Government is con-
cerned, we are prepared to consider all reasonable suggestions for formulating
schemes of rehabilitation. After all ‘everybody is liable to commit mistakes
and il they are pointed out I would be the first to acknowledge the mistake
and retrace my steps. But if anybody expects that by pressure tactics he can
change me or change the government and deviate it from the right course I
think he would be labouring under a mistaken delusion. That is al} that I
want to say. It is not that we 'do not realise the sufferings of
the refugees. We gre sll aware of them. But when the roads are crowded,
what- does it mean? You do not reslise how mueh strain it means to the
health authorities and others to keep up the health of the city in a proper con-
dition. Tt is a great tribute to Mr. Neogv and other Ministries that while
evacuating millions of people in such a shorf time, even in camps the rate of
mortality was even less than the average rate of mortalify in the country. We
know what has happened in'Pakistan, how hundreds of thousands of persons
like Meos have died for want of proper care.” I know we have not been able
4o do what the refugees expect and what they should have buf you have -to
hear in mind. ar I said in my opening speech, the magnitude of the task the
QGovernment had to do and especially when the Government machinery was

*
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ernment machine and.impairing its éicienr?u N‘a dloging Hlo wheel of Gov-
the prosecution of & number of them, I huyd. als ot‘vk:m.ly ASVL b %0, ssaician
Koo ceptabiy depinchaienty Navs mob b i tood remove some of them. &
say that this is not a solution but.I would l?k P ofmuc}.:l. 156 1s very esay fo
point out what the solution is. I/alsu felt hhzt :,D ; Bglbbsn Lo Beens
make it the concern of the Centrul quernmenlﬂ WO&! t;) » T bette_r o
scheme throughout the country but as was point ; " o stk
subject and without the co-operation of the II’) iR pad 8 o grovineal
g oo el el g et f{nwnclal Governments you can-
to change it now at thi ) o %ome e and 168 Lok e
8 18 Stag(,. 1f we Ghange our plans 1 4
:Llc::&;tdelay ami gruuﬁer suffering ond hardship to tge refﬂ;:;alt ;fl;l;ldet mea..t:
80 easy to ma ' ' ; ekl
friend Prof. Shibban Ei&h%:l?aﬁgfg rii htfixv: :ieen suggested by myhonourable
what as T said when I took chnrg;s while un,awr:;m“:}r:ce? } ML G A
sages of congratulation I received. I thanked B i s
:iame {time I told them that the time for congmt?]:rgo:? n:ruso fvg: etf el;ﬁeat ;hho
ime for congratulation will be when the problem of reh bilitati . .
liquidated as also the Ministry of Relief p;oReh 9'l' iy iation. TKs bewe
duy when I shall deserve the congrstula.tim f - l.tatrlDIl- e Ehtfll U jeg
have accepted this great task in the conggazcamy ér llendp ety
get the active co-operation of my friends as weﬁn mil;hf"h'a s th"at L pegs
leaders of the refugoes. As I sai ini 2N She cocersio e
without such co-opirat.ion. It :;Ied& Eﬁ::ri r;mv;t;nmﬁnb- e oo,
Rehabilitution takes a long time: it is & tardy process just.u:s thcal? 1?3 e
house fakes time. My friend Mr. Sidhva has congratulated 1:|:|ee’fa:rt‘:l e me%i'gna
the building programme but the schemes were there. The Minist }fpd ;: g
w.orkmg on them. Mr. Neogy had given attention to them in t.hry a’d ﬁean
his other r{mltifarious engagements. Therefore because he sees h}ia: tg:al }gu'lct;!
ings are going up now when I am in the Ministry he must not presume th i: t;
was siinply because of me. The schemes were there and it is just a'bi
that T might have hustled them here and there. It is not that I:l hzwpol?sl >
it ufresh. I am one of those who admire Mr, Neogy and I know that i: weag:n
very difficuit job to have begun in those days when the Ministry imd to be in
from serateh. ‘T think every member of the ouse should be grateful sf‘rltg
‘espvcmlly the refugees, for what Mr. Neogy has done. After all, when there
is a fire. the first concern of everyone is to pull out every one who is in the
midst of fire instead of making amrangements for the medical treatment of
those who have been taken out. What Mr. Neogy was doing was to take out
those persons who were in Pakistan and who were crying for help and succou
I know what the position was. Even now there are in West Punjab bhousam;s‘;
of persons and they want that they should be taken out from there. There are
persons in Sind who want to be taken out. Then there is the problem of East
Bengal. Those who have come here can even think of going back fo Pakistan
_but those who are there want that they should be taken out from there af al}
cbsfs—whether they are placed on roads or anywhere else. ' '
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Bir, I have taken so much time of the House; I know it was not necessary
for the purposes of my Bill. As for the Bill certain amendments have been
suggested and I will consider them when they are moved in the House. In
other Provinces there are already similar Acts, and we Have already an
Ordinance. I believe there have been no complaints that this Ordinance has-
nob worked properly. Of course there has been a complaint about the adminis-
tration of a certain land which is used for an agricultural aollege or medical
college, but Chaudhuri Sahib did not complain that the Ordinance has not
worked properly. 8o far as the working of this Ordinance by the Ministry or
of the Acts by the Provincial Governments for the purpose of rehabilituting
refugees is concerned, if any complaint is brought to my notice it will receiva
immediate attention. Surely it cannot be the purpose of the Rehabilitation
Department to uproot one person simply to rehabilitate another. That will not
be meeting the problem or solving it. Therefore, special care will be teken by
the officers who exercise powers under this Act to see that no unnecessary

hardship is caused and that no person ig uprooted because of requigition of
lands under this Act.

Shri H, V. Kamath: On g point of information, the Honourable Minister in
the concluding portion of his speech stated that on assuming office he found
that a bit or a part of the machinery was corrupt and that he had prosecuted
some officers and was instituting proceedings against some others. Could he
tell us how many officers were prosecuted, how many were sacked and what
charges were proved against them?

Mr. Deputy Speaker: That may be reserved for some other occasion. I
is not quite relevant though it is- incidental. ’
The question is:

“That the Bill to provide for the speedy acquiaitio:; of land for the resettlement of
displaced persons, be taken into consideration'.

The motion was adopfed.

Mr. Deputy Speaker: The question is:

“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted. o

Clauses 2 to 4 were added to the Bill. :

The Assembly then adjourned for Lunch till Half Past Two of the Olock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy Speaker (8hri M. Ananthasayanam Ayyangar) in the Chair.

Mr, Deputy Speaker: The question is:
“That clapse 5 stand part of the Bill."

The motion was adopted.

Clause 5 was added to the Bill.

Shri Mahavir Tyagl: Sir, I want your permission to move the amendmend
sfanding in the name of Shri Ajit Prasad Juin. It has been wrongly typed
and I wish to move it in the correct form. '

Mr. Deputy Speaker: The honourable member cannot move another mem-
ber’s amendment, but if he wants to move it as his own I have no objection;
I am prepared to waive nofice.

ghri Mahavir Tyagl: BSir, I beg to move: .

«That in sub-clause (2) of clause 6 of the Bill, the following be udded'at the md_:
= ‘gnd any encumbrance which may have been extinguished under section 5 shall revive’."

According to elause 5 when notice of acquisition is published -under clausq
! 4 the land shall vest in the Provincial Government fre® from all encumbrauces,
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Now according to, clause 8 the land is revertible to the original owner after
objectione are filed .and the case-decided. The amendment seeks to revive

khose encumbrances when it reverts. The amendment is clear and I need not
take the time of the House over it.

The Honourable Shri Mohan Lal Saksena: Sir, I accepk it.

My, Deputy Speaker: The question is:

*That in sub-clause (2) of clause 6 of the Bill, the following be added at the end :
‘and any encumbrance which may have becn extinguished under sectior: 5 shall reviva "

The motion was adopted.

Mr. Deputy Speaker: The question is:

“‘That clause 6, as amended, stand part of the BLL"
The motion was adopted. ’

Clause 6, as amended, was added to the Pill.
Shri Deshbandhu Gupta: Sir, T beg to move:

dd"é[‘hat to part (e) of sub-clause (1) of clause 7 of the Bill the following Provisos be
added.:

‘Provided that the market value referred to in clause first of sub-section (1) of section 24
of the said Act shall be deemed to be the market value of such land on the date of

publication of the notice under section 3, or on the 1st day of Beptember, 1938, with an
addition of 40 per cent., whichever ix less :

Provided further that where such land has been held by the owner thereof under-a
purchise made before the first day of April 1948, but after the first day of September,
1053, by s registered document, or a decree for pre-emption between the aforesaid dates,
the compensation shall be the price actually pni; by the purchaser or the amount on
pgym;lelf, of which he may have acquired the land in the decree for pre-emption, as the case
mnay S .

The House is already committed to the principle of paying compensation
above 40 per cent. of the price prevailing in 1939 in another Bill which has
been passed by the House some’ time back in connection with the temporary
acquisition of property. I think the House will realise thst it would be unfair
il we were to pay compensation at the rate of the price prevailing in 1989.
because since then not only has the value of the”rupee gone down, but it will
be 8 very great hardship to acquire land for governmental purposes at such-
short notice and without giving proper compensation. We have already denied
the compensation of 15 per cent. extra which is provided in the Land Acquisi-
tion Act, and we have further denied the market value which would have been
very high if we had taken the prices that might bave prevailed in 1989. Bo,
as g matter of compromise, this amendment will I think meet with the approval
of the House. Wa have already laid down the principle in this respect in
another Bill. So, I do not think there will be any objection taken to this
amendment.

The Honouravle Shri Mohan Lal SBaksena: Sir, I accept this amendment.

Mr. Deputy Bpeaker: The question is:

“That to part (e) of sub.clause (1) of clause 7 of the Bill the following Provisos be
added : ' 2 5 ; ;

*Frovided that the market value referred to in clause first of sub-section (1) of section 28
of the said Act shall be deemed to be the market vwalue of such land on the date of

publication of the notice under section 3, or on tha 1st day of Beptemher, 1839, with an
addition of 4D per cent., whichever ig less:

Provided further that where such land has been held by the owner thereof under »
urchnse made before the first”dny of April 1948, but after the first day of ﬂestambar.
039, by a registered document, or a decree for [rra-ampuon between the aforesaid dates,
the compensation shall be the price acinally paid by the purchaser or the amounnt om
payment of which he may have ncquired the lend in the decree for pre-emption, as the case

imay. be'.”

Tho motion was adopted.
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Shri Mahavir Tyagi: Sir, I beg to move:

“That to sub-claure (2) of clause 7 of the Bill, the following Explanation be added:

‘Bzplanation <Notwithatanding the extinction of any encumbrance under section 5, the

?uon who held such encumbrancg shall be deemed to be a person entitled to compensa-
ml "

This amendment also speaks for itself; and I need not take the time of the
BHouse. The mesning is quite clear. I only want that when the arbitrator
disfributes the compensation amongst persons who deserve to get the compen-
sation, the one whose encumbrance on the property has extinguished mighf
also be counted as one of the claimants. Although this Teaning can be drawn
ab present, and perhaps in the list of those who have been mentioned here
that person might aleo be included, still I want to rpake it absolutely olean
sc that even though encumbrance does not exist on the land the man who
has lent money or under whose mortgage this land was might also benefit whils
getting the compensation.

Mr. Deputy Speaker: Amendmens moved:
“That to sub-el (3) of ol 7 of the Bill, the following Explanativn be added:

‘Ezplanation.—Notwithstanding the extinction of any encumbrance under section 5, the
Eienon who held such encumbrance shall be deemed to be a person entitled to compeusa-
on.’ "

‘The Honourable.Shri Mohan Lal Saksena: Sir, I #in afraid I am nol¥ pre=
pared to accept this amendment for the simple reason that this is likely to
delay the proceedings. Bub i you look to clause 8 later on, you will find that
il says: :

8, Payment of compensation.—The compensation awarded shall be paid by the compe-
tent authority to the person entitled thereto according to the award.

Provided that nothing herein contained shall affect the liability of any fstmn who may
reesive the whole or any part of any compensation awarded under this Act to pay the
same to the person lawfully entitled thereto.” '

8o, when the money is paid any person who has get a claim against thaf
can juet claim it, and that money can be kept in the Court. But if the pro-
vision is made here then it will mean that if there are threa or four mortgages
#hen everybody has to be made s party which will delay proceedings; if one
of them is not a parly he may come later on and say thad the proceedings be
go# aside. Therefore, I think it will not be in the interests of speedy acquisi-
fion of land. Bo, I do nob accept this emendment.

Shri Mahavir Tyagi: Sir, I do not press if. I beg leave to withdraw the
amendment.

Mr, Depuly Speaker: Has the honourable member leave of the House fo
withdraw his amendment?

The amendment was, by leave of the Assembly, withdrawn.
Mr. Deputy Speaker: The question is:

“That Clause 7, as amended, stand part of the Bill."”

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clauses 8 to 15 were added to the Bill.

Clause 1 was added o the {Bill.

The Title and the Preamble were added to the Bill.
The Honourable Shri Mohan Lal Saksena: Sir, I move:
“That the Bill, as amended, be passed.’

Mr. Deputy Speaker: Motion moved:

“That the Bill, as amended, be passed.’

i
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Srijut Rohinl Kumar Obaudhuri (Assem: General): Mr. Deputy Bpeajer,
Bir, I had almost taken a vow of silence and I thought I will break it wheh I
will find yourself in the Chair. It is so very difficult, however-large you may
loom, it is so very difficult to catch the eye of the Chair sometimes, that one
gets even despaired of having a chance of speaking even till the end. Sir, I
would just like to say only one thing. On this side of the House and in front
©of me, sit persons of top ranks, leaders and speakers representing all sexes,
and if at times you direct your eye towards us more often than usual, I am
sure, Bir, you will not be very much disappointed because on this side of the
Hou#e also there are speakers who can possibly from time to time . . .

Mr. Doputy Bpeaker: Muy 1 tell the honoursble member that eleven persons
had already spoken when he came at the fag end of the discussion as we were

about to conclude? I never thought I would miss the beautiful words and
the speech of my honourable friend and I welcome it.

Srijut Rohinl Kumar Ohaudhuri: Thank you, Bir, you will not be dis-
appointed. '

Bir, I we|come this Bill wholeheartedly. I think, Sir, this is another of
phe noble efforts of the Government to do their best for relief and rehabilitation
of the unfortunate refugees. I should have spoken—and I would like to
speak even now—in more eulogistic terms of my friend, the Honourable Mr.
‘Mohanlul Saksena, who since he assumed his office did not sllow much time
to rest and who has worked with untiring zeal for the redress of the difficul-
tier of the refugees, but I would not do so because I think after the load of
praises which he has got from my honourable friend Shrimati Durgabai he
would not very much like me to add to the glory with which he has already
been rewarded.

It has been said by s6 many that the refugees only form 2 per cent. of the

population of the plaig areas to which they have migrated, and it is rather

surprising, the critics say, that 98 per cent. of the population could not, ‘even
during the course of a whole year, rehabilitate them properly. They say the
policy which has hitherto been followed was a policy of relief only, which
tended to make the refugees parasites, but I could say this with utmost con-
fidence that the refugees do not want to become parasites. They want %o

* work, 8o that they may get their living and it is only facilities of work and
shelter which thev require. 1 think this Bill is an indication that the Gov-
. ernment is gomg to give most serious attention to rehabilitate them quickly.
Tt depends upon the efforts which the Provincial Governments will make
f'under this Bill. As a matter of fact, the entire respons:b:hty_r has been l_eft_
on their shoulders and it will not be out of place for me, I think, to mention
that it is the duty of every province under the Union to do their best in this
matter. . . _ .

1 am afraid there has been a cortain misunderstanding with regard to the
Province of Assam. It has been said that it is the only provinee which has
not so far taken charge of any refugees. The door of Assam is never closed
to refugees, but fortunately or unfortunately friends from Punjab do mnob
appreciate the hilly climate of the province end being used to better condi-
tion of living they could neither get proper food nor proper shelter in the pro-
vince of Assam, but the problem of refugees from HFastern Bengal has become
an urgent one and I can say this with confidence, that if it were necessary for
the Province of Assam to accommodate the people from Eastern Bengal, if
will not be found lacking. The only thing that the Government of India .w:]l
have to care of is to give them proper vocation. There is very little agricul-
tursl land in the province of Assam. Most of it has been already taken up
by immigrants from Mymensingh during the last four or five years. Itlﬁhg
refugees are sent to Assam, it may pot be necessary so much to acquw:re an
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for o8 of giving them accommodation but in order to get them a living,
0 Government of India must invest a large sum of money and find em-
ployment for them.

I consider there is very little to comment on this Bill. This Bill contains
very salutary provisions and the fact that my honourable friend Mr. Nagiruddin
Ahmad has not risen duming the course of the discussion of this Bill is. an ample

_proof to support my contention that there is very little to comment on “"i'
ill. The ogly thing that I desire to draw the attention of the Honourable
Minister to is sub-clause (2) of clause 8 which says:

“Nothing in mub-section (1) shall empower the provincial government to acquire any
which is being used for the purpose of a school, orphanage or hospital or is being
exclusively for the purpose of religious worship."

" This is quite all right as far as it goes, but I should have added something
else. 1 should have added to this: ‘ - :

“Nothing in sub-section {IL shall empower the provincial government to acquire any land
which belongs to a person who has no other lans except tﬁg land which is sought to be
acquired."’ .

I am sure, Sir, it is not the intention of this Legislature to oust anybody
from the land and make him completely landless in order to give land to

. refugees. This may be made perfectly clear at the time of framing rules by
the Provineial Governments. 1 am sure it is not the intention of the Gov-
ermment to acquire land of any person who has no otber land. Otherwise, the
Leand Acquisition Act of 1894 would have been quite sufticient. That Ac#
empowers the Government to acquire any land and oust a man even though
he may not have any other land, because that is mcquired for public purposes.
This law which my friend has promulgated now is much milder than the Land
Acquisition Act iteelf. There are many provisions here which are much milder
than those of the Land Acquisition Act. This Bill doe# not want to- take
recourse to compulsory acquisition, to turn out people from land and make them
-Jandless. Therefore, I welcome this Bill and 1 suppose we begin a new
chupter in the work of rehabilitation and in the course of a year, I believe,
much of the complaints which are now made om the score of.rehabilitation of
refugees will disappear. 1 wish the Honourable Minister god-speed.

The Honqurable Shri Mohan. Lal Saksena: I have to say one word only in
-reply to what has been said by my friend Mr. Rohini Kumar Chaudhuri. He
says that he would like u provision to be made in this Bill that the land of
a person who has no other lahd should not be acquired. I would like him to

¥ visualise a case, for instance, where we had to ncquire certain land here for
_manufacturers’ co-operatives in Delhi and it was about 900 or 1,000 bighas and
. then in the course of that there were certain patches of waste land here a.ng’-
there which may belong to & person who may not have any other land. Thaf
land also had to be acquired. Of course, it will be borne in mind that as far
as possible he will be given other land, but if we make a prov.ision like that, if
« will not be possible for us to acquire land for these co-bperatives. If we fake
a piece of land which belongs o one man, who does not own any other land,
_then T think it will not be unjustified because by that we are going to provide
employment to as many us 25,000 refugees and that too within six months.
8c, I am sorry I cannot accept the suggestion he made, but as I have already
said in an earlier speech, it will be remembered that nobody should be un-
necessarily disturbed who can otherwise be sllowed to remain on his land.

I have nothing more to say. Whatever my friends have said of me only
.adds to my Pesponsibility. I shsll try to deserve what they have said and I
ean assure them that I shall not spare myself in discharging the great res-
‘-ponsibility that has entrusted to me.

4
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- Mr. Deputy Speaker: The question is: h
*“That the Bill, as amended, be passed.' I
The motion was adopted.

DELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL

The Houourable Shri Jairamdas Doulatram (Minister for Food and Agri-
sulture) : 8ir, I move: .

“That the Bill to provide for the preparation and execulion of land development.
schemes, the reclamation of waste-land and the control of private forests and grass-land,
in the Provinces of Delhi and Ajmer-Merwara, as reported by the Belect Cominittes, be-
taken into consideration.

' Ll

I do not propose to take much time in explaining the main provisions of
this Bill. The House has got three other legislative messures before it and .
@8 this is a Bill on which there is not much of controversy I shall be as brief
as is possible. The intention of this {Bill is to set up some special machinery,
which may be capable of speedy formulation and speedy execution of such
schemes for agricultural development of these two Centrally-administered pro-
vinces ns are beyond the capacity of the individual agriculturists. As honour-
able members know, there are certain types of improvement schemes which.
3py b is possible for each agriculturist to carry out with his own limitedr

""" means. But there are other measures of improvement in ‘which
unless the co-operation of many agriculturists of a particular area is available
and unless those schemes are in some way co-ordinated, the agriculturists do
net get all the benefit that they can otherwise receive. If reference is made
to clause 4 of the Bill, it will be found that most of the items included in if
are of that character. Clause 4 says the Board, with regard to which 1 will
inake a reference presently, shall prepare land development schemes, provid-
ing for one ur mote of the following matters.

What are these matters? Preservation and improvement of soil; pre-
vention of soil erosion; improvement of water supply by the utilization of water
in rivers or rivulets, tube wells, boring or construction of wells conservation
of rain water by constructing “dams, or by use of power; improvement in the
methods of cultivation; introduction of dry farming methods; supply of seed,
improvement in the use of implements of agriculture, manure and fgrtilizers;
development of horticulture ands planting of -fruit trees; reclamation of land
lying waste through water-logging, accumulation of sand, growth of jungle,
scil erogion etc. And so there are a number of measures which require co-_
ordinated effort. The idea is that a Board should be set up which is free from
the usual routine and red tapism and it should be provided with adequate funds,
This Board will prepare schemes for agricultural improvement. These schemes-
for improvement will go for careful scrutiny to a specially appointed epquﬁﬁ
officer who would enquire from all the persons affected by these co-ordinat
schemes as to what they have to say about them, how far they have any diffi-
culties to apprehend, how those difficulties can be overcome, and to what extent.-
they themselves will be able to carry out those improvements with aid from
Government. After all these enquiries are made, the schepnaa will be puf
through. The agency which is to carry out these schemes is on the whole &

ecialist agency. As members will see from section 3 the (Board is to have »
Ehairman who will be a whble-time officer; then there are to be two oﬁgtﬁ
members who will be experts in matters relating to sgriculture or irrigation.
We are associating with this Board of specislists non-official agency also, because
we wanb to carry the people with us in any schemes that may come to be
formulated and executed. There is an amendment of which notice hss been
given about an hour ago, suggesting that the non-official members should repre-
sent agriculturists. I can assure the mover that every care will be taken thaf,
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¢ those non-officials who are appointed on the Board are those who can contri-
bute the best from the point of view of agricultural development of the Pro-
vinces of Delhi and Ajmer-Merwara. 'Fhen there are one .or two other provisions-
to which I think I might draw pointed attention. .

It is possible thai some of the owners of land may not fully co-opernte im:
the schemes that may come to be formulated. ‘We have, therefore, provided
that if there are uny who ure not prepared to carry out ose improvements,
which are of n co-ordinated nature, which affect the entire area, then Govern-
ment will carry out those improvements at the cost of the individual agricultur-

ist aud recover that cost as land revenue,

There® are certa’n waste areas in both these provinces and the proposal is-
to tuke charge of those waste lands for a number of years, to develop them
and wgain hand them back to the original owners of those waste lands and for
the period that they will remain with the Government, the proposal is to

give them some amount of compensation.
-

These, Sir, are the main provisions of .the Bill. The Bill when it came up
before the Select Committee was fully gone into and very considerable altera-
tions were inade to suit the agriculturists aud popular point of view, and as
you will notice, the Select Committee's report is unanimous and until an hour
ago, there wus no umendment to the Bill. I assume from this that there is
not much of u controversy about this Bill. I might inform the House that
the Bill is more or less modelled on what is being done in some of the other
countries. especially Amerion, where in developing certain areas co-ordinated
and conjoint action is necessury. Special Boards are set up consisting largely
of experts and through official and non-official co-operation schemes are formulat-
ed and executed. The ides is to try to carry out a similar experiment here
with .the co-operation of the non-officials and try and utilize as far as possible
the agency of co-operative societies for various schemes specially with regard
to seed and a few other items in regard to which the co-operative agency may,
possiby be the best agency. 1 do not know how far within a limited time the
Board may be able to show substantial results; very much depends upon the
finances which it is able to secure and the co-operation which it receives from
the agriculturists. But I hope that 'with the co-operation of the public
something may result from this Bill. This is all that I have to say at this-
stage. I therefore move that the Bill be taken into consideration.

Mr. Deputy Speaker: Motion moved: ;

“That the Bill to provide for the preparation and execution of land development
schemes, the reclamation of waste-land and the control of private forests and grass-land,
in the Provinces of Delhi and Ajmer-Merwara, as reported by the Belect Committes, be-

taken into consideration.”
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(English translation of the above speech)

Pandit Thakur Das Bhargava (East Punjab: General): Mr. Depu?‘
‘Bpeaker, Sir, I welcome this Bill. The first thing which I would like to say
that the Select Committee has wowked very hard in drafting this Bill and
amending the original Bill. But it is not so very necessary for me to congra-
tulate the Select Committee as the Honourable Minister for Agricnlture for
‘the steps he has taken in presenting the Bill in this form.

Tn the first meeting of the Select Committee it became quite clear that the
original Bill did not fulfill our expectations, When this was explained to the
Honourable Minister, he without any regard to the question of prestige which
whs so muehi in evidence in the old Government Departments, formed a sub-
committee and authorised it to redraft the Bill and suggest amendments which
it may consider necessary. 1 was algo a member of that sub-committee which
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‘Pandit Thakur Das Bhargava
eonmisted of Lala Deéhbandhg Gl}ptﬂ and Pandit Mukut Bihari Lal Bhargavs.
We re-drafted this Bill according to our own non-official views and gave what-
ever shape we liked. Perhaps this was the first occasion when the embers of
the Belect Committee were given full powers to re-draft the Bill completely.
Latitude to such an extent could hardly have been given in any other case. X
congratulate the Honourable Minister for the regard he had shown for the non-
official opinion in the matter of the ainendment of this Bill. I hope that so far
a8 the Agriculture Department is concerned, it will work in accordance with the
wishes of the people nnd progress will be certain, o ; .

A fundamental chauge has been made in this Bill in regard to the adminis-
frative set-up. In the original Bill the Deputy Commissioner or the Collector
was appointed as the Land Development Officer. But now ‘provision has been
made for the appointment of a Land Development Commissioner who shall be
s person of experience and who may not be of the old bureaucratic attitude of
mind. This Bill will not only be beneficial to Delhi and Ajmer-Merwata, bufi
fn my humble opinion we have tried to give this Bill, such & shape @s to make
it & model Bill*for every district in the country go that Distriet Councils may
be set up according to the needs of the people, to decide the matters referred to
fn clause 4 in the same way as we have done. Clause 4 has been so amended
s to provide for every need of the dfriculturist for which the District authori-
#ies may uot be able to do anything. The first necessity is water-supply and the
provision of irrigntion facilities. Similarly there is reference to the supply of
manure etc. T do not.wish, Sir, that any difficulty may arise in keeping upto
the two-day programme for this Bill in this House and, therefore, with a view
not to tuke much tjgne I do not want to refer to all the clauses. Briefly I would
like to point out thiat the concepfional background of this Bill is almost the
same nt the Houre had vieualized in the case of Damodar Valley. If the Pre-
sident of the Council to be formed under the Dumodar Valley Corporation Ach
does useful work, then it will he a success. I would like to make it clear that
the sucoess of this Bill does not so much depend upon the investmént of money
or the non-officinl co-operation us on the I.and Development Commigsioner, If
the Government appoints any competent and experienced person to the post of
Land Development Commissioner—who has the quality of ‘push and drive’,
who con understand the agrioultural problems and is acquainted with the local-
fty where the work is to be undertaken, then I am sure he will be able to make
this Bill a success with a small amount of money and some non-officinl co-
operation. Mention has also heen made of two non-official members—buti
in spite of the presence of such non-official members, this Bill vesfs more
powers in the official members. Accordingly, there will be & Land Developmend
Commissioner and 2 offigial members and non-official members can assist them.
In my opinion, the time for discriminating hetween ‘officinl’ and ‘non-officiali
members ir over now and all have to work together. The Honourable Minister
has stated that finance is the secret of success, but this Bill does not provide as
to whose responsibility it will be? It has undoubtedly been provided that ‘the
Provincin]l Government shall give directions and action will be taken accordingly.
Ag soon as n scheme is propared, it will he published nnd an officer will be
appointed who will consider the objections’ made by persons concerned. After

is when the scheme will be finalized, the Central Government will have to
sanction it. Tt is expected that when ihe Central Government sanctions the
scheme. it will also provide funds. Tf there is a shortage of funds, and if after
considering the ceonamie position of the country the opinion of the Industrial
and Fconomic experts that in future no expenditure should be incurred on such
schemes is accepted. then this scheme will be put into the cold storage resulting
in serious loss to the country. T would respectfully submit that this Bill should
not meet that fate. This entire scheme in fact forms an integral part of the
*Grow More Food' campaign of the future.



L 3 DELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL | 110L

It is necessary to make this scheme a success with a view to increase
duction ahd raise the standard of living of the masses. I will go farther than
this. We have just passed a Land Aoquisition Bill which seeks to ensure
rehabilitation, to provide ‘accommodation to the people, living here and this is
sort of a measure which is intended to prove beneficial to these people as well
as the displaced persons and aims at rehabilitating them, providing them with
employment and increasing the production. If thiz Bill alone is worked in &
right spirit, then this will promote co-operation between the officials and non-
officials to a considerable extent and we will thus be able to achieve our objec-
tive. Apurt from this, the money spent on this will prove many times more-
beneficial to the country like the evaporated water which returns to us in the
form of ruin. Similarly, the amount that the Governmegnt will spend on the
implementation of this Bill will far more benefit the country. Therefore, it will
not be proper to think of any reduction. This scheme should not be impeded in
any way and no reduction in the amount required for the purpose should be
made. Now in regard to the scheme which has béen envisaged in this Bill, I
will like to say that if any person uaccepts this willingly, then he is entitled to-
the grant of a loan by the Government and he can develop his land. But if
any person holds conservative views and does not accept this scheme, then the
‘Government can take possession of his land, and compensation will be paid
according to the scale pergeribed in the Bill. Then for a certain period Govern-
ment will take possession of his land and shall arrange its reclamation and will
improve it and recover from the owner the expenses incurred in this connection.,
It can be argued that this is an oppressive measure as it prevents a person from
“utilizing his land according to his own wishes. This is the objection raised. But.
whenever the question of a reform or improvement is taken up it is done with.
& view to the well-being of the general public and a certain amount of compul-
sion is necessary. It is true that this Bill has provisions for giving benefits com-
pulsorily o those who do not understand that it will be for the good of the
country that the Government has been empowered to tuke possession of their
land. But this does not debar them from getting compensation. They are
entitled to the payment of a compensation in accordance with the preseribed
rules and land will also be returned to them after the expiry of ten years. In
this way, if any improvement is made during these ten years then the rent can
be enhanced and the tenant shall have to pay this increase, if he has not made
any contribution in the improvement of land. By going through the relevant
portion of the Bill which relates to the reclamation of waste-land, you will no
doubt be able to understand the implications of this Bill. The small element of
compulsion which has been provided in this scheme is inherent in ‘any measure
of reform. It is hardly necessary for me to go into details about forests and
other matters which would be clear from a study of the Bill. The only thing
which T would like to say is that we cherish a hope thut the facilities. provided
in the Bill will be fully availed of. It undoubtedly containg many potrntialities
for progress. It will be an utter disappointment, if as apprehended, this Bill is
put in a cold storage. Those peopla who built npon the hope that they will
derive some benefit by the advent of a National Government will receive a
ghock. T may point out here that there is a river at a distance of 40 miles from
Ajmer-Merwara and people are living in the hope that when the National Gov-
ernment comer into power, they will be enabled to irrigate their lands by utiliz-
il::g the water of this river and in this way they will be able to increase produc-

ion.

Similarly, the old tanks and-dams which were constructed in Delhi during
the olden days are no longer existing now. I know many of the Zamindars in
oDelhl who have told me that a river used to pass through some tract of this Pro-
vinco which had all along been utilized for irrigational purposes and formerly
the people were very prosperous. But now-a-ge‘xyi the condition of Zamihdars
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is not so good. '}I'hopa that the Government will do its duty in the Dalhi and
Ajmer-Merwara which are centrally gdministered aread and that the Govern-
ment will devote more attention to these areas and by incremsing irrigation
make these areas green and flourishing. The people living there will prosper
.derive real pleasure at the dawn of new era of independence. .

Pandit Mukut Bihari Lal Bhargava (Ajmer-Merwara): The Bill which is for
discussion before the House is of immense utility and benefit to the centrally
administered areas of Ajmer and Delhi. Now, Sir, the scheme in regard to the
Bill hag been explained by the Honourable the Minister in charge of the Bill as
also by my learned friend, Pandit Thakur Das Bhargava. But so far as the pro-
vince of Ajmer-Merwarayis concerned, there are very special features which I
think must be noticed by the honourable House. Two-thirds of .the small pro-
vince of Ajmer-Merwara consiste of what are known as the Istimrardari Estates.
In these Estates, it is the Feudal Chiefs that hold sway and medieval conditions
-prevail there. I ghall have an épportunity to draw the attention of the Housa
to the various acts of oppression and terrorism when I speak 'on the Tenancy
Bill which is shortly coming before the House for consideration.

But so far as the Bill in question is concerned, it is remarkable that even in
these Istimrardori Estates the Feudal Chiefs have absolute right of proprietor-
ship and even in mining rights they claim to have fullsproprietory rights, with
the exception of payment of nominal loyslty that is provided for in the Sanad
that was granted to them by the Governor-General in Council in the year 1874.
They claim in respect of the Estates that they are its owners: not only owners,
but that they have an absolute right to extern anyone residing there, or ban the
-entry of any person from outside: so much so that their claim over these Estates
is like that of a prince or nawab reigning in the neighbouring States of Rajpu-
tana. That is the one reason that Eese estates, notwithstanding there being
-enough sources of development, have not been developed: The condition of the
tenants in these estates is very miserable. They have got no security of tenure.
‘The tax and cesses they have to pay are énormous and they are liable to be
ejected at the sweet will of their Feudal Chiefs. The result is that the tenants
naturally have no say in the matter and the Feudal Chiefs will not allow them
the least security of tenure. And these estates, which as I have already said
forrg two-thirds of the entire provinece of Ajmer-Merwara are in a very pitiable
-condition.

One feature of the present Bill is that in the definition of proprietor
‘Istimrardar* Jagirdar and ‘bhumia’ have been included. The result would be
‘that the provisions of this Bill would apply to these estates. It is a novel and
welcome departure and it would be open to the Government under the provi-
sions of this Bill to take possession of any uncultivable land which deserves re-
clamation and which the private proprietors of the land will not be willing to do.
Therefore, T think it is a matter of immense importance and it ia bound to be
of immense utility for'the development of the backward tracts of Ajmer-
Merwara.

It has been said that the Centre which is responsible for administration in
these areas should have taken much more interest in the development of the
arer. So far as Delhi is concerned, it cannot be said that the Central Govern-
ment has not been Bestowing on it its best attention. It has been fed-—rather
over-fed sometimen. Tt in only Ajmer-Merwara that has been sufferine at the
hands of the Central Government, towards whick. the attitude of the Central
Government has been more or less step-motherly.

Now the Bill has not yet been brought on the Statute Book and it is rumour-
.od ﬂn'i # Developmenty Commissioner under Section 8 of this Bill is soing to
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be appointed and that the office of the Development Commissoiner will be 1:5
Dedhi, though he will be in charge of both Ajmer-Merwara and Delhi. I 'do
not think there is any truth in this rumour but in case it is correct I would res-
pectfully bring it to the notice of the Honourable the Minister that if that is
done—if the office of the Development Commissioner is located in Delhi—it.
would be absolutely of no use so far as AjmersMerwara is concerned. In fact
the provisions of Clause 3 contemplate the establishment of a Land Develop-
ment.Baard separately in both of these areas, and it cannot possibly mean that
the Land Development Commissioner. should be one for both these aress.
Even if that be the scheme of the Government of India, I would respectfully
urge that the proper place for keeping the Gentral office of the. Land Develop-
ment Commissioner must be in Ajmer and not in Delhi. So far as Delhi is
concerned, its area is about 650 or 700 square miles and the rural area cannot
be more than one-fourth of the entire area. So far as the villages are concern-
ed, there is a rural development work already going on in the province of Delhi.
So far as Ajmer-Merwara is cancerned, it is three-quarters a rural area and
there are more than 700 villages and there is absolutely no reasou why if a
Land Development Cogamissioner and a Land Development Board is to be
established, the common Board for these uress should not be located in Ajmer-
Merwara but in Delhi. The work. it will have to do is much more in Ajmer as
compared with Delhi. Therefore, even if there is any truth in the rumour, I
respectfully submit that the Development Board must be situated in Ajmer and
the Development Commissioner must permanently reside there.

-

More than 50 per cent of the total area of the Province of Ajmer-Merwara
is still lying waste and uncultivable and there are rivulets, nullahs and what we
call in our language ‘‘Bahalas’’ through which water in the rainy season is
taken away by rivers to the sea. Under the provisions of this Bilf it will be
open to the Development Board to take full cognizance of all these sources of
water and to evolve a scheme for the conservation of every drop of water that
comes from rain, so that.it may not be wasted or carried to sea but utilised for
sgricultural and irrigational purposes.

As thie area is given to recurrent periods of water scarcity and since there is
also drouglit every four or five years, it is’ water conservation alone which can
help. Aleo dry farming will be very mpeh gppreciated in Ajmer-Merwaru, I
therefore urge upon the Honourable Minlster to see that a separate develop-
ment board’is established for Ajmer-Merwara and there is a whele time ‘develop-
ment commissioner appointed under clause 8. £ ’

A very important provision in the Bill will entitla the Government to take
charge of the private grass lands and they are also responsible for the protec-
tion of forests. So far as the owners of estates in Ajmer-Merwara are concern-
ed they have come to know that it is not possible for them to exist for a consi-
derable period and: consequently of late they have begun a method by which
they prevent the villagers from grazing their cattle and they give their entire
grass-land on contract to strangers. They have also begun {0 cut indiscriminate-
ly green trees. Their whole purpose is that within the small span of their life
that remains, they want to utilise what they can so as to deprive their tenants
and the people of the benefit of this legislation. I would respectfully invite the
attention of the Honourable Minister to this great menace which is particular-
ly ruinous to the poverty-stricken tenants of the area. I would request him to
issue instructions to the Chief Commissioner to see that nothing is done to in-
jure the forests and grass.lands which are ultimately to the benefit of the whole
area. It would be open under the provisions of the Bill to take such & measure,

whereas it was not so open under the law as jt was existing before. I hope. the

HPuourahle “Minister will take note of the few remarks tha¢ I have made and
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take immediate action in the matter. I do not want to waste the time of
House in narrating the various provisions of the Bill which have been very well
explained by my honourable friend Pandit Bhargava. Bir, with these remarks

I welcome the measure and cordially support it as also congratulate the
Honourable Minister.
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8Shri Deshbandhu Gupts {Delhi): Mr. Deputy Speaker, I also congratulate
rho ;gonourabla Minister on his bringing this Bllfr before the House in the form
n which he desired to bring it. “He had the full-co-operation of ali members
of the Select Commitiee. ,

learned friends Pandit Thakur Das Bbargava and Mr. Mukut Bihari
Lal Bhargava have-thrown stfficient light on:the -clauses of this Bill, thersfore,
1 do-ngt want po repeat what they have said. I fully agree with my honourable
friends in regard to the objects of this Bill.- If we really desire to' go ahead end
make this Bill a8 model for other parts of the country, then the proper course
would be to set up separate Development Boards and appoint separate Develop-
ment, Commissioners for each of the Provinces of Delhi and Ajmer-Merwara.
Conditions in both these Provinees differ arid one Deputy Commissioner - will
not be able to look after both the Provinces and, the experiment may not be a
Sucoess, ’ ’

The area of Delhi is about 600 sq. miles and comprires of about 830
f.e., it is even smaller than & Tehsil. I attach more importance to this Bill
for the reason that if we can make this scheme a success, other parts of the
country will also be benefited. Therefore, as my honourable friend Pandit
Thakur Das Bhargava has stated, I will also urge upon the Government to
economise anywhere where it may be possible to do so but so far as this. Bill is
concerned, they should not economise and should spend as much money as may
be required to make this scheme a success, and to frame a model for the whole
of the country.

I would request the Government to introduoe some useful method ta
bring culturable lands under cultivation and for the expansion of qur foresb
wealth and grass-lands and generally for all kinds of improvement in matters
connected with agriculture.

8ir, in the present-day conditions, this Bill is sufficiently important. You
are no doubt aware that at present the attention of all the countries is concen-
trated on economic development. The people here too are very much worried
on account of the economic crisis which they take to be a serious one. AN the
eminent economists and industrialists of our country have submitted their re-
Bgerts noy if not earlier on this question and a special sub-committee has also

n constituted in this connection so that a measure may be taken to combat
4his economic crisis. If you carefully go through this matter, you will find the
idea underlying it. If we can supply foodgrains and cloth to our countrymen at
cheap vates, peither there will remain any inflation nor the economic crisis in

oQur eountry.

i

It is very surprising that a country which in the past used to export and
supply foodgraing to the whole world now finds itself a beggar and is soliciting
the help of the whole world like a mendicant and is oconsuming its dollar-
reserve in the procurement of these foodgrains. On this account the efficiency
of transport system of the country has also deteriorated and the Railways have
been seriously affected because all the foodgrains that are received from abroad
in Bombay and Calcutta and other ports are carried by the Railways. In spite
of all this, the situation has worsened-to such an extent that it is not always
mible to procure many such commodities which form an important part of

Today we cannot supply more than an ounce of cereals to any one per-
son; so much so that we cannot even allot more than eight or ten ounces to
the labourers and they also have to live on that quantity. This is due to the
fact that proper attention and necessary thought has not been given to the
“Praiter of supply of foodsjuffs and minimum quantity required per capita.
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This country has of 70 per cent agriculturiste and it is rather surprising that
even then, we are not getting enough to eat and cannot produce enough cotton
‘needed for the manufacture of cloth necessary to clothe the people.

I will therefore submit that so far ag Delhi and Ajmer-Merwara are con-
cerned, we should fully reslize the importance of this Bill, and while making
provision in the Budget for the trial of this scheme, we should see that the re-
quisite funds are provided for the purpose so that the hands of the Honourable
Minister may be strengthened and he may be able to prove that all the waste
‘and culturable land in our country can be cultiveted. I will submit that you
may make thousands of such experiments but until the foodgrains and cotton
are produced in our country, in sufficient quantity, we cannot succeed on the
.economic plans, I wish that the hands of the Honourable Minister for Agricul-
ture may be adequately strengthened so that this scheme may be given practi-
oal shape in other places also to the grow more food. i

It has been generally noticed that whenever it is considered expedisnt to
introduce a scheme for the good of the country and funds are asked for this
dpurpone, the Ministry of Finance t» whom the matter is referred rejeot this

emand without appreciating its utility or importance. Funds are not thus

made available for the scheme, although crores are spent in other directions.
When money is required to push a scheme which aimg at making our country
self-supporting, funds are not sanctioned and innumerable obstacles are placed
in .the way of allotment of money.

Bir, I would like to say that I have recently returned from a tour of Amerigs
and Europe. Although there is not enough rainfall in those countries, yet you
will be wonderstruck at the methods employed there for the cultivation of land
and for the growing of foodgrains. Seeds are sown through aseroplanes and ths
entire business of farming is done through a mechanized system. In the extent
of cultivation and production our country is no match to it. If we -ourselves are
unable to undertake any research work cannot our unfortunate country derive
benefit by making. use of the researches made by other countries? No benefit
could be derived from these researches because full attention waes not given to
this question. We thought we could do by eating less and were careless in this
respect. Today if the question of defence arises we think that until and unless
we have the latest equipment, aeroplanes and atom bombs, our country cannot
prepare itself for self-defence. Similarly if you want to become self-supporting
in the matter of food, you will have to take up scientific development and exert
all your energies to achieve this object. Until you do this, you cannot raise
your standard of living and as long as you do not take up agricultural develops
ment in the manner adopted by other countries, there is hardly any possibility
of success. I would therefore urge that you should give as much attention as
possible to the provisions of this Bill. I have already said, that the Belect
Committee has thoroughly scrutinized all the clauses of this Bill, and you
should, therefore, pass them,

I would also like to submit that while making the selection of a Deputy
Commissioner, it may be borne in mind that only that person should be appoint-
ed to the post who is a patriot in his outlook and who would perform this duty
in the interest of his country honestly and with interest. He should be a high-
Iy competent and experienced person. Unless you select a person of this type,
we will not be able to make any progress even after the passage of this Bill. I
would, therefore, like the attention of the Honourable Minister particularly
drawn to this aspect so that he may act upon my suggestions when filling the
post of the Deputy Commissioner and treat this scheme as a pet child, and
devote himself to it whole-heartedly. You have not only to look to Delhi gnd
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Ajmer-Merwara, but you should consider it as sn All India matter. With this
end in view, you will be able to solve all the difficulties facing the country.

While supporting this Bill with thase words, I hope that after the Bill has
heen passed by this House, it will not be put il:tJo cold, storage, but full sstion
Eill be taken and the scheme will be given practical effect in Delhi and Ajmer-

erwars.

As: regardy the remarks made by my honourable friend Pandit Mukut Bihari

Lal Bhargave that the Govamgment favours Delhi I would say that it is a wrong
idea and in faof due to Delhi being the sest of the Central Government the
diffculties. of its people are increasing day-by-day. Tliey have to suffer consl-
-derably and have no access to the. Government nor any voice in the administra-
tion. The problems affecting them are oontinually on the inorease. I would,
therefore, request my honourable friend not to compare Delhi with Ajmer-
Merwara, but to put up a joint demand for both Delhi and Ajmer-Merwara.

The Honourable Shri Jairamdas Doulatram: Sir, I do not propose to detain
the House for more than a few minutes, knowing that there are important
matters yet before it. I will only briefly refer to the remarks of some of fhe
speakers. I know that there are various proposals before the Government sub-
mitted by economists and other sections of the public, suggesting that expendi-
ture may be cut down. But I do not think that it would be the policy of the
Government to out down such expenditure as relates directly to agricultural
development.

With regard to the remarks sbout there being two Boards—one for Ajmer
‘and one for Delhi—the conception of the Bill is not to have one single Board
for the two Provinces: the conception of the Bill is to have separate: Boards for
“the two Provinces.

I know that there are ma.n;; untapped water sources in Ajmer and Merwara,
and the question of better irrigation facilities for agriculture would be a matter
for early considerstion for these Boards.

Buggestions have been put to me with regard te the selection of the officers.
It is not always easy to get the best man whom you may need, but I can assure
Members of the House that the very best effort would be made to select the
most suitable officers for these posta.

I know that at the start when I introduced the Bill it was an official Bill;
‘but after the Bill was submitted to the Select Committee I have ceased to re-
gard it as an official Bill and I regard it as really a non-official Bill which Gov-
ernment are sponsoring and I hope that it will be the effort of these Boards,
on which non-officinls will be represented, to give it as popular a colour, and
s0 manage its day-to-day working, that the general public is in agreement with
all the schemes which may be put through. Because, I am convinced that
unless there is the fullest possible co-operation of the agriculturists, nothing
will result from this Bill.

I know that Members of the House have expressed great hopes in regard to
this measure. There are warious factors which have got to be co-ordinated
before full results can be achieved. I do not know whether all these factors
can be co-ordinated. But it will be my endeavour to see that the maximum co-
operation is obtained, and to some extent the hopes of this House are fulfilled.

« Bir, I commend my mqfion that the Bill be taken into consideration.



Mr, Deputy Bpeaker: The question is: _

wpyint the 'to provide for the preparation apd execution of land' development sehemes,.
the m.ﬁmd -and the.contral oi.:fin'h forests and grads-laad, in the Pro-
vinoes of Delhi and Ajmer-Merwara, as reported by the Select Commities, be tawen into
<consideration.” A

The motion, was adopted. ) _

Mr; uty Speaker: There are no amendments éxvept the amendunent
which has 'given notioe of just now. If'it ia en MIPWI will
waive notive; otherwise it cannoy be socepied.

The' question is: ,

“That clauses 2 to 33 stand part of the BillL"

The motion wag adopted. '

Clauges 3 to 83 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Préamble were added to the Bill. _

The Homourable Shri Jairamdas Doulatram: Sir, I move:

“That the Bill, as amended, be passed.’

Mr. Deputy Speaker: Motion moved.,

"‘That the Bill, as amended, be passed.'

Prof. Shibban Lal Saksena &U.P.: General): 8ir, I must heartily congra-
tulate the Honourable Minister for having brought forward this Bill, I bave
read earefully the provisions of the Bill. and I find that I should offer some
suggestions about the functions of the Development Boards which they are
creating. As my honourable friend Mr. Deshbandhu Gupts said, this Bill
should become a sort of mode] for agricultural development for~ the whole
country, and I fully agree with him that the solution of the infinite problem
lies not so much in cut and currency as in producing more food and in the
improvement of agricuture and agricultural industries. So, what I wanted to
suggest was that in regard to this Delhi and Ajmer-Merwara area, although the
area may not be very large—probably it does not congist of more than 1,000
villages—still I wish that in these 1,000 villages the Honourable Minister
should put forward a scheme of planned development which should become the
basis of tha whole countrv. I wish to offer some suggestions which 1 think
should be considered.

The first and foremost need is the aboltion of zamindari as my honourable
friend Pandit Thakur Das Bhargava mentioned, but T think it would come
under the last Bill in the Agenda and so I wou'd not speak on that. But after
the abolition of zamindari. the most essential measure which we need today is
collectivization of farming. Although I have gone through the funetions of
the Development Board T have not found anywhere that State furms shall be
opene.| or that there will be collective farming. 'We should have these if we
want to keep Indian agriculture in line with that of the world. My Honourable
friend Mr. Deshbandhu Gupta pointed out that in Amer'ca they sow with
serop'anes. If we are to do this in India we must have large State farms;
small holdings cannot be sown by aeroplanas.

Sir, we must make a bold plan for the development of agriculture. I am
very sorry that the record of the Agricu'tural Departments in the Provinces is
not at all worthy of credit. In fact, I often think that they have so far been
a sort of parasites on the Governments of the Provinces; they have not done
any work, their officers even do not know the plants or various agrioultural
fools produced in the country, but when they go to Committees theirs is
thought to be the most expert opinion. I therefore think that the Hopourable
Minister should revolutionise ideas sbout sgriculture in the whole country and

. -
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‘he should give the initiative from the Centre. I know he is taking extraordi-
pary pains in his Department and I know that he has the energy and will to
do it. But I should liké that he should have s ten yeer plan for Delhi and
Ajmer-Merwara 'and he should see that these two Provinces develop on a model
line. In this connection I would draw his attention to the Pedple's Plan.
There are so many plans, but so far as agriculture is concerned, I think . the
People’s Plan has discussed the question.in the most thorough and exhaustive
manner,  If that Plan is adopted after probably two years the plan - will
become self-financing. That Plan envisages first the abolition of zamindari.
After that it envisages State farms as a sort of specimen and model for cultiva-
tors; that too should be done—not by legislation but more by persuasion. .

Davelopment of agriculture and collectivization are the most important
things $oday. These should have been included as the main function of the-
Development Board. I do wish the Development Board takes & lead from
the People’s Plan to develop agriculture in a manner that will make it self-
supporting and we may be able to have State farms where modern methods-
may be used in order that they may be a model for other Provinces. The-
Centre has more resources than the Provinces. These areas are small areas.

In regard to irrigation, a!though tube wells have been mentioned, I think a:
more thorough system should be evolved go that every piece of land may be-
irrigated. There should be no difficulty about irrigation. After irrigation and
proper division of the areas into collective farms and State farms, I think we-
should be ab'e to give the country a demonstration in how we can grow more:
food. As the Honourable Minister pointed out, a large amount goes on pur--
chase of food. 'We cannot build any system of industry in the country unless:
we have very proper agricultural production. This is only possible if we-
have a plan which should be self-supporting and by which we would be able to-
keep our agriculture in line with the modern countries of the world. The:
other day my honourable friend pointed out that in cotton our production is
115 lbs whereas it is 500 lbs in other cases. Similarly in sugarcane our pro-
duction is only 1500 Ibs whereas it is 8000 lbs in Java. These are huge
differences; they can only be made up if there is a proper plan. The Centre
should take the lead in this; the Provinces cannot do it as they are badly in,
need. ;

8ir, in conclusion T only say that the functions of this Beard should be ex--
tended. It shou'd at least take up the question of developing State farms and
collective faxms and try to follow the methods given in the People’s Plan for
our agriculture.

Bir, T support this Bill,

Shri B. N. Munavalli (Deccan and Madras States Group): Sir, I congratu-
late the Honourab'e Minister for having introduced this Bill, which is a
measure « which should have been brought forward, long, long ago. Delhi and
Ajmer-Merwara, being under the Central Government administration, land
development in these two Provinces, ought to have been undertaken, earlier..
However, soon after our independence, our Government has taken this bold'
step and I hope that the schemes, that will be evo'ved under this Bill w.ll be
model, for other Provinces also to follow.

Sir, there are a great many Boards and Committees established by the Gov-
ernment in the Centre, as well ag in the Provinces, but practically speaking,
they have not turned out the work, which was expected of them. But I hope
that when th's Board, appointed under this Bill, starts working, it will really
turn out work, which will be beneficial to the agriculturists.

As has slready been pointed out, by my honourable friend, _t.ha srea to. be
brought under oultivation, in Delhi and Ajmer-Merwara is a big one. Thera
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are rivers and rivulets, which have to be exploited; if they are exploited, the
lot -of the agriculturists will improve to a great extent. This country is mainly
agriculivral; . but up. till now Government  has not direeted ite attention .to-
warde improving the lot of the agrioulturists, which is so essential. The other
day when we passed the Cotton Cess Bill, we found that the Council of
Agricultural Research, which was meant to conduct researches, for the. im-
b provement of cotton seeds- eto., instead of conducting resesrch ,.of

e that kind, was being utilised for .the advancement .of the industia-
Jista. 8o, 1 hope that the whole set-up and the finances, that are going to be
avoilable, for land development, should be utilised for that purpose and for
the betterment of the agriculturists. ’'As a matter of fact, we are deficiént in
food. Our country being 8o big and'our landed ‘property being so vast, if '‘we.
improve our agriculture, wé should, really spesking, be able to produce suffi-
cient food, not only for our own requirements,  but we may even be in &
" position, to export food to other countries. In other .countries, scientifi re-
searches have been made and agriculture has been so advanced that they-
grow food tliree or four times more than what we have been doing in the same
area. That is why I press the Honourable Minister to direct his energies, to-
wards the impravement of agrienlture, sn that the economic condition of the
sgriculturists will improve and side by side the economic problems which are
sonfronting us will also be solved. - '

BI I welcome this Bill and once more I congratulate the Honourable
Minister, for having introduced it. I only hope, that it will be worked out, in
the spirit, in which it has been introduood’;

. The Honourable Shri Jairamdas Doulatram: Sir, I would only refer bricfly
to one or two suggestions which have been made. With regard to Btate
farms. it is too large a question on which to have a discussion at this stage,
The holdings in this area sre individual holdings. Unless they are all confis-
cated and taken, possession of and converted into a State farm, we can proceed
only on the basis the continuance of individual holdings. The Bill provides
for_vo}untary and, in.some cases, even compulsory co-operation of the owners
of individual holdings, so that most purposes of co-ordination of individual
action by the State will be achieved by the provisions of the Bill.

Prof, Shibban Lal Saksena: Will you reclaim waste lands also?

The Honourable Shri Jairamdae Doulatram: I think part of the waste land
is also owned by individuals, but that is a matter to be gone into.

Then, it has been suggested that this or that type of official is a parasite
and should be avoided, or that the officials are not doing all that they should
do. I do not think that the agricultural development of this country depends:
upon one or two good officials or one or two bad offic’als. If we study what
js happening in other countries which have achieved adequate agricultural pro-
greas, we will discover that between the Government at the head or the
Government officials at the top, and the cultivator at the bottom, there is =&
long series of links. There are grades of official and non-official workers who
link up the Central Government or the Provincial Government with the agri-
culturigts and it is through the action of this long series of official and non-
official workers that the agriculturists are able to utilise the resulta of research,.
Not all the expenses are borne by the State. A good deal of non-official effort
is available. For instance, in U.P., where they have the Panchayats or
elsewhera ‘here co-operative societies are functioning, it should be expected'
that in a drive for agricultursl production, all these Panchayats and all these-
co-cperatives would be mobilised. They also can be mobilised only if there
are ‘depsrtmental officials of Government fupctioning for this purpose in
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-gach- area. Therefore, s very extemsive official and non-official apparatus is

meeded before we can produce double or treble yields for our land to which

thére have been frequent references in the House, I do'not think any effors

*by a few members of the Ministry in any Central or Provincial Government or

o few officers at the top, however good they may be, will have the effect of
.achieving the desired: object. Without a great co-operative effort from the
-pon-official organisations, i%.cannot be achieved. _

. 8o, also, with regard to this Bill. This Bill will be judqeh{' ed by the efforly
j}‘hi@h‘ the mp_-ogjal‘_ age,&i,m able to put through, whether they are
“Penchayais, or they are co-operaiive. societies. Official aid is necessary and it
‘will be, qur duty to see that that official aid is available.

With these words, Bir, I hope the Bill will be passed.

‘Mr, Deputy Speaker: The question is:
“That the Bill, as amended, be passed.”
The motion was adopted,

T‘ ' : CENTRAL SILK BOARD BILL

The Honourable Dr. Syama Prasad Mookerjse (Minister for Industry and
‘Bupply): 8ir, I beg to move: '

“That the Bill to provide for the development under Central control of the raw ailk
industry and for that purpose to establish the Central Silk Board, as reported by the
«Belect Committee, be taken into consideration.”

The House will recall that when I moved my motion for reference of this
Bill to the Select Committee, I placed'before the House the various consider.
ations which weighed with Government in bringing forward this measure.

- This Bill seeks to take into consideration the possibility of development of silk
‘industry in India. Normally speaking, it is & matter which falls within the
‘provincial field. We appointed a Panel to go into this question some time
:ago and the matter was also considered at the Industries Conference held in

December last. There was a general agreement that in view of the importance
-of this industry and also the difficu'ties , through which it is passing, it is
-desirable that its development ghould be Centrally planned and regulated.
That was the reason why this Bill was introduced.

[At this stage Mr. Deputy Speaker-vacated the Chair, which was then
occupied by Pandit Thakur Das Bhargava (one of the Panel of Chairmen}].

The Select Committee has made one or two changes. The first major alter-
:ation relates to the cess., It will be recalled that in the Bill as originally
drafted, there was a proposal to levy the cess on a'l varieties and certain eriti-
cisms were made that it would be desirable to exclude the possibility of impos-
ing any cess on silk which is produced through charka, that is to say, the
-eottage industry production should be exempted from the operation of the cess.
I gave an assurance that I would be prepared to accept an amendment when
the matter was considered by the Select Committee. The Bill as approved by
the Select Committee confines the levy of the cess to filature raw silk and
spun silk only and here also, as the House will see, it has been left to the
-option of the Government to impose the cess. In other words, the time when
this cess will be imposed and the amount of the cess will be decided by Gov-
ernment after consultation with the Board, which is of a fu'ly representative
rcharacter,

Further, it has been laid down that the Government will place such funds
-ab the disposal of the Board as may be considered desirable or necessary.

The second major change relates to the membership of the Board. Here
we have added a few more members; from 22 we have gone to 28. 2 Members
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ill ba elected from the Legislature. 4 in place of 8 will come from Myaore
which is the largest silk-producing area in India today and not more than 8
persons may be nominated by the Central Government to represent producers
of raw silk and areas which may be otherwise un-represented. There was &
suggestion made that we should include certain areas which were not includ-
ed, for instance, one such area was Fast Punjab. We excluded certain ureas.
on account of the sma.l acreage of mulberry. “We proceeded on a certain
principle, but we have made a provision that later on it will be open to Gov-
ernment to nominate one or two representatives of the unrepresented areas if
it is found that those areas have taken steps for the purpose of growing mul-
berry. .

There is another minor change which relates to the appointment of a Stand-
ing Committee. The size of the Board has gone up to 28; it will not be
possible for the Board to meet more than once or twice a year. Meanwhile
it was thought desirable a small standing Committee should he enabled to
function, so that Government may receive proper advice on any matters relat-
ing to policy or administration. ~That provision also has been made.

I feel, Bir, that the Bill as amended by the Select Committee makes
necessary changes which will enable us to go ahead with the planned develop-
ment of silk industry in India.

I move, Bir, that the Bill be taken into consideration,
Mr, Chairman: Motion moved:

“That the Bill to provide for the development under Central control of the raw sillc
industry and for that purpose tc establish the Central Bilk Board, as reported by the
Belect Committee, be taken into consideration.’ i

‘SBhri Satish Chandra (U.P.: Genersl): 8ir, Government deserve congratula-
tions of the House for having brought this Bill “which relates to the develop-
ment of Silk industry, But, Sir, there has been a confusion in my mind nand
ths first thing which ocourred to me when I read this Bill was whether the
Central &ilk Bogrd shou!d be under the administrative control of the Ministry
of Industry and Bupply or th® Ministry of Agriculture. If we look at olause
8 of this Bill relating to the funotions of the Board, it says, it shall be the dot
of the Board to promote the development of the raw silk industry by s
measures as it thinks fit. Then it goes further and gives in greater dedail
the directions in which the activities of the Board shall be concentrated. It
says that it may provide for undertaking, - assisting or encouraging scientifis,
techuological and economic resesrch. I would submit, 8ir, that.silk worm is &
subject matter of agricultural entomology. As a student of an Agricultural
College myself, I have had to do a bit about the rearing of these silk worms,
Anybody who knows about the life-history of flies and all other insects, knows
that it is & matter which is connected directly with the entomological depart-
ment, of the Ministry of Agriculture.

The Honourable Shri Jairamdas Doulstram (Ministor for Food and Agn-
culture): May I say on behalf of the Agricultural Ministry that I do not
regard this Bill as one w.th which the Agricultural Ministry has very much
to do. Put because it has concern with one aspect of it, it has been arranged
that a representative of the Agricu'tural Ministry will be on the Board which
will be carrying out the provisions of the Act. T would therefore request
that there should be no motion or proposal that the Agricultural Minister
should be the Chairman of the Board.

Shri Satish Ohandra: 1 have no intention of moving an smendment. I
have given notice, but the stage has not yet come. I am s'mply giving out
what I feel about it. It is just possible that I am wrong. I have given
up the idea of moving the amendment. The amendments are not being taken

-

™ -
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dnto consideration at this stage. We are not consider'ng the Bill clause by
olause, But still, 8ir, in spite of what the Honourable Minister has wq,
I do say that the Industries Department hss got nothing to do with the culti-
wation of plants. Here you will see, Sir, that this 8ilk Board will have to
look after the Mulberry cultivation. If the argument that may be advanced
today is carried a bit further, I doubt very mueh if cotton and wool will also
mot slip from the Ministry of Agrioulture and go to the Ministry of Industry
and Supply. I'really wonder why silk alone has been singled out leaving raw
‘wool -and raw cotton under one mijnistry and raw silk under the administrative
«ontrol of another Ministry. You will see, Bir, in the report of the Royal Com-
mission on Agriculture when they deal with sericulture, they have said on
page 5670: ‘

“In various parts of India where the industry has been long established, much atten-
4ion has been paid by Government to the improvement of straine of silk worms and the
dreatment of cocoons. Where silic ‘worms can be reared, a valuable sabsidisury industry
s available—the more so as it provided what is essentially a spare-time occupation. To the
cultivator it affords @ useful addition to income with a comparatively esmall expenditure
of time and labour on the crop which feeds the worm. While, in certain areas and amongst
<ertain classes, there are religious prejudices against the processes the industry involves,
there are large areas of the country where these religious prejudices do not exist and the
mulberry, or some alternative source of food for the worm, is to be found.”

I mean to say, Sir, that the cultivation of the mulberry plant the question
of finding out alternative food for silk worm, the rearing of the silk worm itself
—these are all subjeots which are dea!t with by experts who are employed in
the Ministry of Agriculture and I take it, Sir, that the Ministry of Industry
and Supply, if it takes the administrative control of this Board will appoint
fresh entomologists all over the land to carry on experiments over the rearing
and multiplication of silk worms. A machinery already exists in the Ministry
ot Agriculture. Its personnel is being trained in agricultural colleges. Thers
§s an Entomological Museum attached to the Indian Institute of Agrioul-
tural Research, and in it there is a huge collection of useful insects like bees
which give you honey and wax. Lac is also an insect and shellac is also
used in industry. ut there must be & line drawn somewhere to distinguish
between the field of operations of the Ministry of Agriculture and those of the
Ministry of Industry and Supply. The Ministry of Industry and Supply onl
comes at a definite stage. As far as the raw materials are concerned whia
are produced from land or from animals or from insects—I am very clear
about it in my mind, though my argument may not appeal—that if it is orga-
nio raw-material, if it is grown on land, or if it pertains to life such as fish
or meat or wool or lac,—you have got so many examples already,—they are
all operated by the Ministry of Agriculture.

The machinery already exists and there are scientific personpel and techni-
vians already employed in the Ministry of Agriculture. It will be a waste
of public money to set up a separate machinery for research on silk worms. The
production of raw silk involves sevewal stages. The first is the cultivation of
mulberry, the s8cond is the rearing of the silk-worm and then comes the reel-
ing of raw s'lk from the cocoons. I think, so far, it is under the province of
‘the Ministry of Agriculture that these operations should be performed. It is
only after these, when raw silk is ‘thrown’ twisted into sitk yarn and finally
wovén into fabrics, that the Ministry of Industry and Supply comes intq the
picture. 'Wool is also a thing which is exactly on the same footing. It is
grown not on a plant or tree, but on the body of sheep. Raw wqpl is under
the Ministry of Agriculture; cotton is under !'Ine' Ministry of Agriculture, Why
#ilk alone has been singled out, it is a thing which has surprised me. I only
wish that the Honourable Ministers will kindly confer among ‘themselves
about the scope and functions of their:respective Ministries.
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Shri X, Hanumanthaiya (Mysore State): Sir, the Bill as amended by the
:ﬁ‘lect Committee is welcome on all hands. All the objections and sugges-
tions that have been made on the floor of the House have been accepted in
toto. The Bill, as it has emerged from the Belect Committee, is as satis-

. factory us it could be. I only want to make one or two suggestions to the
. Honourable Minister in charge of this Bill.

Firstly, where the headquarters of the Board is going to be situated is a
. matter for consideration. 1f, as is usually presumed, the headquarters of the
Board is situated in Delhi, it will not be conducive to the silk industry as such.
Delhi is a place where neither the silk industry has faken root nor is it ocon-
"nected in any way with sericulture, except perhaps that some of the people in
Delhi wear silk fabrics. Therefore, I would suggest that in the interests of the
industry, it should be located in a place where sericu.ture is one of the main
-ocoupations of the people. From that point of view, I would suggest Mysore
is the best suited place. ~Mysore grows more than 50 per cent, ofgﬁw silk that
is produced in India. There are already facilities in the Mysore State. For
-the last 25 or 80 years the Mysore Government have established various experi-
mental farms; and if there is a p!sce in India where research has been done
and various contributive factors have taken place for the growth of the in-
+dustry, it is Mysord. From this point of view, it would be beneficial to seri-
culture as such if the headquarters of the Board is located in Mysore.

Secondly, though the Chairman of the Board happens to be the Minister
in charge, we have made provision in the Bill that there should be & vice-
Chairman to carry on the administration or such of the administrative. powers
as are delegated either by the Board or the Chairman. Again, I would like to
‘make a suggestion here. The Minister of the Central Government is a very
busy person and he will certainly not be in a position to devote all his atten-
‘tion or time for any particular department which is under his control. It
would be to the interests of the industry oconcerned, sericulture, if a Vioe-
‘Chairman who can devote all his attention and time is entrusted with the ad-
ministration snd management of the Board. No doubt, the Chairman may
preside over the General Body meetings and if he chooses, over the meetings
of the Standing Committee. The main burden of the duty must be cast upon

'the Vioce-Chairman whom we must select with a view to his efficiency and
-experience in this line.

8o fur as the point made out by my honourable friend Mr. Satish Chandra
is concerned, he said that cotton was under the Ministry of Agriculture and he
mentioned various other agricultural products. I might say straightaway
that agriculture is quite different from sericulture and it stands to reason that
there are two departments because there are two different names. Bericulturs
does not stand on the same footing as cotton and other things. The two
Honourable Ministers are unanimous on that opinion and I do not think
thers will be any point in carrying the arguments further. Besides, it is nof
as if the Honourable Ministers in charge of Industry and Bupply and Agricul-
ture will non-co-operate. We have also made provision for the representative
of the Agriculture Department to be on the Board. The several Departments
of the Government will work in co-ordination with one another in this matter.
The Bill as it is drafted, is quite satisfactory I should say from all points of

view, and I would urge that this Bill might command the unanimous accept-
ance of this House.

Shri M. Tirumala Rao (Madras: General): Bir, on a point of information,
I would like to kmow where the headquarters of this Board will be located.

Before the Hopourable Minister makes his reply, I wish to offer one or Two
suggestions with regard to shis. The Central Government have got » natural
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partiality to locate everything in New Delhi. There are several other conside
ations in locating the headquarters of certain other committees, which do not
legitimutely weigh in the best interests of the committee. For instance, I
have the case of Central Tobaceco Commitlee. It is located in Bombay, a most
cost!y p'ace where you cannot get accommodation where there is no sufficient
ground for the tobacco growers to profit by the location of such an institution
ther:, It is located there simply because certain h gh officials considered
thuy they can conveniently fly to that placc and attend the meetings. I would
suggess that the headquarters of these committees, like the Central Tobacco
Commnittee, the Central Cocoanut committee, the Central Cotton' committee
and the Central Bilk committee, or Coffee Committee should be located in an
aren where the largest quantity of the article is manufactured.

Again, with regard to the Vice Presidentship, I feel that there is a dearth._
of trained personnel'or proper personnel to fill up these posts and a single
gentleman is asked to run about with the Presidentship of several organisa-
tions in the country, and the very same gentleman has to run to Australia to-
buy wheat, keeping aside a’l the work here. I would suggest that so much
of concentration in the hands of one single gentleman should not be allowed in
the best interests of the industry. I would suggest that the headquarters
should he somewhere in Bangalore and people who have got experience of this
particular business may be chosen to organise the Central Committee and to.

put it on a sound footing.
The Honourable Dr. Syama Prasad Mookerjee: Sir, | am thankful for the
general support extended to the Bill as amended by the Select Committee.

One question has been raised as regurds the part which the Agricultural
Mlmsl-r,}' should play in the functioning of this Board. I admit that so far as
cultivation goes, naturally it falls within Agriculture. But if we have to
‘follow the arguments of the honourable member to their logical extent, then
the Agricultural Ministry should have nothing to do with the latter portions of
Bection 8 dealing with the industrial aspect of the proposals, and t is the
main purpose for which the Bill has been introduced.

. There are varioys provinces where sericulture has been put under the In-
dustry Ministry and there are some provinces where serioulture comes under
Agriculture.  In any case this is one of those matters which overlap and I
ean agsure the honourable member and the House that the policy whioh the
Government of India will pursue in this matter will be completely integrated
‘in ¢theracter. The Induétry Ministry will not do anything which may (o
any way adversely affect the cultivation of mulberry, which obviously is the
basic thing. Unless there is improvement in that respect, it will not be
possible for us to make further improvement with regard to production of raw
silk.  There is co-operation now and there will be co-operation in future. If
honourable members will look at the wording of the section they will find that
what is said is that the duty of the Board will be to promote the development
of the ra'v silk industry by such measures as it thinks fit and without prejudice
to the gentrality of such provision, the measures may provide for undertaking
assisting or encouraging scientific, technological and economic research. The:
measvres may provide for devising means for improved methods of mu:be
cultivation, production and distribution, etc. Tt may be that the inatitutior;i
will remain under the control of the Agriculturnl Miuistry. Tt may be possiblo
for: the Board to give financial assistance. New institutions mn'y mmcwinto
exll:lfﬂ‘l'lcl': whi.ch may come for help before the Board. There is hotlﬁnq here
which reed give rise to any apprehension in any one’s ming that there will be a
constitutional crisis between the Agricultural Ministry and the Industrial
Ministry with regard to the cultivation of mulberry,

)
]



CENTRAL SILK BOARD BILL 1119

£

 The other sugges.t‘ion made is with regard to the location of the Board. My
friend, Mr. Hanumanthaiya is certainly doibg his duty when he pleads the

casa of Mysore,

Shri Bikramlal Sondhi (Eust Punjab: General): What about Assam? Mr.
Chaudhuri is not here in the House at this time.

The Honourable Dr. Syama Prasad Mookerjee: We shull bear in mind his
suggestion. We,have not decided where the Board will be located.  There
is no special charm in New Delhi, and as the Prime Minister himself am.lourlnced
sometime ago he would not like that too meny institutions or new organisations
should be set up in this city. That is a matteér of which due consideration
will be taken. But there again there may be conflicting claims between an
area which®may be the biggest producing ares and an area which is the biggest
consuming area and it may be claimed that ynless Bombay and, the United Pro-
vinces were prepared to consume all the silk Mysore was producing, the silk

would have no market at all,

As regards the selection of the Vice-Chairman, there nlso we shall consider
what sort of person we shall have. - As you have seen, T have left the matter
to the Board. # I would be prepared to accept the recommendation of the
Board where all the interests would be represented, and Government would’
not be prepared to forca any officer of its own on the Board. I am sure with
the goodwill and cq-operation of all the provinces and States which have agreed
to join this Board, as also the representatives of the other producing and manu-
facturing interests, we shall be able to take effective steps which will lead to
the development of silk industry in this country. '

Let not the House forgey that we sre facing o crisis now. The price of
imported silk is much lower than the price of silk which is made in India, aad
unless some definite steps are taken in the near future for the purpose of im-

ving the quality and also reducing the overhead expéhses, it will be very

ifficult for Indisn Silk to hold its head high in competition with the world
market. This is a matter which is not merely of sectional interest, or of
importance to a particular area but to the whole of India.

Mr. Ohairman: The question is:

“That the Bill to provide-for the development under Central control of the raw ailk
industry and for that purpose to establish the Central Bilk Board, as reported by the
Select Committee, be taken into consideration.’’

The motion was adopted.

Mr, Ohairman: Mr. Satish Chandra has already said he is not moving his
amendment. I have another amendment which was received at 1-45 p.M. today.,
The rule has been that due notice cannot be waived unless the Honourable

Minister and the House regard the same as unexceptionable.
The Honourable Dr. Syams Prasad Mookerjee: I cannot accept it.

8hri T. T, Krishnamacharl (Madras: Qeneral): T would like tb ask a few
questions in regard to clause 10 of the Bill. Will the Honourable the Minister
give the Housb an iden what the cess is going to be? Becondly, could the
Honourable the Minister say whether he has started negotiations with the
Indian Btates who are interested in this, whether they are going to levy a
cess and will it come into the Central pool? » -
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The Honourable Dr. Syama Prasad Mookerjee: \With regard to tha wmount
of the cess) it is obvious 1 cannot answer the question and I should not, be-
couse I have to consult the Board before Government can decide what the
smount should be. My friend, democratic-minded as he is, will be the first
to protest if I announced from now that the cess should be so much, 1 shall

. consult the Board us soon us it is constituted and T shall also consult the I’Po-
vinces and then

Shri T, T. Krishnamachari: The Honourable Minister must have some ides
of the limits within which the cess could be levied, - ;

The Hopourable Dr. Syama Prasad Mookerjee: 1f I find that the levying
of the cess is harmful to the industry in the first two or three years, 1 may
not levy the cess.  There I have kept an open mind and 1 shall wnq:dm the

_ mafter : after the Bonrd has. been formed.

.

-

Tn regard to bhe second quenti’i)n whether the States intercsted huve been
apprqached already, the answer is yes, and 1 have had a good respouse. Many
of the States wre  willing to  come and join the Board.  That is the reason
why in clange 1 it has been laid down that it extends to all the provinces of
ludia -and also to any ficceding State for which the Dominion Legislature has
for the time being the power to mnke laws in respect of the developumient of

- the raw  silk  industry. Other  States will  simultaneously pass  similar
logiskition.  We have an assuranee, from the States, specially from Mysore
which practically produces neurly 70 ])er cent for the whole of India, that they
will give us their wholehearted co-operation in making a success of thix rehenie.

Shri T, T. Krishnamachari: What will happen to the cess ther might levy?
Will it go to the Central Fund? o

The Honourable Dr. Syama Prasad uoq\m]ee Tt will go to the Central
Fund.

Shri M. Tirumula Rao: Has a reference Imen made to the Tarlff Board
whether silk should Be given protection?

The Honourable Dr. Syama Prasad Mookerjee: T have referred the matter

to the Tariff Board aud its recommendations will have to be considered in due
course. g )

Shri K. Santhanam (Madras: General): What about Kashmir?
The Honourable Dr. Syama Prasad Mkel'jee 1 have added Jarnmn and
Koshmir in the hope that they will come in. & =

Prof. Shibban Lal Saksens (T".P.: (iencral): There is no limit put to the

cess, T really wonder whether we should pass a piece of legislation giving a
kind of blank cheque!

Shri Bikramlal Sondhi: They are cur own Gmﬁ:runm:n't1r

Prof. Shibban Lal Saksena: T think we should put down some limit other-
wise this s not good orgmnisation, T would request the Fonourable the
Minister to have some upper limit so th#t it may not be said afterwards that
this Tegislature gave the Executive a blahk heque in this matter,

Mr. Chairman: The question is:

“That clauses 2 to 17 stand part of the Bill."

The motion was ndopted. ; £

Clanges 2 to 17 were ndded- to the Bill.

Clause 1 waa added to the Bill.
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The Title and the Preamble were added to the Bill. .
The HonOurable Dr. Byamsa Prasad Mookerjee: Sir, I move:
*“That the Bill, as amended, be passed.”
Mr. Ohairman: The question is:
““I'hat the Bill, as amended, be pussed.”
The motion wus adopted.

' < » , 2
AJMER-MERWARA TENANCY ‘ANII; LAND RECORDS BILL

The Honourable Shri Jairamdas Doulatram (Minister for Food und Agri-
culture): 8ir, this is one more Bill relatigg to Ajmer-Merwara but the issue
involved is one in which I helieve the whole TInuse is iuterested.

sir, I beg to move: »

“That the Bill 1o declare and amend the law relating to agricultursl tenancies, record-
ul- 1|ghts und other matters counccied therewith in Ajner-Merwara, be referred tu o Selesh
~4onnnittee vonsisting of Shri Ajic Prasad Jain, Shri Ram Sabai, Shri Gokulblui Duulatrain
Bhatt, Shri H. V. Kamath, Dr. P, 8, Deshmukh, Ch, Runbir Singh, Prof. N. . Raoga,
Shri Mahavir Tyagi, Vandit Mukut Bihari lal Bhsrgava, Prof. Shibban Lsl Sakeona,
Shri V. C. Kesava Rao, Shrimnli G. Durgn.bm, Shrimati Renuka [ay, Shri Sstis Chandre
Samants, Shri Kishorimohan Tripathi, Shri V. 8. Sarwate, Shri Drajeshwar Prasnd, Shri
Lukshmivsruysn Sshu, Degum Aizaz Rasul, Shri Mohanlal Gautam. and the Mover. wath
instructions to report on-or hefore the last day of the firdd week of the next Budget Hession
and that the nomber of memhols whose preseuce shall be oecessary to constitate a meeting
of the Connnittee shall be five.”

Sir in expluining the inain objective of this Bill also which on the whote
i regard as 1bu-controversinl, 1 shall be very briel. It may be known to
members of the House, as waus tap]amed by the honourable member Mr. Mukut
Bihari Lal Phargava that there is a peculmr type of tenure in Ajmer-Mecwara.
Tt is ealled f timrari teauve.  This tenure was ercated during the tinyg of
dhe Moghals. Uwnder # certain feudal chieftaibs were given land jn liew of
military service. und thix peculidy type of tenure weht on till the Marathas
replaced the Moghuls.  Under Maratha rule the tenure. was converted into
s tenure based on asscsswent in lieu of wmilitury serviee and this has gone on
“ginee then.  The tenants of the Istimrari landholders: have remuined all this
tiue in the same deplorable condition in which tenants in Tndia had existed
ungil the tenancy laws appeaved on ‘the xcene in the various provinees. During
British Rule, us early- as sbout 70 years ago, an extraordinary devision was
made hyv the British officers aw to the status of the. tenapts of Ajmer-Merwura,
They lnid down in the Ajnier-Merwara Regulation of 1877 that until the
wonirary wns proved all the fenants of the Tstimrar landholders wore tenants-
at-will. By one stroke of the pen whatever was the previous siatus of a
tenunt he was rifdnced to the position of u tenant at will. The result has been
that throughout this long period the tenants bave Leen at the mergy of the
landholders, for where o tenant is a tenant at will until he proves the contrary
(and proving the contrary is neither an casy nor u clwnp process) the result
has alwavs Leen that all the abuses which flow out of thix stntus for the
tenants have inereased grown during these vears in Ajmer-Merwarn and the
tenantry das been suffering from innumerable ills.

Ronnd abont 1932 this position was reviewed, because ne 2 result of the
political movement of 1931 there was considerable awakening among the
tenantry of Ajmer-Merwara and by 1882 the local-administration began to feel -
the offect of this awakening.  As u consequence varions enguiries were made 88
to the velationship hetween the landholder and the tenant. But the thing
want on at 3 slow pace till 1944, when an officer war appainted to trv_to find
out vihat ‘were the rights which the tenants r{.nlh enjoyed and what muTH, be
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done to regulate the rclutionship between the tenants and the landbolders, 1t
was decided to have a kind of survey of the arca and also attempt a sort of
record of rights but-it was soon discovered that unless there was regular tenancy
legislation providing for a proper record of rights and providing forall the other
rights of jthe tenants it muy not be, eusy to vemplete this preliminary survey.
Therefore the preliminary survey was suspended and this tenancy Bill was pre-
pared. 1t was introduced ut the lust Budget Session and now it is to be

Seferred to o Seleot Committeo,. I have made the Select Committee deliberately
very large, so that' ull poimts of view and o number of provinces anight be
tepresented in the Select Committee and also m order that the discussion in
the Select Comimittec might be thevough aud the shape and form in which
the Bill may coine before tho Hause during the next Budget Session (which
will naturally be a very heavy session) will be such thut the House might be
able to puss thix legislution. without much- difficulty, and the tenants of Ajner
Merwara get speedily the benefit of the legislation,

1 do not wanto take the members of the House through manry provisions of
the Bill. I think those who are familiar witih tennney legislatidn in the provinces
will probably find muny common features in this Bill.  As a matter of fact it is
largely based on the U.P. Tenancg Act. Pihar Tenuncy Act und some of the other
provincial Acts, except that %o suit the special conditions of Ajmer-Merwars
some modifications huve been provided. In the main the Bill is intended to
safeguard first of all security of tenure, so that the tenunts might continue to
occupy the aren which they have been cultivating and could be ejected only
for non-payment of rent. Secondly they have been given the right to have
a statutory rent, that is u proportion of the crops has been fixed and beyond
thut the landholder cunnot recover us rent. At present s ld¥ge number of
illecal exactions are made. This has been prevented by fixing the rent and
only authorised and prescribed cesses could be recovered by the landholders.
Thg third right which they have been given is the right of transfer,  All these
three rights are now justiciable rights and it is possible for the tenant to ask
for und secure them through the iuterventi#n of speedy judicial proceedings.
These are the main provisions of “the Bill. Then subsidiary provisions are
there for the record of rights and the other necessary provisions in a tenaney
law. T thefefore would recommend the House to give their due consideration
to this Bill. and since it is going to a very representative Belect Committee T
hope the House will ot take much timne in paksing the motion, T have made,

Mr. Chairman: Motion moved:

“That the Bill to declare and amend the iaw relating to agricultural tenancies record—
of-rights and other mutters connected therewith in Ajmer-Merwara, he referred to a Belect
Committee consisting of 8hri Ajit Prasad Jain, Shri Rani Sahai, Shri Gokulbhai Daulat:am
Bhatt. Shri H. V. Kamath, Dr. P. 8. Deshmukh, Ch Ranbir Singh. Prof. N. G. Ranga,
8hri Mahavir Tyagi, Pandit Mukut Bihari Lal Bhargava, Prof. 8hihban TLal Saksecna,
8hri V. C. Kesava Rao, Bhrimati (. Durgaliai, Shrimati Renuka Ray, Shri Satis Chgndra
Bamanta, Shri Kishorimohan Tripathi.,” Bhri V. 8, Surwate, Shri Brajeshwar Prasad, Bhri
Lakshminarayan Sahu, Begum Aizaz Rasul, Shri Mohanlal Gautam, and the Mover, with
instroctions to report on or before the last day of the first week of the next Budget Bersion

and that the numbher of members whose presence shall Le. necessary to constitute a meetin;
of the Committee shall be five." B

Pandit Mukut Bihari Lal Bhargava (Ajmer-Merwara): Mr. Chairman, the
Bill that has been introduced by the Honourable Minister in charge ®f Agrioul-
ture is a long overdue measure. In fact, it must be admitted that the under-
lying principle of this piece of legislation is the existence of the present zamin-
dari system. It presupposes that Jandlords and tenants will continue to exist
in the Province of Ajmer-Metwara. Therefore, though T weldome thix measure.
T regret that it has not beenifound possible by my honourable friend to attempt
at the abolition of zamindari system. TIn the present days of India, where &
number of advanced Provinces have already adopted measures for the abolition
and elimination of the middlemen between the State and the actual cultivator

-
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of the sdil, it is indeed regretable thuy it hus not been found possible
in this purticular case to brmg in legislation on that line. (An honourable
member: "Not yet, not yet’.) 1 would wmake it clear thut so far as the Pro_vmc_e
of Ajmer-Merwory is concerned, there is bardly any compurison between this
Province nnd other Proviuces like Bihar and U. I'. where there wos or is a
system of zamindari or tulugdari. lu fact, the condition in Ajmer-Merwara
is still worse and the status of the so-called feudul chiefs, locally known by
the nume of jugirdars or istimrardars, is somewhat higher than ordinary zamiy-
dars or tulugdaers in the Provinces of U. I’. and Bihur. In fact, if there is &
case anywhere in India for the abolition of this system of middlemen, it is iv
ghe Province of Ajmer-Merwara; there the feudal chiefs claim for themselves
a status akin to that of a ruling Prince in the neighbouring Stutes of Rajputana.
They enjoy s number of supra legal powers which give them s position much
more advantageous than their brothers are ocoupyiug in other Provinces. For
example, in Ajmer-Merwara these istimrardars claim that no person can enter
their domnin without their pernission. It is ridiculous to conceive that within
the four corners of their estate, which in some cases do not exceed beyond a
single village, they should claim the supreme right to allow the entry of s
person from outside or even to extern a person who has been residing there
for centuries. There have been cases where Congress workers who in 1981-32
went ineide the estates to help and ussist the tenants, were prosecuted under
Section 447 of the Indian Penal Code and the Courts of law have convicted such
persuns for criminal trespass. This is a ridiculous state of affairs.

These persons were in fuct never the proprietors of the land. Soon after
the British Government seized the Ajmer District from the Scindia in 1818, an
enquiry was instituted and Mr. Cavendish, after an elaborate enquiry conduc-
ted on the spot from village to village, camg to the conclusion that these feudw
lords came into existence dor the first time in the time of the Moghuls und in
fact the tenants of that time—I am talking of the year 1820—claimed hereditury
rights of ownership in the various villages. Mr. Cavendish in his report has
stated thut looking to the claims of the tenants and the history of the estates.
it cannot be disputed that the tenunts have been inhabiting these villages for
generations before the feudul lords came into existence. It w further reported
by Mr. Cavendish that the tenants’ clain to ownership and proprietorship in
the soil cunnot seriously bLe disputed. DBut a curious argument was availpd of
and it was stated that because the Mahrattas have rightly or wrougly recoguiscd
the feudul chiefs as the proprietors of the soil, consequently it was reported
that the present order should subsist and the British Government should ulso
recognise these persons as the proprietors of the land.  From a relerence to
the report it will be absolutely cleur that the elaim of the tenants to the pro-
prietorship of the soil was certainly of a superior character than that of the
feudul chiefs, Therenfter, aganin about the year 1847 Mr. MacKenzie held
another inquiry and his report was also to the same effect; it was reported that
ths tenants had bona fide claim to the proprietorship of the soil. Unfortunate.
ly, Sir, the British Government and the representative of the British Govern-
ment took a somersgult sbout the year 1878 when the Superintendent made a
report that their proprietory title may be recognized.  Curiously enough, in
the sanad that wos granted by the Government of the day in the year 1873.
their proprietory rights were recognised by the British Government for all

_ times to come. But here also, if you refer to condition 9 of this sanad that
was granted*by the British Government, it is admitéed beyond the least shadow
of a doubt that the tenants living in these estates had rights which needed to
P be protecied at the hands of the landlords. Condition 9 snys that

"% the istimrardar had bound himself to wespect and protect the rights

of his tenants. Notwithstanding this condition No. 9, when Regulation 1I of
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1877 was enacted, in Section 21 it was for the first time stated that the tenants

will have only the righs of.tenancy at will in the estates. This wus a travesty
of justice.

Mr, Chairman: May 1 just remind the honourable member that the conven-
tion of the House is that members who are on the Select Committee do not
make long speeches ab this stage. I do not interfere with his right of speech—
Jbut if he wants to take a long time he may indicate it so that the House may
adjourn, or if he wants to finish just now he may say ro.

Pandit Mukut Bihari LAl Bhargava: I will require a longer time—about 20
minutes. |

Mr, Chairman: The House stands adjourned till 10-45 tomorrow.

The Assembly then adjourned till a Quarter to Eleven of the Clock on
Tuesday the Tth Beptember 1948. '
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